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2

Factual and Action Taken Report (Interim)

The Hon’ble NGT vide orders dated 22.12.2021 in OA no. 337 of 2021 titled
as Shokeen Ali & Anr. Vs State of Haryana &Ors (Annexure-R1) passed
the following directions:-

“Let CPCB, State PCB, SEIAA, Haryana and District Magistrate,
Yamuna Nagar furnish factual and action taken report in the matter
within two months by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Support PDF and not in the form of
Image PDF. CPCB and State PCB will be the nodal agency for
coordination and compliance. A copy of this order be forwarded to
CPCB, State PCB, SEIAA, Haryana and District Magistrate, Yamuna
Nagar by e-mail for compliance. The applicant may furnish a set of
papers to CPCB, State PCB, SEIAA, Haryana and District Magistrate,
Yamuna Nagar within a week and file affidavit of service.”

This OA pertains to a mining contract encompassing an area of 24
ha in Galauri Block/YNR B-39 in Yamtlma Nagar district of Haryana which
was granted to M/s Kawaljeet Singh Batra (Respondent No. 4) of
Saharanpur district (UP) on 25.05.2017 for eight years @ Rs. 2,01,50,000
per year, and for an annual production of 4 40,000 MT boulders, gravel and
sand (BGS).

As per directions of Hon'ble NGT the team of following members inspected

the site on dated 28.01.2022:-
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a. Sh. Gurnam Singh, Regional Director, CPCB

b. Sh. Anil Kumar Mehta, Member SEAC (representative of SEIAA),
Haryana.

c. Sh. RK Sapra, Member SEAC (representative of SEIAA) , Haryana.

d. Sh. Jaspal Singh, HCS, SDM, Bilaspur, Yamuna Nagar.

e. Sh. Gurjeet Singh, Mining Officer, Yamuna Nagar, Haryana.

f. Sh. Shailender Arora, Regional Officer, Yamuna Nagar.

g. Sh. Kuldeep Singh, AEE, HSPCB, Haryana.

h.  Sh. Naib Mohmand, Field Kanoongo

I. Sh. Kapil, Patwari

The complainant was called telephonically many times but he
neither came to the site nor to the office of HSPCB. The proprietor of the
mining firm accompanied the inspection and also submitted his

representation before the Committee, copy enclosed as per Annexure-R2.

That the status of above referred mine w.r.t. statutory permissions is

submitted as under:-

Name of | River Area of | Capacity | Minerals | Environm | CTE CTO Mining
Mining bed/ Mining of Mining | Mined ent Licens
Project QOutside | Project Project Clearanc e
River (TPA) e
bed
Mining
M/s QOutside | 24 Ha 4,40,000 | Boulder, | EC Obtained | Valid Presen
Kawaljeet River Gravel obtained | vide no. | upto tly
Singh Batra, | bed and vide no. | HEPC/20 | 30.09.20 | suspen
Village Sand SEIAA/H | 17/303 22 ded
Galauri, (Minor R/2017/ | dt.
Sadhaura, Minerals | 378 dt. | 12.07.20
Block 38, ) 25.05.20 |17
District 17
Yamuna
Nagar,
Haryana
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9. For the purpose of gathering some additional information, a team of the

following officers again visited the mining site on dated 18.04.2022:-

a.  Sh. Gurnam Singh, Regional Director, CPCB.

b.  Dr. Rajbir Singh, IFS (Retd.) Member SEAC.

¢.  Sh. Nirmal Kumar, RO, HSPCB ,Yamuna Nagar.

e.  Sh. Aman, Mining Inspector, Yamuna Nagar, Haryana.
f. Sh. Naresh Kumar, AEE, HSPCB, Haryana.

h.  Sh. Bharat Bhushan, Naib Tehsildar, Bilaspur.

The complainant Sh. Shokeen Ali was also invited for inspection but

he has refused to come citing the reason of ROZA during Ramzan.

6. That the team has scrutinized the documents submitted alongwith original
application and found that on receipt of a complaint regarding illegal mining
being carried out in village Galauri of District Yamuna Nagar, the area was
got inspected by the Mining Department through Sh. R.S. Thakran, Mining
Engineer (Head Quarter), along with Senior Surveyor and Assistant Mining
Engineer, Yamuna Nagar on 09.03.2021. The team while inspection of the
said mining firm found that no boundary pillars were found installed on the
corner points of the contracted area and also no weigh bridge was
installed. In the absence of boundary pillars (as were not found
installed),the contracted area was checked with the help of Differential
Global Positioning System (DGPS). The inspecting team found that though

mining contract was in favour of M/s Kawaljeet Singh Batra but granted



only over an area of 24.00 hectares, but they have undertaken illegal

mining over an area of 28.50 hectares as per details given below:-

a) 6.40 hectares area has been mined/excavated within the contracted
area but up to the depth of 10 meters as against the permissible

depth of 09 meters;

b) 11.00 hectares area has been mined outside contracted area which
is nearby to boundary of contracted mining lease area and
mined up to a depth of 10 to 12 meter. Out of said area of 11.00
hectares, an area of 1.20 hectares was situated in revenue estate of
village Dera District Ambala and remaining 9.80 hectares in the

revenue estate of village Galauri Yamuna Nagar.

c) Another area of 11.10 hectares area was found mined illegally
outside the contracted mining lease area which was adjoining to

boundary of contracted mining lease area.

Considering the above findings, the Mining Department had issued
the show caused notice dated 17.05.2021 (Annexure-R3) to the mining
contractor for illegal extraction (mining) of boulder/gravel/sand of
37,57000 MT. The Mining Contractor replied the show cause notice on
dated 24.05.2021 and refuted the allegation of illegal mining and non
installation of weigh bridge and boundary pillars and requested for re-
inspection which was considered by the mining department and a re-
inspection was carried out on dated 28.05.2021 and reported there was no

discrepancy in the previous inspection report carried out on dated
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09.03.2021. Only additional reporting during re-inspection on dated
28.05.2021 was that weigh bridge was found operational at a distance of
400 meter away from the contracted area and out of 04 boundary pillars
required 03 were found installed. Thereafter, the mining contractor was
also afforded an opportunity of hearing on dated 23.06.2021 by the mining

department.

The mining department concluded the enquiry vide orders dated
30.06.2021 (Annexure-R4), wherein the conclusive remarks on illegal

mining reported were as per Para 19, 20 & 21 reproduced as under:-

“19  In case of mining beyond contracted area, it was found that it
Is to an extent of 22.10 hectares out of which 11.20 hectares area
(pits marked as EP 1, EP 2, EP 3 and EP 8 in the report) is just
adjoining to the lease boundary. It can be decided beyond doubt
that the said area has been mined by the contractor firm. In the
remaining part of 11.00 hectares, it is difficult fo amive at a
conclusion that the firm was mining illegally in the area but logically it

cannot be ruled out that any other person indulging in such huge
operations will directly impact the operations/business of the contractor
and they would not have allowed it to happen without a tacit
understanding (pits marked as EP 4, EP 5, EP 6 in the report). In the
case of mining which was done at a distance of 150-500 meters away
from their boundary of contracted area it would be in interest of justice
that a fresh detailed enquiry be conducted to establish whether the

contractor was involved in said illegal mining. In case it is proved that



this area was also mined by the same contractor, they will be liable to

pay penalty as per policy.

20 In the light of above said facts which have been bought out on
the basis of an enquiry, field visit of the officials of Mining
Department and attended formally by the representatives of the
mining contractor. | am of the considered view that M/s Kawaljeet
Singh Batra is liable to pay penalty (price and royalty) for 18,70,000
MT of Boulder Gravel and Sand/ minor mineral excavated illegally
from said area of 11.20 hectares falling under area adjacent to their
mining area/boundary but outside contracted area and also for
exiraction of 1,28,000 MT from beyond permissible out of 6.40
hectares (pit/area marked as WP 1 in report) mined within
contracted area. The royalty of mineral for boulder and gravel is Rs.
50 as per State Rules, 2012. As regards price to be considered as per
the official records imposed in earlier cases based on average

sale price of leaseholders it comes out to be Rs. 56 per MT.

21 Hence, | herby order that the contractor is liable to pay
amount of Rs. 21,49,36,438 the amount as penalty as interim

measure subject to final decision on account of following:-

a) Royalty and price of Rs. 19,82,20,000 taking the price @ Rs 56
pre MT and royalty @ Rs. 50 per MT for illegal excavation of 18,70,000

MT of Boulder Gravel and Sand from area of 11.20 hectares;

b) Royalty and price of Rs. 1,35,68,000 taking the price @ Rs. 56

per MT and royalty @ Rs. 50 per MT for 1,28,000 MT of mineral
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excavated from depth beyond permissible from the contracted area of

6.60 hectares.

c) An amount of Rs. 31,48,438 equals to 50% of the security

deposit as fine for undertaking mining in violation of the terms of grant.”

That the contractor firm, had filed the appeal against the orders dated
30.06.2021 before the Appellate Authority-cum-Principal Secretary to Govt.
Haryana, Mines & Geology Department and the Appellate Authority vide
orders dated 24.02.2022 (Annexure-R5) passed the orders as per para

12.1 as under:-

"12  Keeping in view of detailed facts of the case and records

made available it is ordered that:

12.1  The enquiry being conducted by the Department for part area
out of alleged area illegally mined to establish involvement of the
appellant firm in illegal mining, the said enquiry shall be carried out for
the entire area for which action was initiated against the appellant firm.
Accordingly, the orders dated 30.06.2021 read with orders dated
15.07.2021 and 14.10.2021 are modified to the extent that the fresh
enquiry be carried out for all of the mining area illegally mined in and
around the contracted area of appellant firm as found mention in the

inspection report.

a) The Enquiry shall be carried out by Sh. Ashutosh Rajan,
HCS, Joint Director Mines and Geology, Sh. Deepak Hooda,

State Geologist assisted by Sh. Suresh Sharma, Sr. Surveyor.



b) The team shall also associate a technical person from
HARSAC and procure satellite images to examine as to whether
mining pits (details along with GPS coordinates are available) found
to be near the contracted area were existing even prior to

commencement of mining or were created during which period:

c) The Satellite imageries in case are not available with HARSAC,
the same may be procured on payment basis without any delay from

department funds available under R & R Fund or any other fund;

d) The areas for which FIRSs have been filed as claimed by the
appellant firm be also got verified by the team to ascertain as to
whether for said areas appellant firm has been directed to pay
penalty for illegal mining or said area are other than that of the

pits/areas for which notice was issued to them.

e) The team of officers shall also make an assessment as fo
whether the area used for mining within contracted area is
commensurate with the reported production by the appellant firm
and in case it is not shall give clear recommendation for enabling

DGMG to take action, if any.

f) The team enquiring the matter shall also asses as to whether
mineral sold during the period of operation and quantity of mineral
produced gives any idea about alleged illegal mining. The team
must complete its enquiry within a period of two months and submit

report to the DGMG with a copy to undersigned,
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g) The DGMG shall take fresh decision based on the same
within 15 days of the receipt of the report by affording opportunity of
hearing in case any decision adverse to the interest of appellant firm

are to be taken.

h) In case the illegally mined pits are found to have been created
after the mining contract was granted to the appellant firm, they shall

be imposed penalty as per law.

i) The appellant firm shall deposit a lump sum amount of Rs. 5
Crore as advance penalty which may be adjusted towards amount
they may have to pay after detailed enquiry report is submitted and

decided by the DGMG."

That the representative of contracted mining lease of M/s
Kanwali.eet Singh Batra , village Galauri, submitted their representation
(Annexure-R2) to the inspecting team(constituted by Hon’ble NGT in
present matter). In representation the contractor denied the allegations
/charges of illegal mining leveled against them by the Mines and Geology

Department mainly on the following grounds(stated by contractor) :

i.  Date of issuance of Letter of Intent (LOI) :20.10.2016
Date of issuance of Environment Clearance :20.05.2017
Date of issuance of CTE :12.07.2017
Date of issuance of CTO :08.08.2017

Date of commencement of mining operation :08.08.2017



The illegal mining in the area was going on even prior of grant of
mining contract to the contractor and also during contract period by
anti social elements in connivance with land owners in the area ,
adjoining to the contracted area. The contractor supported their
claim with the complaints given by them to Mining Office from time
to time and even before commencement of mining. The details of

such complaints submitted as under:-

Sr. | Date Type of Summary
No. Complaint

1 1 22.12.2016 | llegal Mining | Regarding illegal mining nearby the contract area of
Galauri B-39.

2 1 17.02.2017 | lllegal Mining | Regarding illegal mining nearby the contract area of
Galauri B-39 and no action has been taken of previous
complaint also.

3 | 25.09.2017 | lllegal Mining | Regarding illegal mining near Pammuvala river and
other nearby places

4 |16.07.2018 | lllegal Mining | Regarding lllegal mining close to contract area against
which we have complained earlier also but no action is
being taken.

5 | 05.12.2019 | llegal Mining | Regarding lllegal mining close to contract area. We
have posted multiple complaints regarding same before
as well.

8 | 13.08.2020 | llegal Mining | lllegal mining adjacent to contract area. Earlier also
many complaints in writing and verbally intimated to
your office. We have no link with the illegal mining near
to contract area.

7 1 08.08.2020 | llegal Mining | lllegal mining adjacent to contract area. Earlier also

many complaints in writing and verbally intimated to
your office. We have no link with the illegal mining near
to contract area.

The contractor further submitted, no action has been taken by

Mining Office on their above complaints.

The contractor also submitted details of FIRs of illegal
mining/transportation in Village Galauri and nearby area filed by

Mining Office (to prove illegal mining happening in the area with the
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involvement of

land lords and mining mafia without their

involvement). The details of some of such FIRs is submitted as

under:-
Sr | Date Place Nature of | Description
no FIR
1 09.05.2018 | Village lllegal lllegal mining found of size 100*100*5 cubic
Asgarpur Mining - feet.
Land
2 22.05.2018 | Village lllegal llegal mining found of size 100*90*6 cubic feet.
Asgarpur Mining -
Land
3 27.12.2019 | Village lllegal lllegal mining found of size of 3 acre and 20 feet
Galauri Mining
Land
4 11.01.2020 | Village lllegal Fresh marks of illegal mining was found.
Asgarpur Mining -
Land
5 02.07.2020 | Jhanda, lllegal lllegal mining found of size 1.5 acre and 8 feet
Bilaspur Mining -
Land
6 25.02.2021 | Galauri lllegal llegal Mining found of size 100*200*9 cubic
Mining - | feet.
Land
7 | 25.02.2021 | Galauri lllegal lllegal mining found of size 120*80"12 cubic
Mining - | feet.
Land
8 25.02.2021 | Galauri llegal lllegal mining found of size 250*250*18 cubic
Mining - | feet.
Land
9 25.02.2021 | Galauri lllegal lllegal mining found of size 400*200*18 cubic
Mining - | feet.
Land
10 | 25.02.2021 | Galauri llegal llegal mining found of size 200*20*18 cubic
Mining - | feet.
Land
11 | 25.02.2021 | Galauri lllegal lllegal mining found of size 500*100*18 cubic
Mining - | feet.
Land
12 | 25.02.2021 | Galauri lllegal lllegal mining found of size 70*30*25 cubic feet
Mining -
Land
13 | 25.02.2021 | Galauri lilegal lllegal mining found of size 1 acre and 6 feet pit
Mining -
Land

ii. The contractor submitted that they have permitted quantity of

4.40,000MT per Annum and issued e-rawana/rawana for this extent




b)

only. Further contractor hypothetically submitted even if it assumed
that illegal mining to the extent as claiming by Mining Office, carried
out them, even with day one of mining commencement i.e.
08.08.2017 and up to 09.03.2021(the date of visit of Mining Team
when such illegal mining reported) and 300 working days in year, on
an average 3500 MT of minerals extracted and for that movements
of 200 trucks( capacity 18MT)required on daily basis. He further
claimed that how such a huge nos of trucks can ply on road without
e-rawana and without detecting by various statutory mining teams

appointed to stop such illegal mining and movement of trucks.

That the team has visited all the sites of illegal mining pits as
mentioned in the orders dated 30.06.2021 ,issued by the Mines and
Geology, Haryana and as desired by Hon’ble NGT, the factual and action

taken report is submitted as under:-

llegal mining pits of area 22.10 Hectare exist adjacent/nearby to the
contracted mining lease M/s Kawaljeet Singh Batra, Village Galauri,
Sadhaura, Block 39,District Yamuna Nagar and out of this 11.20 Hectare
of mining pits(illegal mineral extraction of 18,70,000MT) found adjoining to
the contracted mine lease of M/s Kawaljeet Singh Batra and rest of illegal
mining pits of 11 Hectare(illegal mineral extraction of 17,59,000MT) were
also in the near vicinity of contracted mining lease of M/s Kawaljeet Singh
Batra.

The illegal mining in respect of beyond permissible depth found within the

contracted lease of M/s Kawaljeet Singh Batra. The such area was 6.40
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d)

Hectare (illegal mineral extraction of 1,28,000 MT) wherein the mineral
extraction was up to 10 mirs of depth than permissible ultimate depth of 9
mtrs as per environment clearance.

The illegal mining pits as per report/orders dated 30.06.2021 of Mines and
Geology were existing at site, however exact measurement of these pits
could not be ascertained but the same were seems near to area
estimations as calculated/measured by Mines and Geology using
Differential Global Positioning System(DGPS). Photographs attached as
per Annexure-R6.

The team has found the 03 boundary pillars intact at the right locations and
4th boundary pillar was not intact and was lying uprooted at site but the
location of the pillar was right as per GPS location. Photographs attached
as per Annexure-R7.

At site some of the mined area within the contracted mining lease area and'
out side contracted mining lease area of M/s Kawaljeet Singh Batra, found
replenished/restored with sand /earth. Photographs attached as per
Annexure-R8.

The total mining minerals illegally extracted calculated by the Mines and
Geology for the 28.10 Hectare of land(detailed as above) was
37,57,000MT , however for not having proof of direct indulgence in illegal
mining in the area of 11 Hectare of land which is not adjoining to the
contracted mining lease and with requirement of fresh enquiry for this, the
penalty ( including price of mineral @Rs50/MT and Royalty of

mineral@Rs56/MT) of Rs 21,17,88000 vide orders dated 30.06.2021 of



9)

h)

Mines and Geology was imposed on the unit. Apart from this an amount of
Rs31,48,438 equals to 50% of the security deposit as fine imposed vide
said orders dated 30.06.2021 of Mines and Geology.

The mining contractor M/s Kanwaljeet Singh Batra , challenged the orders
dated 30.06.2021 before the Appellate Authority to Government Haryana,
Mines & Geology Department and Ld Appellate Authority vide orders dated
24.02.2022, orders the enquiry in the matter by Sh. Ashutosh Rajan ,HCS,
Joint Director Mines and Geology, Sh. Deepak Hooda, State Geologist
assisted by Sh. Sudesh Sharma, Sr. Surveyor. And also asked the team
shall also associate a technical person from HARSAC and procure satellite
images to examine as to whether mining pits were existing even prior to
the commencement of the contacted mining lease or time/period of
creation of mining pits.

The mining contractor M/s Kanwaljeet Singh Batra, submitted a
representation before the team ( constituted by Hon’ble NGT in present
matter) based on complaints on various occasions even before
commencement of mining and during mining operation regarding illegal
mining in nearby areas of the contracted lease . The contractor also
quoted the various FIRs showing the illegal mining happening in the
Village Galauri and nearby areas by mining mafia in connivance with the
land owners.

In various representations and even in the representation before the team,
the contractor has not submitted any excuse/denial of not carrying out

illegal mining in the area of 6.4 Hectare in the legitimate mining lease to
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the depth of 10 meters against the permissible ultimate depth of 9 meters
as permissible under environment clearance granted to the mining unit.
The such illegal mining have no excuse and statutory authorities need to
take action as per law and apart from recovery of price/royalty/penalty , the
environmental compensation need to be imposed as per the orders of
Hon'ble NGT vide dated 26.02.2021 in OA No. 360/2015 titled as National
Green Tribunal Bar Association Vs Virender Singh ( State of Gujrat). The

Environmental Compensation is calculated as under :-

Violation:- llegal Extraction of Boulder/Gravel/Sand upto 10 meters
depth beyond permissible limit of 9 meter depth with in
contracted lease area

Total illegal Mineral | 1.28Lac MT
Extraction (Z)

Market value of illegally | As per Mining Department Report. Rs. 106 per MT (including
mined material(per MT) | price @ Rs. 56 MT and royalty @ Rs. 50 per Metric Ton)

Market value of illegally | Zx(market value IMT)
mined material (D) in Rs | =128000x106

=13556800
Severity Moderate
Risk Level 2
Risk Factor 0.50
Discount(r) 7%

Annual Value of | =DxRF
Foregone Ecological | =13556800x0.50
Values(Rs) =6784000

Present value of
Foregone Ecological
oL i 5
Value@7%discount rate PV=Z ( DxRF)

t=1

(1+7)t




and over 5 years(Rs) PV=ZS ( 6?84000)
t=1

(14+0.7)¢

PV=27815739

Net Present Value(after

netting out market value | NPV=PV-D

of

illegally mined =27815739-13556800

material) ie. Total =1,42,47,739 (Rs)

Compensation

)

k)

Besides the illegal/unauthorized mining, the contractor has almost totally
ignored the conditions laid down in the Environment Clearance. Out of the
stipulated plantation of 3450 trees over a S-year span, only about 625
recently planted poplar plants were found in a nearby area. The Haryana
State Pollution Control Board(HSPCB), issued the show cause notice of 15
days to the mining unit M/s Kawaljeet Singh Batra, Village Galauri
(Annexure-R9) to deposit the above calculated environmental
compensation. The HSPCB also issued the show cause notice for closure
under Water Act and Air Act and Show Cause Notice for prosecution under
Environment(Protection) Act 1986 to the mining unitfor violating the

conditions of Environment Clearance and CTE/CTO.

The Mines and Geology Department is the statutory department
responsible for regulating the mining in the area . They used to lodge FIR
against the land owners and machinery owners involved in the illegal
mining and also compound the machinery and transport vehicles involved

in the illegal mining. They used to carry out regular and surprise
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inspections in the area to check illegal mining activities and legitimate
mines for checking mining operation as per mining plan . The mining unit
M/s Kanwaljeet Singh Batra commenced the mining operation on
08.08.2017 and its only the inspection dated 09.03.2021 when the Mines
and Geology Department reported llegal mining in large area of 22.10
Hectare adjoining and in the nearby area of mining unit M/s Kanwaljeet
Singh Batra and the same up to depth of 10-11 meters (extraction of
minerals to the extent of 36,29,000 MT) . This situation is dubious as how
for such a long period such a huge illegal mining and mineral extraction
remain unnoticed and non-reported by the Mines and Geology Department
when the department is doing regular inspection of the mining unit and
nearby area and also filed many FIRs of illegal mining in the nearby area
and also the mining contractor filed complaints of illegal mining on many
occasions.

As per orders dated 24.02.2022 of Appellate Authority of the Mines and
Geology Department , re-inquiry in the matter w.r.t. timings of mining pits
reported for illegal mining with the technical help from HARSAC and
satellite images, is being conducted, to ascertain the role of mining
contractor M/s Kanwaljeet Singh Batra( B -39) in the illegal mining.

It is re-iterated that the environmental damage has been caused to the
extent of 28.5 ha area whereas above computation of the environmental
compensation is only for the non-permissible excavation beyond

permissible depth in the 6.4 ha. lease area.
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Item No. 01 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 337/2021
Shokeen Ali & Anr. Applicant(s)
Versus

State of Haryana & Ors. Respondent(s)
Date of hearing: 22.12.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

ORDER

1. Grievance in this application is against inaction of the State PCB in
enforcing environmental norms against Respondent Nos. 4 to 9 -
Kawaljeet Singh Batra, Gurpreet Singh Bagga, Smt. Gurmeet Kaur,
Indrajit Singh Bagga@ Twinkle Bagga, Prabhjeet Singh Bagga and Deepak
Choudhary who were engaged in illegal mining. It is stated that violations
oo have been established against them as per orders of the Director General,
Mines and Geology, Haryana dated 30.06.2021 and 15.07.2021
(Annexures A-5 and A-6). Though penalty has been levied for loss of
royalty under the Haryana Minor Mineral Concession, Stocking,
Transportation of Minerals, and Prevention of Illegal Mining Rules, 2012,
no action has been taken for violation of environmental norms in the
course of such illegal mining, as required in terms of judgments of the

Hon’ble Supreme Court in M.C. Mehta vs UOI, (2004) 12 SCC 118, Goa



Foundation v. Union of India & Ors., (2014) 6 SCC 590 and Common

Cause Vs, Uol & Ors., (2017) 9 SCC 499,

2 Let CPCB, State PCB, SEIAA, Haryana and District Magistrate,
Yamuna Nagar furnish factual and action taken report in the matter

within two months by e-mail at judicial-ngt@gov.in preferably in the form

of searchable PDF/OCR Support PDF and not in the form of Image PDF.
CPCB and State PCB will be the nodal agency for coordination and

compliance.

A copy of this order be forwarded to CPCB, State PCB, SEIAA,
Haryana and District Magistrate, Yamuna Nagar by e-mail for

compliance.

The applicant may furnish a set of papers to CPCB, State PCB,
SEIAA, Haryana and District Magistrate, Yamuna Nagar within a week

and file affidavit of service.

List for further consideration on 11.03.2022.
Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Dr. Nagin Nanda, EM

December 22, 2021
Original Application No. 337 /2021
DV

206



07

Annexure-R2

To .
dy ﬂ«ﬁj,ﬂf’-_»@_;‘f/ wn ove

I

£ o wspen, Yak

Subject - The matter relating to implicating M/S Kanwaljeet Singh Batra proprietor
Kanwaljeet Singh Batra the mining contractor of Galauri Block/YNR B-39, of district
Yamuna Nagar in a case of illegal mining and imposing a penalty of Rs 21.49,35.438
orhim by the Mines Department

Sir,
Tha' after failing to get justice from the Mines and Geology Department ,Haryana who

grarted the mining contract of Galauri Block/YNR B-39 of district Yamuna Nagar to

- ™S Kanwaljeet Singh Batra proprietor Kanwaljeel Singh Batra (hereinafter rarerred to

as  appiicant) for extraction of boulder, gravel and sand (in short BGS) ,applicant is
approaching your Honour with & prayer to intervene to save him from infliction of heavy
penalty of Rs 21,49,36.438 for'aileged illegal mining of BGS,, of which applicant never
indulged .Enormity of highhandedness on the part of the Mines Department car be
gauged from the fact that when the applicant had been permitted to extract a maiimum

guantity of only 4,40,000 MT ir: a year from the contracted area then how could he .as

was Inftielly charged | to nave illegally mined a huge quantity of 37,57.000 MT It is
by 4 any body's comprehension to believe that applicant could indulge in ilegal
naﬂwing of such a huge quantity when Mining Guards, Mining Inspectors , Miring Officer
of Mines Department .Yamuna Nagar , District Level Task Force(DLTF)Flying squad
from headquarters and local police are keeping round the clock vigil to check the illegal

mining .In fact applicant has bHeen trapped in & deep routed conspiracy hatched by local
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mining mafia in connivance with the officials of the Mines Department fo oust him

from the area so that mining mafia could resume their business of illegal mining which

they had been indulging in the past before coming of the applicani on the scene. The

details which are given in the succeeding paras will prove to the hilt this allegation of
the applicant

2 That it is worth mentioning here that while deciding the CWP 20134 of 2004 Vijay
Bansal Vs State Of Haryana on 15.5.2009 Hon'ble Punjab and Haryana High Court
permitted mining operation as one time exception, in State of Haryana without

environment clearance as required under Ministry of Environment Forest and Clima g™

Change(MoEFCC) notification dated 14. 09.2006 only up to the period of 28.0% 2010

When Mines Department failed to obtain environment clearance from MoEFCC by that
date the mining operation were stopped in district Yamuna Nagar as well as in other
districts of the State of Haryana w.e.f 1.3.2010. Though on paper mining operations
remained closed in Galouri block yet according to the information of the applicant
rampant illegal mining continued by the locals as well as by the organized mining mafia

in the area .It is matter of record that illegal mining in the Galuari and adjoining area was
___.-w——"'_'___-_._._ R T —

nmally detected in November ,2012 when a FIR was lodged with Poilcg@tanmn
Movemosr o e N P

Sadhaura , in this regard .Department started granting mining contracts in the Slate

s e ————

from December 2013 when onus to obtain EC was passed on to the mining contractors
instead of the Department by the Hon'ble Supreme Court of India . Subsequently in year
2014 the then Assistant Mining Engineer, Yamuna Nagar Sh Sanjay Simerwal was
charge sheeted 10 have allowed illegal mining causing loss of revenue amounting to

Rs.23,45,94,360. However he was later on exonerated . In the past, allegations of illegal



mining had been leveled and withdrawn as per the whims and fancies of the
Department . This was the State of Affairs when applicant commenced mining
operation on 8.08.2017 after the grant of mining contract in August ,2016 . it was not to
liking of these illegal miners who made all out efforts in disrupting the legal mining
operation of the applicant .Apart from physical interruption in mining operation these
people made all sorts of false and frivolous complaints against the applicant alleging
illegal mining by him in adjoining areas of Galauri block where in fact they had been
‘and were indulging in illegal mining. With this back ground , the factual position
regarding grant of mining contract to applicant and its operation by him are given as
under -
:t,_i'hal in the e-auction held on 30.08.2016 and on 31.08.2016 on the State
Government web portal applicant  gave a highest bid of Rs. 02,01 50,000 per annum
for the arant of mining contract of Galauri Block/YNR B-39, district Yamuna Nagar
having an area of 24 hectares for extraction of BGS for a period of eight years . The
highest bid ot the applicant was accepted by the State Government and a “Letter of
intent’ was granted to him on 20.;10,2016 so as to enable him to get environment
ojearance (EC) from the Ministry of Environment , Forest and Climate Change,
Government of India ( in short MoEFCC) under its notification dated 14.09.2006.
4 That @ contracl agreement on Form MC-1 of the State Rule 2012 was also executed
24.06.2015 by the applicant and his solvent sureties with the DGMG  on behalf of the
State Government .

% 7nal in compliance with condition No 3(xvii) and 3(xviil) of the Lol referred to above

appiicant obtained environment clearance  from the State Environment lmpact



Assessment  Authority (SEIAA) on the recommendations of State Environment
Appraisal Committee(SEAC) on 20.05.2017 . _Its perusal shows that the applicant was
permitted to extract 4,40,000 MT of BGS per annum After seeking Consent to Establish
and Operate from Haryana State Pollution Control Board the appiicant commenced
mining operation w.e.f 8.08.2017 .

6. That as has already been stated that when the applicant commenced mining
operation in August 2017 he observed illegal mining by some anti-social elements in
connivance with land owners in the areas which adjoin the contracted area of ihe
applicant Since this illegal mining was affecting the sale of minerals excavated by the
applicant he had made numerous complaints to the Mining officer Yamuna Nagar . in
fact this illegal mining had been going on even prior to the grant of mining contfact to
the applicant as is evident from the facts stated in the preceding paras and also from

the perusal of the complaints made by applicant .The applicant had made 10

complaints of illegal mining by the anti social elements to the Mmmg Ofﬁcer ydgmkjna
"""_"_"‘-—«—w-.__

Nagar with copies to the office of Director General Mines and Geology (DGMG)
s T i T T SUR:
Majority of these complaints were delivered by hand in the office of MO Yamuna Nagar

.

" or in the office of DGMG as would be-evident from the receipt entry made on the office
e ——iesi i e

copies altached as Annexure -3&4 . No action whatsoever was taken by the Mining

Officer Yamuna Nagar or by the Flying Squad of the office of DGMG on these
T e

complaints. By making applicant a scapegoat the illegal mining done by the anti socia!
elements was attributed to the him and a show cause notice was issued to him on
17.05.2021 stating that a team of officers from the office of DGMG inspected the mine

Of the app icant and found that |llegal mming !0 lhe lune of 3? 57,000 MT was done by

IR i
- imrmr e
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applicant from areas adjoining the contracted area and also from the contracted area

it self by digging pit of more depth than allowed. .Throwing the principle of natural
justice, faimess and equity to wind in utter violation of rules 74 and 75 of State Rules
2012 without any notice to remove violation and remedy breach of conditions of grant,
DGMG in a most arbitrary manner suspended the mining operation of the applicant forth
with by his order dated 17.05.2021 . A copy of the show cause notice dated 17.05.2021
is attached as Annexure - 1 . Applicant submitted a detailed reply to the show cause
notice refuting each and every allegation made in the show cause notice . A copy of the
reply dated 24.05.2021 to the show cause notice is attached as Annexure -2

7. That perusal of the reply dated 24.05.2021 would reveal that, all the violations
anrlbuted to and allegations made against applicant in the notice were not based on
facts and ground realities and were not only made on the basis of conjures and surmises
hut were also fabricated and leveled with a malafide intentions to implicate the
applicant .The perusal of the show cause notice further reveal that it was based on only
possibilities which were otherwise unbelievable and far from truth and had no legs to
stand of its own .To quote an example, a sweeping allegation of illegal mining of
35,57 000 MT was leveled against the applicant which is unbelievable for the reasor
explaned hereinafter

8.T h‘nt the applicant commenced mining operation on 8.08.2017 and inspection
team as stated in the notice visited the mine of the applicant on 9.03.2021. Even if,
for argument sake, not admitting otherwise, applicant indulged in illegal mining of
35,57,000 MT out side his contracted area continuously from the day one i.e from

8.08.2017 and up to 9.03.2021 the date of visit of team , then on an average



applicant extracted 3500 MT per day taking 300 working days in a year which
means around 200 truck loads if on an average each truck carried 18 MT, were
dispatched per day. It is beyond any body's comprehension to believe that such a
huge number of trucks could ply on the roads evory day without e-rawanas
without being detected, continuously for three and half years by the Mining
Guards, Mining Inspectors , Mining Officer of Mines Offices of districts Yamuna
Nagar , Ambala and Panchkula ( as Galauri mine is located on boundaries of
these districts ) by members of District Level Task Force(DLTF) constituted by
Oeputy Commissioners of these three districts . by Special Investigation Team
(SIT) headed by Deputy Superintendent Of Police , by Flying squad from HQ~and
lastly by Policeman of Police Station. Sadhaura . Whereas in reality , trucks
carrying e-rawana , whose validity period expired by a few minutes, were being
seized by above referred enforcement staff and released only after recovery of
hefty fine up to Rs 4 lakh . in such a situation ,it is unbelievable and unthinkable
that truck owners/drivers would dare to ply on the roads with illegally mined 2070
truck loads of BCS per day without e-rawana . In these circumstances the only
logic conclusion which could be drawn was that either all of enforcement’ staff

detailed above had connived with the applicant and were equally guilty being

accomplice or the figure of illegal mining of 35,57.000 MT had been cooked up to

frame the applicant under some political pressure as some politicians were

pressurizing the applicant to add them as partners .|t was clarified in the reply that

applicant had issued e-rawana only for his legal daily production of 1425 MT within the

212
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permissible quantity of 440,000 MT per annum in EC which is on record of the
Department.

9.That in the reply another glaring fallacy of facts mentioned in the notice was pointed out
which said * The team noted that you being mining contractor of the area had
reportedly never raised any objection qua illegal mining being carried out near to
your mine boundary situated ............. " . This observation of the team was totally
false and against facts and seemed to be made not out of ignorance but out of malice
against the applicant .Factually speaking as pointed out earlier the applicant had been
visiting the area before commencing the mining operation on 8.08.2017 in connection
with preparation of Mining Plan and EIAR for obtaining EC . Applicant noticed illegal
migin-g taking place in areas adjoining to his contracted area . Applicant made
complaints to the Mining Officer, Yamuna Nagar with the copies to the office of
DGMG on 20.10.2016, 22.12.2016 and on 17.02.2017 .These complaints are

collectively attached as Annexure-3(colly). Similar complaints of illegal mining in

adjoining areas were made after applicant commenced mining operation, on
25.09.2017,14.02.2018, 16.07.2018, 14.05.2019, 5.12.2019, 8.08.2020 (by e-mail) and
on 13.08.2020 . All these complaints were collectively attached as Annexure -4(
colly) . Majority of these complaints were delivered by hand in the office of MO
Ya*;u na Nagar or in the office of DGMG as would be evident from the receipt entry
made on the office copies attached as Annexure 3 and 4 It was very intriguing and
matter to be investigated as to why the Mining Officer Yamuna Nagar or Flying Squad of
office of DGMG did not take any action on these complaints made against anti social

element who indulged in illegal mining .. On the other hand on the pretext of receiving a



complaint against the applicant a specially constituted inspection team conducted a rand
on 9.03 2021.0n the mine of the applicant who hold a valid mining contract = Miring
Officer/Assistant Mining Engineer Yamuna Nagar had been regularly visiting the
mine of the applicant but never raised any objection about illegal rining in area
out side the contracted area .Now all of sudden how he could detect illegal mining

to the extent of 35,57,000 MT . Mining Officer who was also a member of inspection

team deserve to be asked to explain as to whether he connived with the applicant
for alleged illegal mining of such a large extent or was he a party te cooking up of

figures of illegal mining to frame the applicant . It seem that the team came with a
o

mandate to fix the applicant by getting his mining operation suspended and to get

issued a show cause notice for premature termination of the mining contract by

fabricating the facts and figures against .him for raising a huge demand for alleged

illegal mining which the applicant never did as would be evident from his reply to

the show cause notice

10 That after considering the reply of the applicant DGMG ordered re-inspection of the

mine of the applicant . After re-inspection the team to cover up their arbitrary and false

xtent . reduced the quantum of Eeqai

assessment of alleged illegal mining to some €

98, ion i antity "s eak
mining from 35.57,000 MT 1© 19.98,000 MT Sudden reduction in quantity D

d credibility of the first report of the team.

volumes of arbitrariness an

. : 1
e fresh assessment of the quantity DGMG hurriedly withou:

i t
plicant in exercise of the power no

ron 30_06.2021

11. That in view of th

rtunity of being heard to the ap

affording any Oppo
al Act 1957 passed an orde

im under section 21(5) of Centr
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directing the applicant to pay a sum of Rs 21,17,88,000 as penalty as interim

measure subject to final decision

12. That the perusal of sub section (9) of section 21 of Central Act reproduced below
would reveal that powers under this sub section vest with State Government who have

for administrative convenience delegated these powers to the Mining Officer /Assistant

Mining Engineer in charge of the district concerned who as representative of the State

Government to oversee the mining operation undertaken by the applicant and other

mining contractors of district Yamuna Nagar. DGMG having been ill advised being new

to the job of DGMG or deliberately passed the illegal order dated 30.06.2021 exercising
the powers delegated only to the MO/AME and not to him He has only appellate

powers against the order passed by the MO/AME | the stage which is yet to come.

Section 21(5) of Central Act, 1957

“ (5) Whenever any person raises, without any lawful authority from any

land the State Government may recover from such person , the mineral so raised

or where such mineral has already teen disposed of .the price thereof and may
also recover from such person rent ,royalty or tax as the case may be for the

period 'during which the land was occupied by such person without any lawful
authority .

13. Mhat applicant vide his representations dated 2.07.2021 and 8.07.2021 prayed to the

DGMG that huge penalty has been imposed on him without affording any effective
hearing . He further requested him to revoke the order suspending the mining operation
pending filing of appeal against his order dated 30.06.2021 Copies of these letlers are

attached respectively as Annexure-5 and Annexure- 6



216

14 That allowing the prayer of the app!lﬁcant that no effective hearing was given tc him
before burdening him with huge penalty . DGMG  vide Memo datad 8.07. 2021
summoned the applicant to appear before him on 14.07.2021 at 11 A.M to make
submissions in support of his case. A copy of the summonring letter dated 9.07.2021 is
attached as Annexure -7

15. That as the applicant was summoned to make his submission regarding alleged
-iegal mining attributed to him in show cause notice dated 17.05.2021 it was manifestly
clear that order dated 30.06.2021 imposing heavy penalty stood withdrawn and
ostensibly fresh order was to be passed  after hearing the Aappiicant a3 well as
department representative . But DGMG knowing full well that he was not competent to
pass threshold order under section 21(5) of the Central Act vide his ordar dated
15.07.2021 continued fo reiterate his illegal order dated 30.06.2021 and directed the

applicant to deposit Rs 50,00,000 immediéte%y to be adjusted agéinst the penaity

amount of Rs 21,49,36,438 and further to pay a sum of Rs 50.00,000 per month by

158" of every calendar month as penalty. As applicant was suffering huge pecuniary

loss because of suspension of mining operation with 3 liability of paying contract money

ior the suspension period also, was left with no other alternative but to deposit the first

installment of Rs 50 lakh and commence mining operation

16. That while passing impugned order dated 15.07.2021 the DGMG completely
overlooked the legal position as per which he had no authority to initiate action under
section 21(5) of the Central Act which stands delegated only to the concerned Mining

Officer/Assistant Mining Engineer by the State Government. In the entire State of

Haryana as and when any illegal mining is detected concerned Mining Officer
q —=22Cled concernec
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/Assistant Mining EMM“"" under above said delegated powers

and issues a show cause notice to the person who had indulged in illegal mining.

On receiving his reply and conducting the hearing he passes a speaking order

which is appealable before the. Director General, Mines and Geology. Haryana and

State Government under rule 109 (1) or under rule109(2) of State Rules as the case

may be .If the account books /record of the offices of MO/AME of State are

scrutinized it would be revealed that large amount of penalty in the form of price.,

royalty and fine had been recovered from the persons who induiged in illegal

mining of minerals under section 21(5) of the Central Act by passing a speaking

order under it or by compounding the case ¢cn admission of illegal mining by the

person indulging in illegal mining under section 23A of the Central Act. In these

circumstances the impugned order dated 30.06.2021 and dated15.07.2021 were illegal

and nitiity on the ground of having beer passed without any authority and jurisdiction

17.That when applicant met the DGMG after passing of his order dated15.07.2021 and
apprised him of the above legal position he then observed that the applicant may file a
review application before him under rule 108 of State Rules,2012 for review of his order
dated 15.07.2021 .Taking his words on face value , In compliance, applicant filed the
rey‘:e_}_a.r application on 11.08.2021. In the mean time applicant deposited further two
monthiy installments of Rs 50 Lakh for the months of August and September,2021 . To

his utter surprise and dismay the review application was rejected by DGMG vide his order
dated14.10.2021 holding that it did not lie before him and applicant was ill advised to file

it . Unless advised by DGMG applicant would not have filed the review application



........

knowing full well that in normal course review application are not filed and cnly appeal is
filed before the senior authority. While rejecting the review application DGMG once again
llegally suspended mining operation in violation of rules 74 and 75 of State Rules, 2012
on the plea that applicant has failed to pay the monthly instaliment of Rs 50 Lakh as fixed
vide his order dated 15.07.2021 This was totally contrary to the factual position .Applicant
pad the installment due on 15.07.2021,1508.2021 and on 15.09.2021 . He was to pay
next installment on 15.10.2021 but suspension order was passed on 14.10.2021 a day

before the due date in a illegal manner with a malafide intention to harm the interest of

applicant . 3
18.That having left no other alternative , applicant filed an appeal before Addl. Chief

Secretary to, Government of Haryana ,Mines and Geology Department challenging the
above said order dated14.10.2021. The appeal was partllyr heaird by the Appeilzie

Authority but has not been decided by him before his retirement from service on

30.11.2021 . Thus appeal is still pending and mining operation of appiicant stand

suspended since 14.10.2021 causing huge loss to the applicant and in addition sword of
heavy illegal penalty is also hanging on him . \

" 19 That in view of above details it is evidently clear that illegal mining by mining mafia
and local villagers was taking place prior to the grant of contract to the applicant aI:Id also

during the currency of his contract .Seventeen FIRs were lodged with Police against the

persons who indulged in illegal mining during this period ,the copies of which are

attached as Annexure-8(colly). Other proof of illegal mining by mining matia are seizure
of mining machinery like Poclain.JCB and dumpers respectively on12.10.2021 and on

9.11.2021by Mining Office Yamuna Nagar. Seizure Memos are attached as Annexure -
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9 and Annexure -10

Rampant illegal mining and llegal procurement of BGS by
screening plants owners located in nearby areas is proved by the office order of DGMG
dated 22.10.2021 whereby issuance of E-Rawana by these screening plant owners were
suspended on their failure to prove their source of procure of BGS A copy of the office

order is attached as Annexure -11 .The level

of illegal mining by mining mafia is so

extensive can be seen from fact that when an official of applicant tried to stop the illegal
miner he was attached and his arm was fractured . An FIR lodged by Sh Ankur S/O of Sh
Om Parkash an employee of applicant is attached as Annexure -12..The perusal of FIRs
go a long way to prove that mining mafia and local villagers are neck deep involved in
wide spread and regular illegal mining of BGS . When applicant has his own legally
gra,rl!aed mining area then why should he indulge in illegal mining out side it .In fact being
an outsider he has been implicated to pass on the blame of llegal mining by mafia by
imposing heavy penalty so that applicant abundon the mining contract and leave the
area opsrn to them to indulge in illegal mining unchecked with the help of official of Mines
Depan’rnent who are on their regular pay rolls . The whole matter deserve to be probed
by a senior level officer either of IAS cadre or of the Vigilance Department at least of the
rank of Superintendent Police as number of influential persons are likely to be involved in
this murky deal. The fallowing issues may be probed

i VWhether illegal mining took place in theareas around Galouri Block whose

!
" mining contract is held by applicant. If yes ,then to what extent and who is

responsible for the illegal mining ?

(ii) Whether there is any involvement of applicant in the illegal mining then to what

extent 7
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Wﬂjmranﬂtﬂmamwanmmmgm;:?mmmmmw
& fem my, '

A & : Sloee
13, {;Ih:r;lk::#s':ﬁ :’*%bmrmllinn eveals coynmission of offence(s) w/s as mentloned gt | 4
TR # N e ¥ T W W o 3 g g
n Reglstered the case und took y ' U # apw k)
. P the Investigyjon (qarror Zot BT a1 3ty sy ® R fra iy
Directed (Name of 1.0,) (3 i
me ol 1.0.) (370 yrfirerh ¥ §am): Anil kumar Rank () HC (Heqq Constable)
No. (/.): 630D -
DR o take up the I“"ﬂlprfun (w W avd o @ & g Prévr firay e
- Refused investigation dye to (3 & m'] S e ) or (m)
: or . n
@ Transterred (o b, () ; Certitied copy of document
’ District (Ram): under RTI\Act 2005
on polnt of Jurlsdiction (® ﬂmt
¥ wygor FETATR)
Dy. Supdt. of Police (HQ)
cum State
Public Information Officer 1
. YAMUNA NAGAR ‘
e S aaitinieu wiur vair J



. . Haryg .
A B
4 LLF.
k4 ST - P e g
. _ ATy
S (Under Smlo"lil“ Cr.P.C))
R e Ryt
(0 184 &% ey gy, # 7
1 Py
District (Rymm: vAMUNA NAGAR P.S. (4 SADHAURA Yesr () 2019
FIR No. (w.5.ft. 4 :
RNo. (8% ®.): 0142 DAt ayyt Time of FIR (LR, € Prorree M 7w 2710912019 17:55 1y
L SN (FH)  Acts (srfrfa) Sectiong (uT(d))
| MINES AND MINGRALS (DEVELUI‘MENT 121
AND REGULATION) ACT, 1957 )
A {» Occurrence of offence (3reymr TEa):
! Day (Ra): Inlervening Days Date from (Rt M) 15/09/2019 Date To (Rems q*): 27/09/2019
Time Peried (Wog yafn. Time From (g A): 00:00 hrs Tlme To (way TH) 17:19 hyy
L] Information recelved at P.S. (9ma7 S8t guar wrey LR Dute (RA1%): 27/09/2019 Time (797): 1719 hrs
(c) General Disry Reference (T wel): Entry No. (¥fafez #): 016 Date and Time (R 114
> TAA): 27/09/2018 17:39
hrs

4 Type of Information (qasr =1 ¥®R): Written

£ . wace of Ozcurrence (WTaTETR):

(2] Direction and distance from P.S. (4w @ T Ry NorTy, (3 Km(s) Beat No. (f2 #.): 115

(b} Address (SaT): TFRT E HEIRTT,
() 1n case, outside the timit of this Police Station, then Name of P.S. (2R tra sy # W ¥ urEr oAy

District (State) (w1 (rs):
) ¢ Complaigent/ Informant (Rrraaast / qgave):

(@) Name (a057): Toha
%) Fatker's/Husband's Name (Ramafy s1 /)

(5} Dare/Year of Birth (A= fafly / wé)y: 1979
(1 UID N, (qamEd &)
M Passport No. (SratE #.):

Date of issue (IT8 F3  Rrare):
' PAR) (qwmer ™ ®TE s s
ID Detalls (Ratlon Card, Yoter 1D Card, Passport, UID No.. Driving License { Rraor @

Cerj fied copy ot documen

(d) Netionslity (Trefrran): INDLA

Place of Issue (I8 F 7 ey

RN, A ., psTin wte, 4w W) - / of
1D Number (TRUTR g der HT’ Act
S.No. (¥.8.)  ID Type (99913 97 w7 wom) /1D Number { . . i ; 2005
S N
(h) Occupation (EqERTG): | ¥ C'%r;'noéfpc‘:“ce (HOJ
ale
, Ublic Informapin .
W Address (gam): “ o 2rMation Office
! Address (A1) _VﬁMlm_fﬁﬂ_%ﬂ T,

S.Ho, (F.6,) Address Type (38T &7 Y&R) i g #
- [ sfemTe TR, SADHAURA, YAMUNA NAGAR, HARYANA,

| | Fresent Address
= 'INDIA e
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YAMUNA ; ~34
MR MR THATAN, SADHAURA, UNA ‘*O’\“-HA;-,:‘\ :

L]
2 Permanent Addres i
; Mobite (rramga 1) - \
B phone nomber (ZOY T Y
known accuted with fl """’“"Nt"nw ! ufyre | e wihgeer &1 4t Proer wfpn ) \
Detafle of known / torpected (un \
Allas (5770) '“ﬂlllve'q Name (RVIZT | Present AddressTdwT o7m, \

S Ne (BE)  Name (UR

iy e

SN (WE) ™ apertty Category (i

Lanh

) W s

. Particulan of prapertics of laterest (HIFPHE WFIIN “ )

"

Total value of property (In Ry-) (WESFAT &1 ¥ T35 A));

Inquest Report £ 1.0, case No If sny (7 FHIT 106 / 7.8 qargur ., T wg g

1

§ Mo (FF.) UIDB Number (g.f.wwTor 7))

First Information contents (WU HEAT TR

been apprehicnded without bill / royalty slip carrying ilicgally excavated mincral while coming from

Chaba duning joum mspection

/checking along with police party headed by s.b.c sadhaure . on 12,12,
- randhir was impounded and released after gatting desposited an amount of rs.20.000.00 vide GRN NO. 0032075867 no 13,12.17 (zopy attached) on

| Pathers Hame: Wt ore || Arrm g iy

| e,

[ HARAINGARE AMBALA HAR TANA INDI
A

Froperty Type (Trafe & | Description ’_V.mﬂ_" -
'“'-T‘} (fhmm }
et | . (S

kala amb side 1owards sachaura road near saind
17, vehicle no.k: 374 04 which baleng to shsi

1212 17,HR 37 ¢ 0031 which belong to shri randhir vvas impounded by this office and released after gatting desposited an arsount of m.20.000.00

vide GRN-NO. 0032075840

minerzis, and prevention of 11

offence for the third time more, the officer concerned shall register an FIR. and handover all such tools, equipment, vehicles or any other things used
for such unauthonsed operation to the police, Any such offenue shall eatail (2) confiscation of all such touls, equipment, vehicles or any other things

ion for a period of migimum thirty days or more, and (b} pecuniary pemalty and punishmeat lor the offence as

provided under section 2 of the mines minerals (development regulation ) act, 1957 you are requested to kindiy lodgea F.LR against the shri
lal, age 37 years 1/ ward no. Narayangarh, arbala and delinquents involved in illegal mining along with driver aad
sd rajiv mining officer mines geology deptt ywmunanagar.cadst po. Mining:- 16.09.2019 u copy is forwarded to the
foilowing for kind infarmation Pledse:-1. The direcior genral,mines and geology department, Haryana, Chandigach for information and fix thee
NEcessary aclion please 2. Thedeputy Commigsionr cum chairman DLTFC, Yamuna nsgs:. ). The

randhir singh /o shri sunder
ower of the vehicle pleasesd

depury suptnnlendent of pol
FTHZ ZTWET I &
27.9.18 UM 21 MINES
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ice cumn nodal offices, niining bilaspur,yamunagar.sd mining officer n

superintendent of police yamunanaga: ¢ he
nines geology deptt.yamunanagar ¥ L 3

I G ot S UmT 21 MINES MINERALS ACT 1957 97 8o B ran it e OO 142 Prere

MINERALS ACT 1957 uren @2hT &3 TRMFe ST Sferar w0

HORO Froaes gam &an € 78 S wsiar n

. . mwﬂ‘ ﬁ@cume
o o | a&% &200°

Dy. Supdt. 0 olice (HO)

\e
€ Informaglgy reveals commlssion of offence(s) u/s us mentioned st [tem No, 2. gum \a T

ammammswmmmeuzﬁmﬂ%“@m”mmﬁmn

YAMUNA NAGAR

(1) Regiatered the case any 100K up the |nvestlgation (YT Zof FFT a1 ot o @ e faar )/ or ()

(2) Directed (Nume o

1L.0,) (sy Wftrgyfy w1 ADT): NIKMAL Ra

s i

ok (TF): Asst. S (Assistant Sub-laspector)
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Uaryana Police (s gfirm
e A——— .
LLF.-1 (g Sty wmtuy)
o« EIRSTINEQJ
(Under Section 184 (;, )
WU e P
(urr 164 2% ofpm oftm )
Dieteiet (m YAMUNA NAGAR Py (umemy. Sr\“”"‘UaA Y!!r(ﬂ}: 2018
rir e (TR ®) 0109 Dite nd Tiype of FIR (TR *r feariw At WAy 271212018 1524 1y
- ’ T};‘-IT:_-'. r- Sy
SN (KR Acts (arfafyam) Seetlony nﬂ'ﬁ(ﬂl - i ® s : .:;?\\
l MINES AND MINERALS (DEVELOPMENT '3 s %5 1
AND REGULATION) ACT, 1987 ! ' /
' Occurrence of offence (WY #Y L) T R e
U Day (RF): Sunday Date from (fsiir +f); 15/09/2018 Date To (RAT® #%): 15092019
Time Perfod (F7T ), Pahar 7 Time From (@ ) 19.00 hrs Time To (FAT FF): 1900 s
™ Information received at P.S. (411 ST quar 9 §¥): Date (ZAT): 27/12/12019 Time (8F): 15:25 brs
(¢! Genersl Diary Reference (YsrATAQT Hest): Entry No. (¥Rf¥z ®.). 009 Dite snd Time (R
wAQ): 27122016 1525
brs

Type of Information (FOAT & THR): Wrilten

Place of Occurrence (STARAN ).

1. (x) Direction and distance from P.S. (T & g 3 fm): NORTH, 14 Kam(s) Beat Na.{:ﬂt o)y 120
(b) Address (YaT): (&1 TE A,
() In case, outside the limit of this Police Station, then Name of P.S. (T wrar e & amt ¥ & aren &1 AMH):

Certitied copy of docuine, .
District (State) (F3I=T (T752); : under RTI Act 2005

Comp!sinent / laformant (ﬁr!:m'aﬂ'r / qwam'n
Dy. Supdt. of Police (HQ)

(8)  Name(ATA): MINING OFFICER i cum State
by Father's/Musband's Name (R # A Ub!"ﬁ\ :'?ff?ér:ah}f:{i‘ho;hcer
(€)  DatefYear of Birth (77 fafly / ) 1974 (3) Natioaatity (Iregiwan): INDIA

(e} UID No, (@améd w7.):

[}

‘s Passport No. (Sradré .):

Date of Issue (ATH w33 ) feare): Place of oo (ST #73 w1 Fauen:
() 1D Detsts (Ration Card, Yoter 1D Curd, Passport, UID No,, Driving ! Lﬂ_n"" FAN) (e Rraor (e w18 e wr
AR, garkh ., pyftn wgdw, A wk)

S.No.(F®) 1D Type (990 x w1 wwry) |0 Nuwber (YFur sam)

ih) Oreuputien (TgwaTg):
'

L Address (TAT)

5.Nu. (#..) Address Type (Y91 ®1 #T) .\ddfrn(m)

! [ Presen Addross AMW*“‘GAR YAMUNA NAGAR CITY, YAMUNA NAGAR,
iliAR“"NA 133204, IND A
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(Under Seetlon 144 '(‘.r- lﬁ";i’.()ur
)
(Uro '“hm"m‘MI
Distriet (Rm: Y AMUNA NAGAR
TS0 sanauna Veer (wty 2021

MR No. (W8, %) 0087
Date 4nd Tieye of Fin (v, @ Prabe ot wormge 110V2021 1658 hie

SNMRE)  aen (vRofrem

Sectton (vrord) 7
| MINES AND MINE . ( . . |
S A INFRALS RP( | |
i OF DEvy lO!‘\f[.\‘T’I M"ll l’;'? HATION " L s .”/
3 INC 1RA0 m o d
£ 1
Octurrency of offence (¥emy W wra):
Day (R S Date from (Rtw &) 23072021 Date To (Rate aw): 02/03/2021
Titne Perind (irsre ey Time From (R0 3): 00:00 hes Time To {wmAg a%) 00:00 ks
T —— (o aF RN Date (R 11/03/2021 Time (W) 1500 hes
() Genersl Diary Refervnee (Oarmmran w): Entry lo, (vRIffZ ¥.): 011 Date and Tims (R 3T
hrs

‘.'pf of Infurmution (FTA & THR): Wnnen
Macr of Oceurrence (CTATETRY:
1. tu) Direction and distance from 1.8, (T & it ot fom): NORTH, 07.00 Kin(s)

(1) Address (VA7) STHTGY STHT,
(c} In case, outside the limit of this Police Station, then Name of P.S. (¥R a1 Wi & amex § & wren &1 aw):

Best No. (f1Z ®.): 36

Distriet (State) (FaT (T5T)):

Complainan! / Informant (Rrerzeeat / goansdt): |
(a) Name (ATR); AT TAT
(h)  Father'sMusband's Name (Rravafy & am;

eraat): INDIA
() DateNesr of Birth (F75 faf / ab): 1975 (d) Nationality ( )
1

() wy UID No. (qaréd .):

(' Passport Na, (9reett &.):

Date of lesue (T w7 Y fame):
ID Detatis (Ratton Card, Voter 1D Card, Passpor(, UID No., Drlving License, PAN) (et Rrargor (et wrd weremen md
AL, gk A, gl s, 4 )

Place of Issue (30 W14 W1 Fur):

3

S No.(F#) 1D Type (T9UM W% %1 YoN) {ID Number (TFFT ‘hﬂrlitied copy of documeni
) Occupation (FTeaTY):; | e
i s\
0 Address (e Dy supdt. of Police (HQ)
cum State

Public Information Otfj. . «
YAMUNA NAGAR
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Tarysaa Prilee (F1IT7070 1)

\ S )
¥ : _-»m““h‘"N‘ T .i
. _l;lif::]_%‘“"“--\__
SNo.UR®)  Address Type (T W1 VST Address (wam) e iy ey,
1 Present Addres BOPO SADHAURA, SADHAURA, YAMUNA NAGAR. HARVANA o
e i s - 3 i 8 i B . o g ‘ l&
1 Permanent Address |BOPO SADHAURA, SADHAURA, YAMUNA NAGAR, HARYANA POiA

h
r
hone number (gire ) Mabiie (nvamypsr #1.):

Dﬂlih nf kl\gl\“
i | . y 2
) *uspreted / unknown acewsed with Al FATlicutaes (wmy / wifemy /1 gromer affrprar w1 9 Praor wfda aveny:

5 Na f*.“) M .
=) Ables ) U | Melattvety Name (Podzre :Prqseul Addeess(TamA YT
w1 amm)
L
Reatans for delay |
FInreporting by the complainant / fnform nt (Rrerrre
' ! EATE Zarn Pt 2 @ gk wT @ wwon:
ParticiNary of *
- Propertics of interest (Ffova a=yfy = »;er
S No.(RF) p '
. e ropertty Car Ntirait—1 3
m egory 'P.werly Type (wrafeg & iﬁﬂcrip!ion ]y“. W=
~ AP v (v -
S o i | e W }
W . |OTHERCONVEYANCE |mifrm amitan -
otal value of preperty (1a Ryr) (@59faT o7 e g— l‘f)) 5, o — o - 00
2 5 Sy
H. laguest Re - ‘Z].T._.-uq|
: port /U.D. case No, it ' I \
O il any (37eg wler Rrovd | T8 oy W o % . / 7 '\\jv* g
5 Na, ‘a'-. . * / _l..
(F3) ums Number (g 8.w7or ) ( ® o \@6/
12 \_f;‘ﬂ"j‘t Y

First Informarion contents (WOR gy aar)
L LT 3R F oS qug fa'f.ﬁ] T L it 3 wT b=t m s
: , ROEEH W § . e e THAAATT FATF 94
: T A0S

& <750 feste 17.02.202) gamy ,
- ¥ T B sem
¥ o g m“'* ::I-m Rl 23022021 @ 9% w44 Rt 02.03.202| Zamr mfmﬁm ety
- 03, . Ry :
: 2021 F fr arfear £ R & HGER T ¥ MUS Astin Exvavation E:m',ﬂg Py Lid

AT # mw frar HE 97 gy
5 M

FEEEA 713 U @A & Frd R hid T s N./S Astin Excuvation Mining Pvi_ Lid bt 1o — 1
. g P _mé,ﬂm“ q‘"‘j'qg : g "ﬁh_ ikl ;'0_76"3 b4

T STES TR W R e e

T 1 IR gt e Sk e gy A G

3"‘?‘33;_('32* AT T e i e I it
AN TN S v w g B{| Wit 3w 99 WS [Yere 0 qurgm it FIRT BDPO SADHAL
AURA

90 oHIE 595,597 I2tes 05.03.2021 Ity e
", s DR TTUNA A ouw fy ffafta f d9 A smmd s FETH
idBsll gl o ! ¥ guand o 3

| I90EH Hoea, YRR it L G e e — .
KUMAR ;;u:?fam o w'm; m U 3. T AT R T Gare HwTh m;;mm SD_'NEER_M
T 310 70 9463)-30056 IS U EF AT T ITNTT ¥ ey ot -
ihen!
i
Feah |
B

* MUS Astin Excavation Mm:{_;éP\rt. le ug iere

379 IRC, 2 E
%ﬁjmmw FIA1 U1 A0 % ey 70 57 R 11032020 WU 379 1pe, 250 ridtesl £Q
mﬁmﬁf‘mm“%m.mmmwmm;mmﬁwmmwm
mmﬂwmmmaon w0 M0 TR AT 70423 * e st e

5| = frak fafy : :
I R & (i e s.mmmmnmm@mgm_o Police (HQ)
g cum State

public Information Ottices
13. Action taken: Since the above | ; \'AMUNA NAG R
ve Informatign YEVEUls compm|ggion of offencels) u/s a8 menttoned st Item No, 2,
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mm-'{ﬁv‘;vﬁwmnmmkmmmnmlmﬁ.2ﬁmmmmg_);

2




vid

Warysna Pollce (FITOT &)
$ ! B LLF.A (7frga Ff ankj)
URSTJNEO, 1A
Under ‘?ﬂ}:ﬁ;‘ 1t _&Igﬁ r.l:'.ﬁ.l.‘gm T
VUR g oy

(7 180 2% ¥ poe *
i MINNay Py Cammar Ve gty 031
FRN\e wg A, ) p7e

Date and Time STHR (e, f Raiw v ) 07/04/12021 1953 ey
SN (w iy

et (7 Rofrey Sectinng (rordy) :
1 MINES agp iy RFG ' S
: ! rkus:m.n ATHWN Hiw :
OF DFvpy OPMENTY ACT 1009 "

: INC Jran % (r" (. v \
In)

L
Otrurrene, Wl offence (g Ldl Ty, n__,_—"-__, - /
D2 (R Mo Date from (Rtie R): 207112020 Date To (Rt w: 23!11’207(
Time Pering (wmere ¥R Panar | Time From (Forg ) 00:00 nry Time To (Wt @%): 00:00 hrs
M Intormation frevived i DS (S9N F¥ o oy gh: Date (Ram): 07/0412021 Time (¥72): 16:00 hrs
1 Geners] Dinry Reference (S b, Entry No. (WRfRE ®); 012 Date and Time (7% 3ty
®HQ): 070412021 16:40
1

hrs

&1 of Infermation (€991 ¥ ¥¥R): Written
Mace of Oceurrence (Tt=mw):

L (&) Direction and Sistance from PS. (w3 gl ot By NORTH, 1 Km(s)

Beat No. (8% 1), 53
(b} Address (Tam): Tw=T W2h,

fc) In case, outside the limit of this Police Station, then Name of P.S. (7w dfmr = TR ¥ e ow |H);
District (State) (Frar {o=):
Complainant / Informant (RreTrawah | HEATEH):
() Neme (A1) A /AW
(b} Father's/Husband's Name (Rram/afy w7 ATR):
(c) Date/Year of Birth (37 ffr | ). 1976
() UID No. (qaméeh %),
™~ Passport No. (areraré #):

(@) Nationality (Tedraam: mpiA

Dale of Issue (I8 #33 #Y frmriae): Pl.m of Issue m TR Wy

® 1D Detais (Ration Card, Voter ID Card, Passport, UID No., Driving License, PAN) (TFu Reawor (e wrk RGUEIR 01
TR, el ., gy s, d ) '
S-No. () 1D Type (et vw a7 sy |1 Number (ayar sty O tifieg €OPY of docyye,,.
: ' iy 4 - UnderRy) Act 2005
(hy Occupation (e

SN
_ . Oy. Supdht of Pojiee g
(i) Address (Tem): ¢um State )
Public Intormation Offie:
Yamiing NaAran
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LLE-A m?,m\“ ¥

* . Details of known / suspected / nnknown acensed with full particulars (7 J wfew 1 gre g 1

* Inguest Report / U.D. case No., if sny (e Fofner fratt / gdhveoor &, ok &7 &0 i S

i 'IA},,.j b
2

I 2

SNo.(FR)  Address Type (Tt ®1 ¥¥T0) Aq_ar_mmap e ( I | >

' Mreent Addess e g ¥AYER, YAMUNA NAGAR CITY, YAMUNA
e TR S
! [Pevmantinl Addetst Ecy g T, YAMUNA NAGARCITY, YAMUNA ‘

. |NAOAR, HARYANA, INDIA
fi) Thone number [Z7HT /) Mobile (TR )
q¥ e i woA):

Relative's Name (PUA@T + Present Addrss(TEmA T
|F1 ) !

SN0 [€F)  Name (7m) Alias (3737)

Rensans for delny in reporting by the cmplainnnuinfurmmn(m I mﬁ g P 2 & &t WO ¥ ik

Particulars of properties of interest (Fafeyw wrufen 1 Rrawon):

(S.No.(®3&)  Propertty Category (Wrafar Property Type (Feafa # | Deserlption ' Value(in R (9
‘T#m) (fraTom) F %)
OTHERS 'OTHER CONVEYANCE 33t @eel &tet I a0

BRI

ki ’ i

Total value of property (In Re/-) (WFaTad &1 H HFA(T #):

S.No. (FF) UIDB Number (30T ¥)

First Information contents (Y9H FEAT ava):

e TR W TF FHE A0 5375 - R A 17.00.2021 TN TR HREE A 4T QOIS il A, T O
H- Rere R, TR daT R AR AU WeRT IR SR A/ TRAAU698 R 15.05.21 - 7§ REGNO HR-37-
D-smah:rri%ﬁ'-mmﬁmammmm.ﬂmiﬁszam 2019 T 19.02.2020 ¥t &
e @t 7 A G A A O a aE PO UK 379 § AR weeh e a0t artl 3 R WO§w Fied
& 97 FFE GAR/IRARTUSPL-| fertim 23.11.2020 & Fet A oF wAY HOw FRA B s § & ReS 23.11.2020
mﬁztmns‘rzu.m@mﬁmﬁ?ﬂ.MW*Mm{tm#ﬁﬂmﬂmﬁﬂéﬂésﬁ
msmmmﬂmﬁzﬁvmwammmmam*mmmwmm
aftaea & ®fa (faeT iR dv R qTT R T qEIET T G W 2012 # 39w 102 104 7 e yfifeas 1957
& e 21(4) T AT TA gRe st 7§ Red 3 e 23.04.2019 7 19.02.2020 HRATFER (vf wETw) HE u

: #mfxmmmmwﬁiﬂ#mmﬂmmtmmmﬁaﬁzwmaﬂwﬁmmm

l!!ﬂ!.ZD?OdMWﬁmmﬂmm'mmmqﬂ?ﬂ?ﬁ:ﬂmmmmmmm# .

© 1B Rewm zaT R 12.06.2020 OIS 7 qE & T A # ATAS W AEE A AT T Fhe Wi, a3

Pty 3 32y 2w 23.04.2019 @ 19.02.2020 7 (5T T fEw 2012 # 39 -Brow 104 & HER g af g o,
w.mﬁamaﬁﬂmﬂmm&wmsmtmmkﬁmmmmmmgmm
mmmﬁamemmmwmmwmmmﬂmmmmmg
mmmmmjﬁm*my@wmmﬁmﬁmmmnmm
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7 oY ® ¥au uﬁaqﬁuﬁﬂﬂaﬁwﬁﬁmarwmmmm%twm SO NEERAJ KUMAR FFra®
e e, W e RO PR, AT FHRGAARAIG09 R 15, ;.zgzeomhéfﬁgnnm
mﬁmmﬁm&t'mam.wlz.mmm&% &
mﬁmmw&mﬁm,uqmm|maﬂmsmm€mmmmﬂzp SR TR
479 11C, 21(4) WG AT ¥ BT 9rdr ST 9T HeweoT AU 78 fmms 07.04.2021 LT 379 [PC,2
o fem A memm@mmmmmw
mmmmmmmﬁtmmwucwmmmnma% 1
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Mining Ofticer
Mines & Geology Deptt,
Yamuna Napar.
To
ihg SHO /7 Chowki Incharge
E ‘
AT e LI
Memo No Mining’ YNRZIY) y/ Date: /_) 1/0fI%
tion,
Subject: Seiring onder of vehicle Involved In flegal mfnlllli’l_i‘ti’l’_it‘i'm?_ﬂ‘_ ]
s . B — o o o s g e et e ST i . nee
'SNa  Vehkle Iype | Reg.No./ Eng.No/ Ch.No. = Miveral [ Flace |

5 Dempes | HR37- 953 |

| Extaple

e ST

| —- e

ER—— 2

N

On the subject noted above it is intimated that the above said vcl“?c!lc h.;s ?fgn ;;r.::g;ﬁ
during imwolved in illegal mining/ransportation/excess mineral. So the .abovc said vehicle is s A};
wired vnder Sub-rule No 102 & 104 of State Mining Rule 2012 read w:l‘h U/s 21 {4) of MMI : ¢
194K Hon'ble NGT New Delhi onder dated 23.4.2019 &19.02,2020. Th:s.umcc has to recover fine,
Revely and price of mineral loaded in the said vehicle & also recover environment compensation .'!15
por Hon'ble NGT New Delhl order dated 23.04.2019 &19.02.2020. So the above mentioned vehicle
aloag with mineral is placed in your custody & may not be released till further orders izsucd by this

e,

Important legal Note:-
al  Thatitis pot an FIR case. : ) _
b) It is compoundable case and can be compounded on payment of applicable royalty, price of

mineral and fine as per State Mining Rule 2012 along with compensation of damage 10
environment as laid by Hon'ble NGT vide order dated 19.02.202] passes in MA no. 16/2020,

0A No 4372016 reads of penalty (0 be imposed as per NGT orders are:-

cles Biass

Vo

B gtk
END v T et

I Vehicle/EquipmenUEacavators with showroom value more than Rs, | Rs. 4 Lacs
| - 25. Lacs and Less than 3 years old. :

2 Vehicle/Equipmentlixcavators with showroom value more then Rs, | Rs. 3 Lacs _

u 25. Lacs and more than 5 years but less than 10 years old. ! j

R ——— IR -

o=

3 For the remaining  vehicles older than 10 years | Rs. 2 Lacs |
' Vehiclk/BquipmenvExcavalors  which  are  otherwise  legally 5

! | permissible 1o be operated and not covered by Serial Nol& 2.

e -

“ Note-l: On repetition of the offence by the same vehicle/ equipment Order dated 03 .04 'ﬁl'ﬁlfﬂ_ww;
~Will be applicable. |
 Note-JL: The option of release nay be available for a period of one month from the date of

Lseizure and thereafler, the vehicle may be confiscated and auctioned, jE

©) Sub-Rule Ko. 106 of State Minin 012 | , : :

e il xe 3 8 Rule 2012 read with Ufs 22 of MMDR Act1957 states that “No
ifl;u:;tit?::.z“ w;c zctgngza;acc of uny offence publishable under these Rules except upon a complalot
ithin 1o vy (€ Dirceior o any other-Officer authotized by him to the Police in this behalf

ree months of the date on which said offence is alleged ta have been commitied.”
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A copy of the same Is handed over to the driver of the above sald vehicle for information

please.

j A’{ J.\Z




.- e Mzmwﬂuulowmpu}m '.,*n h r’t bl r"’ %

By ! ¥
£ & Y antink ngar; " .-w‘ i
EL

'1116 HY-IQ /¢ hm\'kl I{'u.luirg{a A
DU ‘Lllb.‘.a. e s T

Memo No, Minlng/ YNIU H- .r lJulu' 0 q/“/'?/

e

i Stizing order of yehiclo Involved lll:,gnl mlulzu,/lmmparm_"_ 7.7
o | SNe. ]\omclc’f‘ﬁT‘“’“ No. 7 FEugiNo /¢

llq., No. / Eng, Nof Ch M., i o

W [ e s Mg
-.H._.._....‘.-..._ i

iy W}R J\.bxx FI*C oLd .s (dﬁéjl_
____:é «’,? _;: S JI-'-"—';:J"- Gt
2 S .r? ‘?ﬁf v

On the sﬂb cct noled above it is mlimnn.d lhnt Ihc :.bov;, said vemcfc has bcen ana&t
during involved in illegal mlnmg,/tnmsportuuonfcx

£oss_ mmcraf .S0.the ubove said.vehiclz s :hereby <
s%‘hd under Sub-rule No 102 & 104 ofState Mining Rule 2012 read with Usis 21 (4), ofM\fﬁDR,Ant
& Hon"ble NGT New Delhi order. daicd 23.4.2019 &19.02 "020 Thls oﬂ'-:-c Ius 7 er
m.x.ln 2nd price of mineral loaded i the said vehicle &g i :
per Hoo'ble NGT New Delhj order duted 23,04, 20]9 &19

zloag with mineral is *‘Iuccd in yuur custody & may

cTc'__

Important Iegal Note;-
2) Thzt it is not an FIR case,

L by Itis compeoundable case und ;,-an bc. r:ompoundcd on paymcn! of apphcab,e m\\;dQ»,-
mincral and fine' as per State Minlng ‘Rule 2012 along with: cumpansa

ton: of damz
eavironment gs luid by Hon'ble NGT vide order dated. 19.02,203 1" passes in MA no.: Iéno_g-
CA No 43/201 6 rcad of'pcnully to bL unpos&d as per, NGT crdc;s agess

ML
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1 25. Lecs and Less than,5 years old,
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Director General Mines & Geology, Haryana
Mot no O DHE Sauare $0 Ploog, Sector- 22 18 Park, Panchikala

Order

Subjeet: Suspension of e-vawaana of Mineral Dealer Licences holders found

to ave mismateh n the mineral guantity based on e-rawaana
portal ol the Department-regarding,

Whereas the Gentral Government has enacted the Mines and Minerals
(DSRY Act, 1987 tur peant and m;,ul.mon of mineral concessions in the country.
Section 15 (1) of the said act empowers the State Governments to frame their own
rules for grant and repulation of mineral concessions in respect of minar minerals and
matters connected there with Accordingly The State of Iaryana in exercise of the
powers conterted by sub sectian (1) of section 15 and section 23C of the Mines and
Mincrals (Development and Repulatian] Aet, 1957, has framed and notified its minor
mineral concession rutes namely the Haryana Minar Mineral Concession, Stocking,
Frsportation of Minerals, and Prevention of Hlegal Mining Rules, 2012

]

&y Whereas Rule 51(1) of these Rules nr‘u.vi(lcs that no person, other than o
mineral concession holder ora stone crushing unit operator, shall stock, selt or offer
lov sale any nnnor mineral o mineral products, in raw or processed form, lor
commercial purposes or trade in the State without holding a license. lHowever, retail
sale ot construction material from premises of up to 200 square melers area, situated
within the Municipal limits of towns or the Lal Dora of a village, shall be exempt from
the requirements ol obtaining a minerai dealer license.

i, Whereas i arder ta have transparency and to cheek illegal miing, it dispateh

and 1 nhpmi an, the departmeit smad mandatory corasvaenaa system waith eflfect
fram 01012020, 1t has come 1o the notice of Lhe department that sume of the stone
crasher owners and MDL halders are purchasing e material from adjoining states
ke Ragasthan, Punpab, Utir Pradesh, Utarakhand  ete. Some of the material
purchased/procured from adjoining states is tram fegal mineral concession holders
through valid bills, however, some is purchasedyprocuared illegally. To check this
Sinenace and 1o ensure that there is ne misuse of o rawaana portal, department vide
arder dated $3.09.202 1 doeeted -

The stone ceusher owners, sereening plant owners as well as MDL stockist who

are purchasing the minerval from any of the above adjoining States to Haryana, shall :

subimt the respective bills (either manual or c-hills) to the concerned Mining Officer/

Assistant Mining Engineer/ Field ncharpe withm 03 working days of the entering o

234
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Director General Mines & Ge
Plat no D DU Squaee 2 Floor, Sector

ology, Haryana
22 1T Park, Panchkula

e St

=~
; aified Trom the My,
the bills on the e awaivia port ) and theceatter shall fo8 th TR 2 ey

Departmont of the coneerned State within 07 workang days

5

ants owners as well
In case the respective stone erusher owners, screening plant

verificd
as MDL stockist, failed to get the submitted bills (eﬂhgl manual or ¢-bi ills) | ic
10 days of the entering of

from the Mining Department ol the concerned State, within Syt
Shieh g

" . sral
the purchase on the ¢ rawana e Gl Alsisny thve sain] purchase af the mine
. . ertive
treated asallegal and consequently the peneration af e rawana partal of the respes
v A it (]ll !
umit <hall be suspended without any aotice, tll e it owners pays the fine, peily

and price of sueh mineral (shown ta e purchase from adjoining statej 25 D& he
provisimas ot the State Monng, Rules, 2012

1 Whereas athas come to fhis nonee that some ol the stone crushes owners, M1
Lolders and sereenmy plant owners are not adhering to order dated 12.05.2021 w
fetter and sparil, When ¢ ravean portal fnlluwmp sereemng plant &\HU W
checked, certam quantity of mineral was found to be purchised from outside state
and the same was not got vertied from mining department of that staté. The purchase
seems o be fake. It appears that the screening plant owners are indulged in illegal
mining and procurement of mineral is being shawn as purchase from adjoining state.
The details of screening plants and mineral shown to be purchased from outside state
are as under- '

. Sr. | MDL Namec | License No | Office [ state of | Mineral | Tatal
No. _ — (Name | purchase Name i Quy(MT)
1 " Arman I MDIL-1158 [ Ambala 1I Unverified \ HG {2000
Sereening ! i purchases from '
Plant ‘ ; 5 outside the | |
; | i ,State il e At oo
;& q Um;- . MDA " Yamuna Unverified g BGS ? 27361
: ' Screcntig | [ N | purchases fram | l
: Plant i ' l?l.lll'\"ll.lt‘ Lh ‘ .
‘ 3. | Guru  Kirpa { MDIL-1275 ‘ Ambala Unvertfied BGS 345
Screening i purchases from l
| Plant 1] I aulsicle the !.
| . - st A : ."l e I p k_ s
| 4. Hindustan MDE- 133 ! Yamuna Unveiified BGS 4011
Screening . Naga purchases from
Plant - outside the !
\lu“t‘

|5 | Kwality IMoate Tyamuna | unveriied JBes | 1evse
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Director General Mines & Geolopy, Haryana
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Plat e QDL Square 2 Floon, Sector 22 117 Park, Paachkul
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Directar General Mines & Geology, Haryana

i

the same has not being po verified frans the Minmg Departme

The stone crusher owner ana sereenmg plant owners are likely t

crusher are herehy suspended mrmedntely, Thercaltor shoy

to all the above as to why their heences may not be cancelled.
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M Miney & Gealogy, Haryana
Plown Socton 2011 Park, Panehiota

Director Gener

]‘ﬂ! iR '||!i” \'E-I“I',I

e .

Py bes ; . . G a
vl N PG L K52 £ PR Iase of Miner 1§ 24060 Dated. 22.10.2021

Yooy g torw el ke

the tollawnge tor taking further action please.

\esistant My Eogeer /Ky, Ofticer, Ambala, Yamuna Nagar and
Panchkula

Vot ales - 8 gants (20 5 P Phats & 01 Stane Crusher)

Director General, HlineNiad Geolagy,
Haryana, Banchkula
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year (at) 2021

L g (30 YAMUNA NAGAR P8 (o) SADHAURA
s e ny e Date and Ve of F1IL (TR, #y R ot T QU!M?N s
e fem) Aen(pitDen) Sections ()
| SR 1)
1 e "
) 1A 1800 s
8 1 e "

: o Ukerkttvier ol olfener (FOTTY @ o)

oo (R Vst Date from (RAT% W) 2671072021 Date To (AT A&): 2811072021
Visse Pevbodd (7070 3AR): Pohuat ¥ © e From (ama @) 07:45 hrs Time Tu (FAT @%); 08:10 bay
M ufarmation reveised o 1S, (VR0 E qEAT VST gE): Dute (R 28/10/2021 Time (@AT1 21:50 brs
W Cenersl Diony Reterener (mRTT 200 Entry No. (TR ®): 010 Date and Tine (s 3?‘
FRT): 201072021 2244
hrs

t Dype of Entormation (O ® T0T): Wotlen
L PMacr vl Uecurrence (CTRTYA):

L (ehiieection and distance from 105, (0r 3 g 3T Ram): NORTU, 13 Kmis) Beat No. (T &) 115
(b1 AQuirevs (AT TI4T AR, '

(c) 18 ease, vutside the limil of this Police Station, tlien Name of P.S, (AR e dwn & an @ & oar ®1 5w

Vst bt ovane) (B ()
(B tomplamaut | Inturmant (RFTTaTFa W}

1a} Nawie (MA): jidl":'l'

W ather's Aame (T@T6 @A) A J0HAN
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b S, (s W)

il Fawputt No, (97H9Y2 30);
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t{aryana Police (sfrarem 31}?]
Yoot —
LLEA (vérga afe sy,

Addreyy (TT)
n” !\" arn ’f"",f F’u RJI’T‘JW, N;\RJ“N(}-‘\R”.J\.‘IBA[J‘.

HARYANA, INDIA
vl meq wyur RED ETA, DOGHAT, BAGHPAT, UTTAR PRADESH,

S\ {FR) \iddress Type (T &1 TEIT)

I Presert Nibleeas

. Perranes Adbrew

T Phone nuniter (LMY 1) Mobite (tergm T.); 91-7900758478

Peta el bacn s osi e unlaa s uncd with full particotars (7 7 iy /et sfPgeA o1 gt R @i ah:

NN ERL Name (A1) Aliss (394TH) Helathve's Name (RVFEH Present Address(TARTT A1)

¥ 04) '
1. FEAYTSADHAURA YAMUNA

' =
MNAGAR HARYANA, INDIA

\ Heasomtor detas In reporting by the complalnant 7 intormant (RwEmareT / egiea] g Rt 28 & o w02 # FTOOT):

v Particelans of propertioy of Interet (WERUE 70931 w1 Reoom);

M Ne.(FR)  Properiny Categon (Fvfiy "Property Type (Trafeg & Unseriptivn Value(la Re) (FFX
T—— Q) (= VD) (Raron) & #)
JHOWELLERY SILVER NLCK CHAIN s

1) Febadvaler of property (la Ry) (F5fag &7 FE HFU(F W)

. Ingquest =it /1.1, rave Nn_ if =n) (m wHem fraré / q’*'ml ff., ufy ﬁ n}

S Yo () VI Number (T4.9%707 #,)
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Reasony fo, delay In reporting by the compiaina

Particylypy M Properties ofInterest (Sufva i vy Rrrren, | -~
| b : (a=yfay . ription (¥alue(Tn Rs/.) 5['1"3
£ Na, (®.4,) Propertry Chtepry (areafy " IPraperty e » l‘nm_ | i
o) 9 ﬂf - |

R i o

) 5. No. wa) U:Dnh'nmawfq.a’r.nm w.) , _ - 2

. t - m
m#’%m%ammmmvgmmsoommsmnmmmmm@mmm
e

-hmm%:mm.mm %mmm#m.mwmmwmwmm

21 MINES on '
AND MINERAp g DEVELOPM:ENMND REGULATION 4cT 1957 9 w3t SR S oy TR 70 100 B -

02

07 ;‘;20 T 21 Mings EVELOPMENT'ANDREUULATION ACT 1957 umy st T Wy Ay S
mn:?nmﬂma‘a‘r F W T A Far rmﬁwmsﬁwnm
TaTER 0 oy 174¢mﬁ:mmﬂwg- I faray (F Swear ag)

Action takeq. Siace the 5,
e the abave laforn 40, Fevealy COmmalssigy of offence(s) u/y o5 Meationed ag grep No, 2,

£ad
[ ‘ W#W%pfwsmmmaﬁwma‘.2&‘33‘#1:'471::%;')_
LT kB e vty (o0 a5t At mar e v R WG ertifiod pogy of documen,
(2) Directe ame > I
B o110, (arrg 3wy " ). Rejesy Kumar Rank (wg): Asst, s:{a?:f::?n%uzm A:lrt,‘ i
No. (&.): 174yn, 10 take yp the Innﬂlgmm,m HT v R # wr fare ﬁflf R"IT s t ’ ” B
Q) Refugeq Invuﬂglltna due to (a1 ® : g ﬂw m  0f Po ce (HQ)
for). o0 (% ST §ort ey o Cum State
Public Information Office,

MUNA NAGAR

e — > . ~

vl wg \_}d"



LLEI (v st 1)

259 _
a «l : ‘\ Maryana Police (rfrayon 9
= K

EIRSTINFOR)
(Under qf"”ﬁl\ HON_REEQM

L
(urer 184 ﬁmmﬂm’

4Crp.C)

1.
Disteict (FrEm: yanna NAQAR
: r‘..‘. [ml
| ¢ SADHAURA Yenr (4): 20
FIRNa (e ¥y 01gp o o
A and 1ime of FIN (SR Y Prvier oty WITW): 26/11/2020 18:56 hre
S ANafEw) Acts (3frfrom) Seeti d)
. "
| i - e {UTIN(Y))

R ™ Occurrenee of offence (s @ wEE):
1 , . "
Dey (R99): Inten ening Davs Date from (Rrrie ) 23/04/2019 Date To (RAt® @y 19/02/2020

Time Pe (=T Iwfn: s
N 4 Time From (wmy #): 00:00 hrs Time To (RAT 7%): 00:00 hrs

7 Informatinn received ot P.S, (ST JF Ko o gh): Dale (Rwf®): 26/11/2020 Time (@72): 18:16 hrs

tel General Digry Reference (O5ramaar wgM): Entry No. (V% #.): 010 Date and Time (1% 3y
FAT): 26/11/2020 18.16
brs

< Trpe ol Information (RO & FHR): Written

s Pta. Jecurrence (CTARGE):

(a) Direction ond distance from P'.S. (a1 § g 3R Bowm): WEST Beat No. (12 #.): 59

1
(b} Addresx (TN =T TEhT,
& & g w7 AR

{c} In casc. nutside the limit of this Police Station, then Name of P.S. (?:I‘FL AT "AT & IR
Ef“f-'ed copy of docume.,
under RTI Act 2005

. niﬂr_icr (Stare) (=T (T57)):
Camplainant 7 Informant (fOSra®al / ga@amean): D}' SUpdf of Police (HQ)
g cum State

(a} Name (ATH): AT FAR _ DUb“C_ fnformat:on Officec
Father's/Husband's Name (T w1 &m3); JNANAGAR
(d) Nationality (xrdtgam): INDIA

Date/Year of Birth (F+H faf / a4): 1975

(h)

(cy

te) LD No. (TaTét B.):
th iassp st No. (STHOIE &.):

Date of lssuc (FTH &7 &7 i)
\ it
ID Dewils (Ration Card, Voter 1D Card, Passport, UID No.,, Driving Licens®, PAN) (Yparer Ryagor (ins wif T

amwt, garkd /., ywfan wwdw, & =)
5.No. (FH.) ID Type (99T 97 %7 TFI)

th) Occupution (emTwmn):

Wi Addrey, (9a&ny:

Place of Issue (9T &6 &1 FUmY):

)

1D Number (YFamy FEam)

bhu Ew y
( l¥ ? Address lyp.g (e oy WETT)  Address (9811
Present
e e e et YAMUNA NAGAR CITY, VAMUNA NAGAR,
HARYANA, INDIA ’



10,

v

© Firs !nfomallnnconrenl:m HUT Fvg):

H“’”“w:‘“’ /
nt Address ! M\Q\ )
" Pomane rmm W G YAMUNA Nag “"“'4?{\
_- HARYANA, INDIA ARCrry, o T
i x
Phane number (: o) 7 Mobite (#tarysr 1. ™
b Y
' %
Detalts of knawn / suspeeted £ witknown aceused Witk fyg Purtleulaes (e / ¥Ry / 3w 3 wr %
G T G R O\
SN r n " " : \
SNOOEX)  Name po— Allny (¥ [Retative's Name (Pvdram JPN""' Addresstrmmy o
w1 s i'
| § ST
1 I
Uearang for delay | wrting by the complalnant /b e
n reparting by the campla nrm.nrcMrmﬁmmw#ﬁm*m: )
Particulary of propergley of Interest (Wafwm wafer ¥ nmi ’W”{W:}T:E’iﬁ )
Wl ~ p | AL Gl
ropertty Category (oufas |""0Pfrl)' Type (wrafem # | Descriplion b iiﬁ- Valuen g
Arofy) [ - (Rrerewr) ( = s g
i S ! : \ ) Qf | e (2 ;‘;‘i
) o S\ )
\\‘::r“’: :‘““!‘;M_—._/. i
Toinkvalue of property (In Ry.) (TS w1 v s M) b
Inquest R ' " h I
fPOML/U.D. case No., if any (=g wathan froe T w, o wiE )
S Mo (%K) UIDD Num ber (TA.awror +,)
S

mmh!hm

(9 Y va) yrow i
Rt & frs 23.04.2019 7 15022029 e a : o Yo 2t Tt efte ST

Action taken; Since the above |
g e ¢ information Feveals camy fosion of offence(s) u/s as mentloned o Item N, 2,

mmppmmmwmwxmzﬁmmn&m

m - by :
® S e ot Investigayioy, (quwror oot foar st i R igd ;caqul"itcgggggwm
Directed 0.) (7t - er
rected (Name of 1,0, ) (g -NWW" Lo """): Jirender Rank (92); "fcmg?gnnslubu}
No.(8.): 1256 to take up fhe 1. : ' ' Q
. ce (HQ)
N IVestigaijon (WY T Y AT A # @ fyy Prévi e dh g Poll (

cumState
atormation Offices
PUBIE UNA NAGAR

Refused investigation due to (3 ) (% w7 §wTT Py )
H ar

)
-
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LLF.I (vhen whr ant.
o i EMA]’-LQH,,RERD.RI
(Under Section 154 Cr.r.c,)
AR U
(o |s4hmm¢m)
LI . (Bw0: vavaa NAGAR PS.(m: SADNAURA Year (14): 2020
PR Nn fem . w): 01pg Date aml Time ar pin (TR, B P sy NoT): 2811172020 15:15 ey
s FH)  aen (3 Fefrem Sections (tmaed)) i /- . e = j\’\
1 INC 1840 m (7 E /
g ™ Qeenrrence of pftence (¥ W v S
Day (Rem). Intervening Dy Date from (R 3): 2310412019 Date Ta (etiw 7). 18/02/2020
Time Pering (rrerg arefty: Time From (¥ ): 00:00 prs Time To (W9 &%) 00.00 pry
™ Intarmotion recehved st RS, (9 Tw g gy 112 Pate (Rettw): 28/1112020 Time (#32): 15:02 sy
te} General Dlsry Reforence (Vs Ha): Entry No. (vfafte ®) 017 Date 2ad Time (R #
W) 2811112020 15:02
brs
L Ty ol Information (e & TER): Written
* Ploer of Oceurrence (TEmTR).
2 181 Direstion and distance from P.S. (yrr @ T st WEST Beat No. (¥ %) 59
(&) Address (oam: TR U wRig
(€) In case, outside the limj of this Poljce Statlon, then Name of p.§ (ol amn ey "-'(‘\TR r" at o -
wertif;
) lieg opy of Cumey),
Disrict (State) (R (eray Under BT 5 5
Complainap #lnformnntmv?fr,ﬁ ! GEaTEa): V. Sup of lice Ho
o {n) Name 7=): S AR 5 . Cum s'afe
. Ub"'IC' lnformer;‘gn Oﬁm i
th) Father ) ushang s Neme (Rraafy & ) ¥ MUNA NaG Ci

{e) DatenYear of Bjpay, (577 fafy , Tt): 1975
© Lo, (T3 7,
tn Pessport No, (qreraré ")

¢ Duteof Lisue (arrly hacl o] Reayiary; Place of lssue (37 A w1 Fm):
© gy Details (tatign Card, Varer 1p Card, p

#53port, UID Ny, Driving License, PAN) (vrery fraor (e wré HAT wd
ST, gk &, FRr a4y w1d))

SNo.(FH) Type (Sgany LER o )

' Number (T mn
(hy Oceupation (Tamamy):
() Address (q7m):
SN AW, ., Ype L8 N
o (F.4,) | Address 1)!‘).1.(‘737 i.hT UFTY) Jaqu_eis (Tan) : P S
| [ Preseat Address [T Sy S, JAGADHRI CiTy, YAMUNA NAGAR, -

THARYANA, INDjA

e QEITICU WILHE et
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arirera snmedl, JAGADHRI CITY, YAMme

ST

[}
3 Permanent ;\dc!ress- HARYANA, INDIA
t.) Moblle (T8 T.): | W Y -
) .
(' phone nomber (ZTHTY ‘ ; v . : .\\
wTy 1 X ! y )

4 7 anknown accused with fall partleulars (AT i

Detais of known / suspecte
Relative's Name (fredart | Present Address(TAATA SAN

S No. (RH)  Name (FT) At ) mﬂl’ﬂ e

| - i

—a AR AR

Rensans for delay In repatting by the complalnant /Infarmant {

Perticulars of properiies of Interest (TAFAUR wEifen o P . | e
e (FFGfed 2+ Description Value(in i
S No.(FH.) Properity Catepgry (FFTFRT {Property Type ( (o) | & A
o) IFTT) L SN, SIGE——— e
o !
3 AL
Total value of properiy (In Ra/) (FFufed &1 §F [FU( #): //_ Q/ELF*'_;:\:\? \
. , Ll , 3
Ingusst Report 7 U.D. case No., i€ any (374w fovE 7 a1 8, ot ¢ @) { bl \\ ,/'Aq//
A b Py waf -2 ] ¥
,‘M‘Uj“;’, a &‘;H’ﬂ

S. No. (F.¥.) UIDB Number (TITw0T H.)

First Information contents (WOH FIAT TT):
g 1 §3553

TR IO oF b A A wr weeus Wit miE el aaney-5285 - 20/102020 AU -THF Reg Mo HR-IE
#Wﬁmmmmmmmatmameoumga19022020mﬁﬂmma
}mmrmaﬁmﬁmmﬁwan%mﬁmmmmlmﬁwwwmﬁmmwm
mm;::rms;,mosmzozo%mﬁ|wm#m:@ﬁﬁmmrﬁnmcﬁmzozoaﬁmmm
= Gz 4R R, mm#mwgtW#MWﬂW?aﬁ#ﬂsmmmmmm
'fHﬁawmmﬂwmmmaﬁmmmm#m#mmm#maﬁa;‘wgmi

ﬂmmmwamﬁmmnaJmm«mmmmzo12$sqwmzam

TaRfen 1957 € O 21 (4) T FEATY Ueda R Wit w6 Red & Reiw 23.04.2019°7 19.02.2020 #F RN
(7 R 3T A R geg FRUT 9147 UT| STEA A & Fies/aes @ medae T g st 3 e & R

23.04.2019 ¥ 19.02.2020 ¥ ST WAF Frms 2012 & 3u-fraw 102 & e waETw &fX ofd o gEw ool @ s &
#7A THN @ L-OEA & ANUA ] WEN oA A FA wad el § IR AT Wieeraee TR 36l %1 X9 A
7 TodwE MR FAAT HT FT IR A IW FANT F H T A B ) e = o et 7§
freelr & e FRR Eior afey ot of & A IR e & Panh & i o o F o o W § Rl
TR 3Ry ¢ Ivies A @ ARe/aeE @ O IR At B seeee & At @ 9) 9 v afes ofees s
Z7 IpC Y UTT 379 & AFA FA FWATS FA A1 FAT FT| SD Neeraj Kumar FEAE Wotet Hi¥gar we v . R R

THATIN HF O FFE TS SRR 3TUEE W FIGE FA SN URT 378 IPCH EAT 9TO AR X HEEH A0 184 R

Z8 11 2020 umn 378 (PC urAT wetn et R R srey wyA e Pk B efdar s g dan s saiw s
AR ¥EETA ae £ dar A Wt snoelr | aew e gt 7T s Ja 70 M0 gE wRT A0 516 Y HC
aRd FE AD 64 @ TaTA HwT gTa FUW @ pA §) drere Ras R IRt B v @ (@ ITREE HC IR ®RI AD

516 & praf) A oo TR mman

Action taken: Since "‘f above informatlon revests commission of offence(s) u/s os mentioned st }fe?nrl[linl.ifd C°PV of aocumeni
(# ) réanh : gfe Tetwa ST ¥ ga oRar b PR s wor W ater wr a2 o WORE R A4 005

(H ltegistered the case and took up the Investigation (VHToT of fFa may 3ty oo @ %ﬁ'ﬂé 6
@ Directed (Nome of 1.0,) (370 3Tl w1 ATR). MUKESH B e e ‘&“ﬂu&iz{:e (HQ)
No.(®/.): 378 o tuke up the Tnvestigation (W1 JrT yoat arr # % & e ggb%%ﬁ&m%gﬂfmce(
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3

L]

—'-—-__.______ srEY pane rules |‘|(m.w'--vf
LIF-1 (v afr ot
FIRSY INFOR .
(inder Section 154 Cr.p 1
T qwA R

(T 154 d% ofee afem ® )
Plerries (Bwm): vana ™NA NAGAR

P.S. (MM SADHAURA Year (mb); 2020
TR Ve (eg LARTY

Date and Time or pisy (TR A vt st v 20 112020 1515 hes
L]

1 SNh(EH) Aets (3o Seetians (gl //?‘?H —u?f::\
| NG 1RRn 19 - i -ty §
) i | ol pffence (Yo oY wram): e B il /
S NN Intervening Days Date from (R #): 230472019 Date To (Rarw 7 12102/2020
Time Perind (Eorg xefn: Time From (W97 ®): 00:00 hrs Time To (¥AT AFY, 00:00 hes
i Infarmutlon recelved at P8, (o= 3w goa ooy [ 135 Date (RE7F): 28/1 12020 Time (AR 1507 hes
' Geners] Diary Reference (aramman sia): Entry No. (v #,): 017 Date and Time (Rame 3ty
HHT): 28/1112020 15:02
s
4 Typoof Inl’nmnﬁoa{m ® TFN): Written
© b ol Oceurrence (wzamers).|
: 3 T Direction and distance from P.S. (o & g ol Rm): wesT Beat No. (¥ 7.): 53
) Address (vam): =1 Ty e,
1€} In cuse, outside the limit of this Police Statlon, then Name of P.S, (2% gy iy *{i_rn ¥ @ a W
< ertifi
_ értified topy of documey,
District (State) (1 (275): under BT Act200s
Complainant / Informant (Rwrmaw | FIAHA); ')y‘ Suﬂdr)

in} Name (91): A FA
) Father'sHosband's Name (Renrafey w1 sy
() Dste/Year of Birth (s=5 Fifir 1 T): 1975
fel UID Ke. (Z3m$d 4.):

tf) Pusspurt No, (Sraqré W)

(d) Nationality reframn): INDLA

Dute of ssue (T WX Y Rwriw); Place of lssue (Ml w72 w1 7y

(] 18 Detalis (Rativs Cerd, Vater 1D Curd, I'mp.orl. UID No,, Driving License, PAN) (Yrurs fagor (vt wwEm
aTEdE, gk @, pylEe ande, g w))

5. No. (#H.) 1D Type (96U 93 &7 uFn)

1D Number (Y¥OTW W)
(h) Occupation (PTaHTy):
0] Address (9T
SNo.(WH)  Address Type (981 &1 VETT) Address (wran)

(RN rEn ST, JAGADHRI CITY, YAMUNA NAGAR,
'HARYANA, INDIA

I | Present Address

T G TR IR S L
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rieiyEna Follice (§Traron m
' LLE-1 (v athy ooy
mﬂmwﬂwm
(Under Sectlon 154 Cr.l".C.)

VU oA Py
(mnmhmm*am

Distriey m: YAMUNA NAGAR P.S. (4, SADHAURA Year (34): 2020 .
FIR No. (v, #) 0188 ¢ Date and Time of prp (. r o 3t TAT): 02122020 17:57 hrs
SNo.(®H)  Aene (wfafrom) Sectlons (Urmdy)
| MINES AND MINERALS (DEVELOPMENT 3 e .-I;_-'—_f'f_:.: g
AND REGULATION) ACT, 1957 . W G -.\
: IPC 1860 179 ! i
( 1| o
=) ) i .‘\ "u LT :'..,l.. ‘/ /
Otcurrence of o Mence (3w o), o G
Day (RA): Frigny Date from (Retiw ). 03/01/2020 Date To (Reat® m%): 0310112020
Time Period (warg W) Pabar s Time From (¥ #); 14.00 hrs Time To (¥7T 3%): 14:10 1y
™ Information received st TS, (T S quAr oy ) Date (R1): 02/12/2020 Time (®%T) 17:00 hrs
X Geners Diary Reference (dsramme #za); Entry No. (vfafer _!i'.}:' 010 Date and Time (R=% 3y

qHa): 02122020 17.40
hrs

1

+AYPe of lnformatjon (F==T w1 ¥&R): Written

Place of Occurrence (TTamrgw):
I+ (9) Direction ng gistance from P.S. (evam ¥ gt 3t fwm: west Beat No. (dftz #.): 59
(b) Addresy (vam: w2ty

(€] In case, outside the limis of ths Police Station, then Name of PS. (AR amr i @ ampy t@amw AA):

District (State) (Rea (arsmy):
COMPIIiIi!lIl.”nlnrman‘ (Rrergasat | ROATHat):
) Name (A=) Az FAR
®)  Father'sHusbang's Name (Rraafy 5 1)
(o) Dm’\*u.r of Blrth (55% fafy / wéy. 1975 (@) Nationality (reraam): INDIA
) UID No. (gamédr w.):
0% Passport No. (yraaié ).
Date of Issue (TR w7t ). Pluce of Lssue (318 &1 7 )

© 1D Detaiss (Ration Card, Voter Ip Card, Passport, UTn) No., Driviag License, PAN) (v Raper (= wk  wearr
STRHE, Zahd <., gy A, g

. No, (.41 10  S— W) :’"N"m""mﬁfﬁwcopym documey, -
{h) Occupation {W'ﬂml].’ unde Rn ACt 2005
\ H : I X
W Address (%am): Dy, SUPBI. of Police {HO)
r cum State

Yublie lnlormation Office:
YOVIMA MAN aa
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\L
Ay, o

™,
SNo.(EH)  Addrers pn,.,m w1 vET) _ la«dnu_(crml_ . _ -
f '}I.Pmm‘!l i \mwe fyarn T SADHAUR A YAMUMA "‘Aﬁ)\k_ “'“‘._._‘
. {INDIA *ay
i S x i1 e S G " o .
: bty Y rm— WA AT TATT, SADHAURA, Y AN INA NAGAR, AR Aoy
INDTA ' N
i Phone ramber (g w} Mabile (Rtamgw ")
- Detaity of i-amuum;mwmnl.nnnn secused with full partienlary (W 1 WY 1 s m"' ¥ 9 Prror e ot
ENORHE)  Name (A [Allax {3wany rn-mm'- Name (Trydzrr Present Addressiram e !
W1 )
Reavans for delay in reporting by the complainant / informan rmm ! rameah Zamr fyré & & o T 2 Larenst
4
Particulary of Propecties of Interest (wafeuny Wl W P,
SNo.(68)  Prepertry Category (wrafay “Property Type (weefay / :"“”F;""“ E.Vls'usﬂﬂ R (g
o I s o T L - (3 )
Total Y21t of property (1n Re) (Frfay @ 9 Te% H)): '“‘f:}“' ’
: T el
: : : R RR T \
T2quest Report / 12, case No., I any (3 wrafhagy fraé Zdhewnr ¢, X w2, iy A= |
: [ * (. :
SNe.(®H) upg Number{{.ﬁ.ﬂiwr #) ( A : "6\
i ST uet e
‘ ‘\.&E‘w_ﬂ'

Firgy Information Contents (vum qaar axg);

i—-z T T ¥ A ey ST Wty iy Wmamgm;mf-szs: Rer-29/101202¢ R g oy Eng No
Y AD2592/ Chagis N WSCB619229932808 AR RN Bty Nkl e T - T RER @ i
23042015 3 1&@20293{:21&&%1#3%%“%%“%IPCa?r!m'r379 ataza-m:namrg

mmmﬁwwmmfrm:%nmmfﬂammsm.wa;.m,wzo%mk;mm#mqﬁam
1 - 3 mrm' g

W*TWWSD

e . \
z?gfrcmmmfhnws?&mm @) g ory 4 Roerr ! mpwmvmw
mmios?ﬁm:x}m;mnmmhmwxgmhm?m&%ﬁg kgifiﬁfgem

# m.m%mmmmm i
mnmnmhﬁﬂfﬁmnﬂmnm;{mmmuemmjai?mmm i
By LR Police (HQ)

Actiog tagep Sluce 11, lbﬁﬂlnloﬂnm“ rov cum 'Slate
il coppyg
ominlyyly, Of ffence(s) 1 ,, Wentlongy o lew NoRublic Information Officer
(1 o LR . AR
) Reglatereg gy, P ad took up g, vestigaryn (Voo o i
frm T My g fae
T oy ()
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Haryana Police (Praron orm

!:l!!lS.UHEQB.M&IlQB_B.EE.{)LU
(Under Seetion 144 Cr.rC)
YuR g foy
(YT 154 &% ofEem nign b1 1)
Pietrict (FBram: v anginea NAGAR RS (3 SADHAURA Year (w4} 2021
MIRNn(RR. %) oo Pate and Time of PR (v, ) P ot FIY: 2000112021 12:12 s
L8n (wH) Acts (>faforem Sections (Yrm(d)) ; ,.;—_‘_Tr,‘“ N
| MINES AND MINERALS (REGULATION 21¢4) Faoewry
OF DEVFLOPMENT) ACT 1957 [+ 4 '
IPC 1860 379 S "l} - / //
1% Occurrence of offence (3raemy ¥ T ' ry
Doy (R=A): Frivoy Date from (R&1% R): 02/01/2020  Date To(RAM %) 03/01/2020
Time Perjod (7r7g ¥aR); Pahar g Time From (¥79 ¥): 00:00 firs Time To (¥9T T%): 00:00 hes
) Informotion received ot <. (= FE g e ) Date (RAT%): 20/01/2021 Time (§7°): 11:52 prs
(] Genersl Diary Referenee (Ssamaay e Entry No. (vfaft ¥.): 007 Date 2nd Time (Rmrs 3T

FHT): 20/0172021 11:52
hrs

W of Information (ETHT FT T¥R): Writen
Place of Oceurrence (TT=Tere):

I (8) Direction and distance from PS. (e gt st Rowm): NORTH, 1.5 Km(s) Beat No. (17 #.): 59
() Address (TAT): Tk,

(€) In case. outside the limit of this Police Statlon, then Name of P.S. (4f¥ oy ey 2 T X @ e W A

District (Staze) (Foray (=)

Complainant / Informant (RreToaesy / HEATEAT):
@) Neme (A7) wAE D

¥ Fatber's/Husband's Name (Rravafy =7 A

() Duic/Yeur of Birth (55 BYfy / a%): 1976 (d) Nativaality (Trefrgam): INDIA
(*) UID N, (qaméer |.):
w7 Passport No. (Iraerd .):

Date of Issue (FTh w7 & fears): Place of Isuo (W wyat 7 T

(® ID Detalls (tativp Card, Voter 1D Card, Passport, UID No,, Driving License, PAN) (SFanT Reor (e wrd HagEr w
A, wIEH F., gt mwdw, 47 wik))

§. No. (%.4.) {10 Type (I9URT 93 %7 T¥W) 110 Number (vyary i'rm;g,'er1|ned___gopy__qf docuimen,
. under Fjl Act 2005
th) Occupation {eearg):
X
(h Address (gAT): Dy. Supdi. of Police (HO’
cum State
RFubllc Information Office: '
YAMIINA NAGAR



e ol L LI i

T — B
— ] | (T
r s ._.,____E{‘
: y ' ¥ TR Address (a1 e \
e T i -’f,;’mm' ANAGAR, YAMUNA NAGAR CITY, YAMUNA Kx i
P Rl AR HARYANA-LIOAINDIA TN
: ' “IYAMUNANAGAR, YAMUNA NAGAR CITY, YAMUNA NAGAR
: TR HARYANA- 131204, INDIA
WHe (teTEE W)
n Phane numher (ETNTY ) Mobiffe {
; o wihgEs #1 qt fazror v ooy,
Details of known ! suspected / unknown accuved with full particulnes (70T / LU
p ";;,'rr#w'r-.t g
SNo (BE]  Name (ATH) [ Alling (TTATT). - felative's Name (FOVRET  Preseat Addre @
| w7 ) S
w04 # S
& Reasons for delty fn reporting by the complaingnt / lufarmant (Rrsrageat / quarst Zam frat 20 & TF
% Purticulars of propertics of Interest (WafPu Frufar w1 fra): - o
S.No.{F.F)  Propertty Category (FF9faT Property Type (FFufeg & 'Description (Vafaeiln Ra-) (RFT
arofh) an) (fem) RE )
OTHERS 'OTHER CONVEYANCE 38y waa 0@t 1500000
10 Total valuc of property (In Re) (RFIfed & G 3733 #)): 15,000.00 ,.,¢f;"é§*ﬁ'?“,h:“;‘““\\_
g " s ¢— 4
t.  Inguest Report/ U.D. case No. If any (e Foftem Ra¥ / g.éhwwoor &, R ¥ ¢ )@
‘ } ) [ G 2.8
- . L e 3 l\
S.No.(F.F.) UIDB Number (Q¥.5%707 ¥.) \: ’P'}ff-)'i Gt
N L

First Information contenty (YA AT weq):

T T@EE I U FHE: A0 428-R 12.01.2021 Wt gRw e AT T U FAE 4021/F=AmHE AR B
06.012021 RZ- 1% RegNo. HR-61-B9746 % A 7 Wwwr @ fymm spevirs s efter srftvacoy, ¢ et & Rwis
43042019 7 19.02.2020 I H 3T A T AT G T RS DX N T PCA Urw 378 ® T WP IRTE

mm[mﬁtawm¢m$wmmmmsn-wm 03.0120202 # w23 3 | SF WU 2
¥ gfee oo amar ¢ 5 ReAhe 03.01.20202 # s v, T O 4R fas, eRen avdnre @ s gt

2012 # 39-Brem 102 7 Waw UTATA (49 w1957 3 Gr 3 (4) 7 sy s oriyEor T Rl @ Rt
zaouoms19,02.2020¢m”§m(wﬁ#mmuﬂﬁmﬁmwwmwamtmmamaarm
et ffE e, 9§ e @ amv Retw 23.04.2010 7 19.02.2020 ¥ o WA 2012 & 39 - P 102 & Hqwn
Mzrrvrnﬁ#-ﬁatrﬂr.m,m:mam:wms-mtmmamm#mmmh_
mw%mummmnﬂmmwmm@mmmnwmmmnm

‘mmmmm:mmmmmmm*mmmmmqﬁmthmim

ﬁmamnmnmmmc|mfmmmrﬁ:mm¢mamwmmﬂa
mnmmmmamwmummmm:pcﬂmarsammmmﬁwﬁ;
ArraE wAA v wra va R R agmenigo FHR/ATARHAITINA021 Rt 06,01.2021 $7Y v wfy Prasy @
HOTEY WA ¢7 HuArs afew .1 3wy ey, A2 TR sk e anergy
¥904R & FEE A I URT 379 1PCH WA 9T TR T AT 7015 Rt 20.01.2021 wry g )

~ Cum State
Public Information Officer

Acliulsl tuken: Bince thf above information reveals comntlsslon of uffence(s) u/s 4y mentloned i ltem No, 2 YAMUNA NAGA R
mmmm;wmmgmmmmmmmmﬁ. 2#r=ﬂwumtmt,k

() Meglstered the case and took up the Investigagion (v wat fwar o W s ® R fray mny (m
H or

g

¥
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e By T WML

Uaryans Pollee (#framem b))

O ANEORMATION gy o

(Under Seetton |54 Crrcy .
BRLLE O Y

(U 164 &3 vt vy o )

Dictriet (FAM): YAMUNA NAGAR
TIRNn (v R, /) 0037

RS, (tmy): SABHAURA

SNo.(FF) et (wRrfrem) Sectlony EAT
} MINES AND MINERALS (REGULATION 24)
or DEVELOPMENT) ACT 1957
3 INC 1860 179
w

UOteurrence of offence (Ftry ¥ wzem):

' Day (R Wednesday
Time Perlod (77 rafin;

Date from (Rere ). 24/02/2021
Time From (Trg #i): 11:30 hes
®) Information received at P.S. (GvaT St o e i)

Geoeral Diary Reference (Rsmma amb):

Date (RA%): 25/02/2021
)

Entry No. (WRIf% #.): 016
ype of Information (RUAT ®1 $®R): Written
Place of Oceurrence (TEmTEER):

1. (s Direction and distance from P.S. (e & g ol Rwm): NORTH, 14 Km(s)
(i) Address (SaT): T&ar TR,

(e} In case, outside the limi of this Police Station, then Name of P.§. (W& wry #hn L T A

LLF-1 (Tfrega kg

Year (m4); 2021

PMER Time gy (gt €0 R 3R To7): 25/02/2021 1748 1o

ST ?‘;\\ -
&

Date To (RAT® 79): 241022021
Time To (FHT %) 12:30 ks

Time (F7T): 17.23 hys

Date and Time (Rers aty

) 250022021 17.23
hurs

Beat No. (T ®.): 120

oTAT & AR):

District (State) (Firar (=)
Complainant / Informant (FreTaarey / Livcic ) S
@) Name () g TAR
®)  Father'vHusband’s Name (Rt &1 smy:
(© Date/¥esr of Birth (e By o). 1976 - 0 Natdonaliey (arefrarany: b1
s, VD No. (T 5.

Passport No, (qraard )

Date of ssue (38t &2t ) Py Plase ol Isvse (1 373 7 gy

© 1 Derai (Ration Card, Voter ID Card, Passport, UID N,
TREE, T <., e e, G _
SN (BH) 1D Type (avamr ow 'DN"“""'(“'_"" W)
5 e e “Ertiliey cop
t Address (Ta1);
Dy. Supat, of Police
Publie mcum

] \’z.‘. rl'”

Driving Licenge, FAN) (e Reaor v e

y of Gdcu:nem

under RThAct 2005

HQ
State - )

formation Otfjca,
INANAGAR
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. 3 R R, were qeeny sed v gfy s,

. s\

SNo.FE) | Address Type (W1 W) Addren() i T
| Prescnt Address “ T ;gm'ﬁ gae T THAA, YAMUNA NAGAR ""’T\’.YQ\R
| (oo NAGARHARYANAMDIA | "™
b R Adiren | o ot T, YAMUNANAGAR CITY, Yo
! ' NAGAR, HARYANA, INDIA e ~3
O rrone number (ETNTY .); Moblle (FYage €.): 51.9483330056 @

: F1 @t faror wfa wokA):
Detalls of kriown / suspected /unknown aceused with fuii partleulars (ATH / §RFY /3T aftgEa »

S.Ne.(FH) | Nomé (o) \Minmn Relatlve's Name (FaEm resert Addres: @AM T)

1 W
!

R

Reasons for delay in reporting by the complainant / Infor mang \RATTTEAT / m i Paré & & o wR F "

Fartizulars of properties of Interesi (FafPum wwufed w1 Rg o)

S.No.(FF)  Propertty Category (F3vR |iropurty Type (st # |Description (Vslas(ln Rel) A
et o e i ]
1 OTHEKS " |oTHIR CONVEYANCE i)fu!_?:r—ﬁ;;;"'f at J -"m,"
Totai value of property (1n Ry/=) (F9Tet #1 W TR )y ,":{'\T‘a"ﬂ_,‘.‘:...rf < i *
- y i et g A
laquest Report/ U.D. case No., if any (Feg T F9E 7 qéhqwor %, 7%t wf W) { * (f‘- =
\ /‘.‘,'_\-.____ i /,\‘6\~
. s - - = NEHET pA e
S. No. (F.5.) ‘UIDB Number (G 8.34%T %) \“w.t;j e

First Information contents (W8 @+ awa):

mmﬁtmmmﬁﬁdﬁmmﬁu%mﬁm‘mmﬂmmmmﬁ
SHFRGAAHAATYA82 RAR- 24102121 va- ‘i s # sy @ awd M| I Rww o gRE R o
e 24.02.21 & 5 FEE F oes RIS 41 s oo B, o

T WA W T A W FER wRe o o
m#ﬁm.mﬂm#mﬁmﬁm;r'mm|mﬁ$mm#mmﬂwm$m

100X200X9 (I) & Al G

B3 TN T 7 ST R N A FR @A S A o e Ay e & we
Wmmmmmmmmmm*mm#mamgwm
m\mmmﬂMMmmm-?mwM*m%mmRmﬁ#m#mm
ammﬁmmmmnammmmm:mmmmmatmw
FHA WIAE T 30 AT F fwrE PO uwy 179 @ Gaw aRTE 1957 @ un 4.4 T 4,1A F WmEA FH 9 U
21(4) % KA TN FRAE FA B W Y| Forrw. TS SO NEERAI KUMAR MOB. 9463330056

TEEF Gefel HIWGA, @ o7
WY @ T w6 qEAn R § R o Tt
ftmmﬁﬁhra&mmﬂﬁmgamaﬁmmakmﬁrmmﬁMM@,a.

F) TFH0 370 AWA A O TR e A a6 51 TR SD NEERAJ KUMAR MOB- 9463330056 RETU® &aa Wvdar, W v
u.mm.mmmmm;“u@mnmsﬁmmm IPC, 21(4) TR ACT = gr Wy

A T IHTH A0 37 A 25.02.2021 umy 374’ 1pe, 21(4) MR ACT Urar Feh 2o (farmex B St wum g Rt e
mmmmmmmmammﬂﬁmﬁMMI

] e, FEFTmet
mngmmammw1;cmmgm33-$mmm|mmm:¥*§§§m$ mm‘-
TR wER & p A T R ) |

: Dy. Supd!. of Police (HQ)
Actlon taken: Since the sbove Information gy I slsslon of affence(s) W/s &3 mentioned at ltem No. 2, cum State
70 TETR ¢ X SRt g X 8 7 01 7 9.2 5 RSN on Ot

* . . .y AL
Reglstered the case und took yp the Invetigy 1o (TFTT o fFm T ¥ Sie @ Re R ma: YA fl.;wg)[\ NAG

Directed (Name of 1.0,) (e ¥t W s Laskh Siagh ank {T8): HC (Head Canstable)

th

()



EIRST INgQ

clon mimcr AELORI

- ml'.c.)

(Under §¢

(U 154 2y

Distriet (Brm: v avunA NAGAR
FIR No. (v iy, ®): 0038

1

[{1]

[13]

i
"
4

Dccurrence of offence (3T Y ),
Dy (fem: Wednesday
Time Period (W yrafly):

Information received at P.S. (g I gua

General Diary Reference (dsrmmeT wh):

o 2
Bvpe of Infarmation (H91 w1 wEny): Written

Mace of Occurrence (v,

(2}

(b)

()
Lo

U]

(&)

()

th

(a) Direction and distance from p,5, (wmr ¥ g sy

() Address (Sam): 1oy Rt

——
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T e v viee (BT m
..\';

mﬂh*m}

5. (%), sADHAURA

LLF -1 (g oty .y

Year (a8): 2021

LT D p— (AR, Rt st gorm, 251022021 18:16 pyy

S.No, (&%) Acts [m;l Section, ura(d))
1 INC 1860 19
2 MINTS AND MINERALS (REGULATION Uy
OF DEVELOPMENT) ACT 19¢7
1 L

Date from (R ) 2410212021

Time From (W57 A): 11:40 hrs

Rl 1

fowm: NorTH, 14 Km(s)

Date (RATF): 25/02/2021
Entry No. (vfafz 5 017

Date To (ﬁ'ﬂrh' ai-: 2‘426;2021
Time To (BT 3%): 1240 1y

Time (372 1753 pys
Date and Time (Rrars 3ty

WAT): 250272021 1753
hes

Beat No, (¥ #.): 120

() In case, outside the limi¢ of this Police Station, then Nameol P8, (Wi amr hmy L & AT

District (State) (Frmy =)

Compisinant / Informan, (Rreraraast IR

Name (207); g FHR

Father yHusbang's Name (Rranafy ATH):

DutelYear of Birth (s fafey =) 1976
VID No. (g3méer 4.):
Passport No, (ITHY #.)

Date of Lisue (378t oy feame):

ID Details (Ration Card, Voter I Carg, Passport, UID No., Deiving Licenge, pa
TENE, Tk w,, yefar mmra, dx w1k))

S.No.(FH) 1D Type (TOURT 9¥ %7 W)

Octupation (Taamy):

Address (TaT);

(@) Narionality @fraam: NDIA

Place of Jssue (S FIS wT Ay

1D Number (e wom)

N) (TaTr Rer (e wv mrmer _

certitied copy of documéii —

under RTI Act 2005

Oy. Supdt.of Police (HQ)

cum State

© i~ information Officer

.,”\ MoAE e
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e

I

© 7 Tetalvalue of property 1n Rel) (Weefeer #1 g 1530 #).:

’__//‘_ = )
¥ s N r‘
S,
' -v-!'l { G,

i [
o et N

SNo (ma)  Addrens Tsf?'_ : e s e i iemelicn /

| [resent Adeest R A AT WETATT, YAMUNA NAGAR ¢,

MAGAR, HARYANA, INDIA Vg

g i el S s 'l\.
2 Ir;ﬂ'ﬂ'ﬂl"" Addrett LLEEIR o) M W' YAMUNA NAGAR fifr*{_ LTS '.','i‘:*\
| NAGAR, HARYANA, INDIA s e\,
) ’ i,
: ' Fhone number (guome 1.): Mohile (FaTge ¥0.): §1-9463330056

'y

Deraipe ﬂ'thwnummrd fuaknawn aecord with fuit Isttleulnrs (mrer / wfdmer | womrar )rflr!"ﬂ' w qt frreor afk= Lo

[Helative's Name (fredere | Present Addrens(38T 07)

i,\!lm(mi i
| Imr ) | e i i

|
' |
Reas
LLLLE T delay In reparting by, the tompulninlanﬂmnm(mﬂmm ; m zam Pyt 20 & # Ezic i A

SN (&' ") Neme )

Pa
IS Ol propertis of interest (e ST 1 Rl p—
o R 1

: 8 Ne, (®%) p . 7" _.
J N RSO (o V' aerty Type (mrufiey # | Description /o,if‘,. 'g»;s;e:;g,:u,-; 7

) L) ,{fa“"} & Ir‘ | | o5 ﬂﬂ

= ¥ — M--;——wv/‘l.-‘{'ir'/)"—' —

| i T L — S— e o
JOTHER CONVEYANCE 13ty g -tk Q;“-’_:’F// e
> o e, £ 2 g s T

———

’*\

Inques: Report 2 UD, cage No., Ifany (e aafharr Pl 43w 4, o wf g

$-No.(F.H) UIDB Number (qAhowTor 4,

120XE0X1205%) # v Esh
[mwmwmcmt-;:nmmmmaﬁmm; N 397 38 Gas 3 g

o el ] _
A AT A v T i mm*mmﬂmnmgwm

13

Afafioa w1 :
o, :F: g“:;: IR ST yomy 3y 1t 31 w1 S0 NEERAJ KUMAR MOS- 9453330056 #Rress gormy
;.cwnmmmwm}ummm:ﬂmwmﬂm“m'“!‘”“"‘”“ PC. 214) rgfetn
e 265022021 st 375 10C. 21(8) WERA ACT wmar Tttty TR o e
meﬂwmmmg.mmmmMmmﬁﬂmkmm1mhmm :
|

I 4
Yo 1aed 51 037 e 1 gty A ot Rear gy a0wio undeg RT! Act 2005

—

Action teken: Since the ab i
€ sbove information TEYERs Commtgygyp o offence(s) wh wy mentloned at iem Ne. 2. Oy. Supdf of Police (HQ)

(#) ah i :
Fréam ﬁmmm#mm;msmmnmﬂ#. 2% 39w am # agmiSate
ic Information Otficer

(1) Reglstered the case snd taa'k u frar ot aw & faw fem “Ji; ! ACAR
. p the !nvullglllen (Yo o h I

f ! ﬂll’&dﬂf N.I.II‘J of i Rank QE HC €3
‘ 3 LO.
J(m m Lol m: bﬂlblr ilnih a0 ‘ ]: (" d Cﬁmh!ﬂﬁ}
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o oD
... LLF.1 (7P o

Eingy IATION REPORT
(Undey Sectlon 184 Cr.1.)
Biy,, S e P o 2021
L 10 o v ) Yesr{ .
S %2 0oy s P.S. (t); 5opypAURA @ s M T o )
" Dag - £ T |
by 'm / -, r" £y LR s
Wy, Gt VAT e
' Ary e LT L
| ; 'M - - s
| ‘§$XN6‘ﬁ1n§“ iSullm{'ﬂn(f)i_ : i - "
2 . : --,;E ML’ o, o i T i TR G
iy U - o -
- Wy s : . t?v R
OQW ;
h“l“‘ of !
1 °"!Im{m,‘m 021
. i : 240212
Oy (. Mot ¥ vem, . o o R 7. 24
N - 14:30 hrs
Tiny m od Date froy, (Rei . 24/02/202 Time To (FAT 7&): 14:30
(b) Ry Paha ¢
|l‘lfu|~|h."°"
(&)

Time From (arar . 1230 ts

: 1822 hrs
Time (7T}
) 25(02/2021
Date (RaT®):

fice o o
Date and Time
No.(WRRE ¥): 018 R ———
Entry No. '

i s

ot‘ﬁﬂrrtnte %:

(3) bifktiou an

4 distapg, frompg, (amay 3 T I R NORTH, 14 Km(s)
(b Addren Nm); Tray =

Beat No. (% #.): 120
(35 Y Case, Outsig,e the Ly, of thiy Pnllce.

: A e & A
Station, they Name of P.5. (2f2 aray wfvay ¢ g

Distrigy (Sme)(ﬁra, (U\?n)}:
Cump!aiauulnmmm(ﬁnmm rw
(2) Name (A Gt Lizaicd
{b) mhwu}zmbmw Name (Rrempey ¥ am) ”
{9 Natinatiry (rdraany: o
©  DatetYear of Birth (=1 Fagy | a4y 1975 .
f2) UID No. (qamia q):
() Passport No, (reys #): S .
' Place of Istue w):
Date of lssue (a7 @ H Ret): p—
iving Licenu, PAN) (T croed (T i ReCrAr 3

() B Detait ﬂl;lilﬂn Card, Vater 1D Card, Passport, UI1D No,, Drly .

1D Details ' 1 L

AL, qong 10 Nurmber (qpamy )

$. No. (9.8,) 5m1‘ypf PP “erlifieq Copy of ¢

(k) Occupation (Tqerama):

ocumem
Under RT Act 2005
(i) Address (JaT):

OV. Supdt. of Pojjeq (Hay
cum Stale

* ke informatlon Office.
TN Ma
|
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(fif) Wnether DGMG was compsatent to iniliate action under section 21(5) of the

Mines and Mineral( Development and Regulation ) Act 1957 against the

applicant wnen Governmeni has delegated its power under this sub section i

the Mining Officer/Assistant Mining Engineer in-charge of the district
concerned. For argument sake not admitting otherwise. if DGMG was competent to
Initiate action against appiicant under this provision then whether proper procedure as

laid down by the Hon'ble Allahabad High Court in its judgment dated 16.12.2016 in

the case of Ranveer Singh Vs State of UP (Writ-C.No 1286 of 2016) was

fallowed whiie ievying huge penaity .The relevant portion of the
E

Judgment is reproduced as under :-

" time when such a liability is fastened on a incumbent, qua whom
allegations have come forward that he has caused loss to the State
by raising of minerals though he was not entitied in law to raise the
same.it was the obligation of the State to prove by way of credibie
evidence available that it was the petitioner, who has indulged in
illegal mining and in the said direction, apart from issuing show cause
notice, all the evidence that was sought to be relied upon i.e. the
incumbents who have carried out the search and surve y and the
incumbents who have come forward to depose against petitioner, their
names ought to have been disclosed and they ought to have been
produced to support the case of State that petitioner in-fact has
indulged in illegal mining. Not only this as a part of process, petitioner wi s
entitled to have reasonable opportunity of defending himself by questic §ng
the veracity of evidence produced against him and by adducing his own
defence evidence, if any. Decision maker is bound to act fairly, as under
the scheme of things provided for, the determination made by him will
entail civil consequences, as qua the person charged with illegal minfng
on charges being proved financial liability would be shouldered and in
contra situation, the State would be at loss.

Prima facie nothing of this sort was done by the DGMG before inflicting heavy penaity

of Rs 21,49,36,438 vide his order dated 30.06.2021
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i \'ié;r\hﬁt\\'c stated facts and circumstances it is most humbly prayed that justice be
done w0 ;rnpplicaﬁlt,b‘\- getting the matter probed in detail 1o uncarth the true facts and initiate
action against the person(s) responsible for the illegal mining and against those who abetted in
commission of this act of theft of mineral

y ol | /
owes_ L8] 12, (e

( Kawaljeet Singh Batra )
Batra Building ,Ambala Saharanpur Road
Near Guru Nanak College, Saharanpur(UP)



;].}H}JtﬂUHt”\ MO, Fre

Speed Post/Reglistered

From
The Director Gener 1,

Mines & Geology, Haryana,
DHL Square, Plot No 9. 2nd Floor, |
| T Park, Sector:22, Panchkula.

To
M/s Kawaljeet Singh atra,
Prop. Sh. Kawalfeet Singh Batra 5/0 Sh. Makhan Singh,

Batra Building, Aml ala Road Saharanpur,
Near Guri Nanak College, Saharanpur (UP).

Memo No DMG/HY ‘Cont/Galauri Block/YNR B-39/2016/1662
Dated Panchkula, the 17.05.2021.

Show cause notlee on complaint relating to illegal mining In

Subject: -
village Galauri, District Yamunanagar,

On the subject cited above.
2 Whereas, you have been granted a mining contract of “Galauri
Block/YNR B-39' of district Yamun: Nagar having total area of 24.00 hectares @ Rs.
02.015 crore per annum for a period of 08 yearsw.e.f 25.05.2017. You executed
contract agreement with the Staie on 10.07.2017 and after cbtaining environmental
clearance on 25.05.2017 as require: under EIA Notification dated 14.09.2006 of the
MoEF& CC Golfrom the competent authority ieState Environment [mpact
Assessment Authority, Haryana anid Consent to Establish and Consent to Operate

from the Haryana State Pollution Ceatrol Board, commenced mining operation w.e.f.

08.08.2017.

3. Whereas as per provisions of Rule 5 of the Haryana Minor Mineral
Concession, Stocking, Transportation of Minerals, and Prevention of lllegal Mining
Rules, 2012 (State Rules, 2012), no person can undertake mining operation in respect

of any mineral in any part of the State except under and in accordance with the

mineral concession.

4. Whereas as per provisions of Rule 56(8) cf the State Rules, 2012 read with

boundary pillars around the mining area at his own experse and-shall at afl timee
maintain and keep the same in good condition. Each of the boundary pillars were also

required to be numbered along with tie GPS readings duly marked thereon.

clause 8 of the part 1] of the contract agreement you were under obligation to erect

st e



5.

obligation to provide a properly constricte
weigh or caused to be welghed thereen all
brought to bank, sold, exported nd conve

day cause the total weights, ascartained

ores, products, raised, sold, exported and

hours to be entered in the aforesaid book:

6 Whereas terms of grant [conditior

per appreved Mining Plan and clause 1]
Clearance dated 25.05.2017 granted by tl.
from the general ground level or 2 metres

% Whereas, on receipt of a complail

village Galauri of District Yamunanagar |

1
i
|

Whereas as per clause 20 part 1 of the contract agreement you were undar

4 ard) efficient weighing machine and shail

the sald minor intnerais from Hme o tee
red products. 2nd shall 3t the close of euch
; such means of the sald minor minerals,
onvertad during the vicevious tweniy foy;

of accounts.

16, 3(xxv) of the Lol dated 20,10 2016], a5
|{ Special conditions of the Environmiental
: SEIAA, the ultimate pit limit i3 09 meters

hove water table, which is less.

+ regarding iliegal mining being cariled i

e area was inspected by Sh. RS Thakran

Mining Engineer, HQ along with Seni.r Surveyor and AME, Yamunanagar on
09.03.2021. The team on inspection of tii : mine held by you on contrazt and nearhy 9
area found that: - _

(i)  That no boundary piliars as !

v réquirement of the provisions of Rule
56(8) of|the State Rules, 201

read with clause 8 of the part lll of the
contract pgreement, were foun

contracted area. In the absen

to be installed on the corner points of the

of boundary pillars { as were not found
installed), the contracted are. was checked with the help of Differential
Global PJ:sitloning System (DG 3).

that though mining contract in your favor
n area of 24.00 hectares, but you have

(i) That the|inspecting team foun
had been granted only over
undertaken mining over an ai a of 28.50 hectares as per detail."l» given

below:

a) 640 hectares area has been mined/excavatedwithin the r

to the depth of 10 metersas against the
ermissible depth of 0° neters;

ontracted areabut u,

b) 11.00hectares area I' 5 been mined outside contracted area

which is just adjoinin; to boundary of your contracted oy nearoy
area mined up to a di 'th of 10 to 12 Meter.Out of said ‘area of
11.00hectares, an area 20 hectares was situated in revenue estate

of village Deradistrict nbala and remaining 9.80 hectares in the



(i)

(iv]

(v)

FIORD U .UM b imym

revenue estate of Village Galauri Yamaunanagar. The teamn also

noted that the 1100 hectares area mineq litegally and the
somepartal sald area was fully or partially fyleq up by using

stone /stone debris and ordinary earth, stated 1o be procurad from

nearby hilly area of Himachal Pradesh. The source of procuremant

of refilling material from legal source could not be explained by the
representative of your ming
¢) 11.10 hectares area mined fllegally outside the contracted area,
though not just adjoining to boundary of contracted area, having 04
different pits (03 In revenue estate of village Dera, district
Ambala and 01 pit in village Galauri) were noticed, One of the said
04 pits was also found fully reclaimed and plantation done just few
days back while other two pits were also found partially rectaimed,
The team noted that you being mining contractor of zres had
reportedly never raised any objection qua illegal mining being
carried out near.to yourmine boundary situated (03 different pits
illegally mined were noted within 125, 250 and 500 meters of
boundary of contract )clearly suggebts that said illegal mining pits
was undertaken by you.
That in the light of above it is clear that out

0f total area of 28.50 hectares,

you undertook mining only in 6.40 hectare§ within contracted area and in

the remaining area of 22,10 hectares olutslde contracted area was
undertaken illegally.

The team noted that area after mining of BGS falling in the contract area as

well as encroached area was being filled up to the original level to

eradicatesigns of illegal mining. This becomes more evident because as per

your own mining plan, after mining of miteral the refiling of the mined

pit/s was to be undertaken only to the extqnt possible with the overlying

soll/ ordinary clay ( of about 1.5 meters) fou

nd over the mineral deposits.
The team estimatedthat 37,57,000 MT of

Boulder Gravel and Sand from
the area of 22.10 hectares was illegally mingdup to an average depth of 10

meter. The estamtes have been made leaving the overlying overburden of

soll/ ordlpary earth of 1.5 meters laye: and with 2.00 as specific gravity.

g




8. That in view of ahove you have nol erected the boundary pillars, installed
weigh bridge at pit head and undertook mining beyond contracted area under the
2arb of mining contract granted in your favar as per details glven above, You have also
violated the terms of B¢ by undertaking mining even within contracten areq up ta 10

meters as against maximum permissible depth of 9 meters.

9. In the light of above, it has been ordered by the Director General Mines and
Geology to suspend the mining operations with immediate effect in the contracted
area. You are further directed to show cause as to why your mining contract of
“Galauri Block/YNR B-39"in Village Galauriof district Yamuna Nagar be not
prematurely terminated with forfeiture of full amount of security on account
violations explained in forgoing paras along with other penal action for illegal mining
- In case no reply to Show Cause Notice within a period of 15 days is submitted,
further action f'of premature termination of mining contract with forfeiture of full

ameunt of security and other penal action wili be initiated without giving further
notice, : {A}.}/

State Mining Engineer,
e B forDirector General, Mines and Geology,

Haryana]',_.

Endst. No. DMG/HY/Cont/Galauri Bloc_k/YNR B-39/2016/ Dated:

A copy is forwarded to the Assistant Mining Engineer, Department of Mires
and Geology, Yamuna Nagar for information and necessary action. He is directed to
suspend the mining operations and dispatch of the mineral from the mine. He shall
also assess the inventory of stocks, if any and maintain proper record of the same and
shall also submit his report on expiry of the period of notice.

s Qe
State Mining Engineer,

for Director General, Mines and Geology,
Haryana
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VR E
FW}J Ex = i Phone : +91- 9837118235, 9058508622

KAWAL JEET SINGH BATRA

@%hh kb Transporter, Fleet Owner & Govi Conlrocfor‘ '
Head Office - Batra Builgin

8, Ambala Road, Saharanpyr . 27 001
‘athera, Teh. Radaur, Distt. Yamuna Nagar

To,

The Director General,

Mines And Geology Haryana,
DHL Square, Plot No. 9, 2% Floot,
1T Patk, Sector - 22, Panchkula

Memo No.: KISB/GUIB-39/2021/1 Dated: 24/05/202

- Sub: Reply to show cause notice on the complaint relating to illegal mining in village
Galaurt, District Yamunanagar.

Reference to your letter no. DMG/HY/Cont/Galauri Block/YNR B-39/2016/1662
Dated Panchkula, the 17.05.2021

Respected Sir,

L. That in the e-auction held on 30.08.2016 anc on 31.08.2016 on the State Govemment

e-portal M/s Kawaljeet Singh Batra, prop. Sh. Kawaljeet Singh Batra gave a highest
bid of Rs. 02,01,50,000 per annum for the. grant of mining contract of Galauri
Block/YNR B-39, district Yamuna Nagar having an area of 24 hectares for extraction 5
. of boulder, gravel and sand for 2 period of Eight years. The highest bid was accepted

by the State Government and a "Letter of [ntent” was granted on 20.10.2016. -

2. That a contract agreement on Form MC-1 was executed 24.06.2017 along with solvent
sureties with the Director General , Mines and Geology , Haryana on behalf of the State : ‘
Government. '

3. That in compliance with condition No 3(xvii) and 3(xviii) of the Lol referred to above,

4 v:¢ obtained Environment Clearance from the State Environment Impact Assessment
Authority (SEIAA) on the recommendations of State Environment Appraisal
Committee(SEAC) on 20.05.2017. We wers permitted to extract 4, 40,000 MT of sand
per annum. After secking Consent to Establish and Consent to Operate from Haryana

State Pollution Control Board we commencer mining operation w e.f 8.08.2017




- o g Department of
4. Referring to the show cause rotice presented by the Honb. Mining 6P
Haryana 10 us, we wonld like to state the following

: 'i i il ey ¥ A0 fi0y \f[{ } T Nt ?8 i‘! ’Jif’.‘l
e n o ¥ # .f et (l
. X w near \r,‘ miey i

kb peplied on
18092020 from the Mining office yamunanagar towhich e =8
dated 19/10/2020 stating

1. That the weighbtidge end boundary pillars weie aleeady ms%s“'ed
in the lease are nnd the weighbridge Was in perfect working
condition. The images of installed pillars with pillar numbers and
GPS coordinates written on them and weighbridge were also
attached along with the presented letter by us. The Cameras were
also installed at the weighbridge as per the guidelines issued by
the department and its login credentials were provided to the
mfning office, Yamuna Nagat.

a. That at the time of survey conducted by the mining team,
since there was no representative available from our side
to guide 'l.'ne team through our lease area to show the
installed pillars and weighbridge, the team must have
missed the installed pillars because at times they are not

' easily visible due to large crc;ps that are sown in the
adjacent farms.

b. The team also must have visited the lease area from some
other route or through farms and not through the road that
is used by us to transport mineral out of the lease area

hence must have missed sight of the installed
weighbridge.

2. That we have informed the Mining Department, Haryana
regarding the illegal mining being commenced in and around the
areas adjoining our lease aren of Village Galauri through written
and verbal means, time and again,

- That we have informed the Mining Department regarding the

illegal mining being commenced in and around our lease area

7 as

-

Ee
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of Village Galauri €ven before the commencement of

operations by us multiple tjmes through
means,

written and verbal

That we have been informing (he mining department
Yamunanagar multiple times - during the course ) Our.
operations in the area as and when it was brought to our
notice. that the illegal mining operations are being
commenced in and around our lease areg of Village Galauri.

That multiple times the Mining I:Jeparlmcnl has lodged FIR 's
in PS Sadhaura against the illegal mining activities heing
commenced in and around the area and have seized multiple
vehicles plying with illegal minerals and have imposed fines
on multiple persoanel and farmers/Land Owners and Mining
Mafias who were involved in carrying out illegal mining
activities in and around our lease area of Village Galauri
That almost none of the illegal pits as mentioned in the show
cause notice as well go through the roads used by us to visit
our lease area and weighbridge.

= That waste material that cannot be categorized as any sort of
mineral which is available in the nearby border areas at no
cost is used by the farmers to fill up their lands themselves
and then the furming worthy soil that is removed from the
overburden of land before commencing the mining
operations in the said land is laid upon the waste material
which is again used to make the land ready for farming. The
use to these waste materials i.s actually beneficial to the

environment as those waste materials instead of lying around
and creating pollution are eventually then turned into manure

over time which bene(its the crops as well.

That since the mining operations have been suspended and we are not allowed to mine minerals

in our jease area, this is causing huge monetary losses to us and we are unable to pay up the
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“inslalimens IMposeq

pon ug Aara —
by the Mining Department against the contract money which is

v S V . mr.v.'mﬁ.

arliest along with a representative
an show you i

| ¢ actu
suspension of the mine go ()

govi. of H

al facts and requesting you to revoke -the

A We can work i ouf fease area and can pay tp the revenue of the

Finstaliments of contract raoney in time. |
\ Wy
\ "~

Thanks & Best Regards,

aryana in verng ¢

Kawaljeet Singh Batra
Galauri, B-39
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Mob 9837 18235,

KAWAL JEET SINGH Batps
&1l batral pt@yahoo.com GOVT. CONTRACTOR

& FLEET OWNER
Resi, & H.0. - Balrs J]uildfng, Ambal

Bronch Office :
S C 35 Ram Naga
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Malwa G ¢ arripr

rColg ny, Railway Road,

8ranch Officp -
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SAWAL JEET SINGH Brym,

Transporier, Flget Owner & Govt Conirger,

Head Office Datra f')l_rllfhr'\p” Ambaly fig

ad, Sah-‘}-'i."lliui & o
Ste Office Villape M 1 Karher

a4, Ted Hadar, Disn Yaenge “;'{3-;_-.

o

Dated 14 Do 2015

The MINING QFFICER,

Yamuna Nagar, Horyana

"

Sub: Intimation regarding illegal Mg activities

Sir. :

This < 10 bring to your kind notice that we have been issued 4 mine ey the name ol -39
Galauroin your area and there have been illegal mining activities, QNgoInNg near vur yreg
Galaun by some mining mafigs '

We have posted multiple complaints regarding the same before as well. Requesting you to %
lake necessary actions Aguinst these mining mafias as their illegal mining activitioy nave
adverse mpacts on the nearby running mines and also provide huge losses to the
Ravernment.

Thankn & By R-egetrds,
Y
- AN
See
M/S Kawaljeet Singh Batri
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From,
M/s Kawaljeet Singh Batra,
B-39, Galauri Block,
Distt. Yamunanagar

To,

The Director General,

Mines And Geology Haryana,
DHL Square, Plot No. 9, 2™ Fioor,
IT Park, Sector - 22, Panchkula,

Memo No.: KISB/GUIB-39/2021/03 Cated: 02/07/2021
Sub: Response to order vegarding Galauri B-39 Block

Refererce to your order regarcing Galauri B-39 block Dated: 30 Jurie 2071
Respected Sir,

1. That in the c-auction held on 30.08.2016 and on 31.08.2016 on the State Government
e-portal M/s Kawaljeet Singh Batra, prop. Sh. Kawaljeet Singh Batra gave a nighest
bid of Rs. 02.01.50,000 per annum for the grant of mining contract of Galauri
Bloch/Y NR B-39, district ' Yamuna Nagar having an area of 24 hectares for extraction
of boulder, gravel and sand for a period of Eight years, The highest bid was accepted
by the State Government and a "'Letter of Intent” was granted on 20.102016.
Thar & contract agreement on Form MC-1 was executed 24.06.2017 along with solvent
sureties with the Director General , Mines and Geology , Haryana on behalf of the State
Government.
That in compliance with condition No 3(xvii) and 3(xviii) of the Lol referred to above,
we obtained Environment Clearance from the State Environment Impact Assessment '
Authority (SEIAA) on the recommendations of State Environment Appraisal
Committee(SEAC) on 20.05.2017. We were permitted to extract 4,40,000 MT of sand
per annum. After seeking Consent to Establish and Consent to Operate from Haryana

State Pollution Control Board we commenced mining operation w.ef 8.08.2017.
Our mine was suspended by the order from your office bearing letter no.

DMUG/HY ICont/Galauri Block/YNR B-39/2016/1662 Dated Panchkula, the 17.05.2021
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5. Further to suspension, we submitted a response on 24/05/2021 with a request to re-

survey the mining site along with our representatives. Against which a survey was

conducted on 28/5/2021 by Sh. RS Thakran, ME. .

6. Further to the survey a hearing was conducted with you dated 23/06/2021 where we

cxplained the overall matter in detail and requested to revoke the suspension and allow
us to continue with mining operations. | |

7. Post the hearing an order was issued by you dated 30/06/2021 in which a fine was
initiated upon us and the operations remained suspended.

8. Due to Mining operations being suspended, itis causing huge monetary losses to us and
to the department and Govt of Haryana as we are unable to pay the instaliments in time.

9. We are now filing an appeal before Additional Chicf Secretary to Govt. of Haryana,
Mines and .Gcology Department regarding order dated 30/06/2021.

10. Requesting you to revoke the suspension order of the mining operations and allow us

to resume the mining operations in the interim as the operations have been lying closed
since 17/05/2021 causing huge recurring loss as our request to review petition or appeal
is likely to take some time and which may continue to cause monetary losses if work is

not resumed.
Awaiting your kind response

®

Regards,
For, M/s Kawaljeet Singh Batra
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From,

To

O el B e U b

M/s Kawaljeet Singh Batra,
B8-39, Gatauri Block,
Distt, Yamunanagar

The Director Generai,

Mines And Geology Raryana,
DHL Square, Plot No. g, 2nd Floor,
IT Park, Sector — 22, Panchkuia.

Menio No.: KJSB/GU!B-39/2021;'04 Dated: 08/07/2021

Sub: Show cause notice

on the complaint relating to illegai mini
District Yemunanagar. '

ngin village Galauri

Respected Sir,

1

A notice was issued vide your office Mema No.DMG/

Hy/Cont/ Galauri Block v Np 3-
39 72016/1662 dated 17.05.202] to the

M/S Kanwaljeet Singh Batra proprietor

Kanwaljeet Singh Batra (hereinafter referred to as applicant ) to show cause as to why

the mining contract of Galauri Block/YNR B-39 held by him be not prematurely

terminated for the reasons as mentioned therein. The applicant submitted his reply to

the show cause notice on 24.052021. In view of the reply of the applicant, re-

inspection of the mine Was ordered by the Director General Mines and Geology .

21,49,36,438 as price ,royalty and fine in terms of section 21(5) of Mines and
Mineral ( Devebpment and Regulation ) Act, 1957 read with provision of rule 104 of
Haryéna Minor Mineral Concession, Stocking and Transportation of Mineral and
Prevention of Illegal Mining Rules, 2012 (hereinafter referred to as State Rule 2012) ?
Perusal of pars 22 of the above referred order shows that it has not attained its finality
Even otherwise huge penalty In the form price royalty and fine has been imposed without
giving effective opportunity of being heard to applicant so as to prove that he did not
indulge in illegal mining for which huge penalty has been Imposed.

Even on merits, with due humility at his command applicant submits that after taking a legal

mining contract and seeking necessary permissions from different Regulatory Authorities




he has right to operate his mining contract during its subsistence. The allegation of illegal

mining which applicant vehemently denies operates separately for which your Honour has

already imposed penalty. Applicant cannot be punished twice for the same offence first by,

imposing penalty secondly by not revoking the suspension order . This tentamounts to double |

jeopardy which is not permissible under Article 21 of the Constitution of India.
In the interest of natural justice it is most humbly prayed that the implementation of order
dated 30.06.2021 may kindly be deferred till the limitation period available under rule 110
of State Rules expires so that applicant may exercise his right of either filing of review
petition before Your Honour i.e Directclir General Mines and Geology under rule 108 of
State Rules, 2012 for review of his order dated 30.06.2021 or of filing an appeal before
Additional Chief Secretary to Golvernment Haryana , Mines and Geology Department
challenging the order dated 30.06.2021 uncier rule 109 (2) of State Rules,2012.
In the meantime applicant makes a request to your Honour to revoke the order qf
suspension of ihe mining operation so that applicant may resume his mining operation which
< is lying closed since 17.05.2021 causing huge recurring loss to him of paying contract

moeney without deriving any benefit from the mining contract.
Awaiting your kind response

Thanking You,
_ Yq?rs Fajthfully,
e

For, M/s Kawaljeet Singh Batra

294
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Speed Post/Registered

From
' The Director General,

Mines & Geology, Haryana,

DHL Square, Plot No. 9, 2nd Floor,
1 T Park, Sector-22, Panchlula.

To
M/s Kawaljeet Singh Batra Prop., ‘
M/s Kawaljeet Singh Batra $/o Sh. Makhan Singh,
Batra Building, Ambala Road Saharanpur,
Near Guru Nanak College, Saharanpur- (Uttar Pradesh).
Memo Ne. DMG/HY/Cont/Galauri Block/YNR B-39/2016/ 2 $4/
Dated Panchkula, the ©¢-0 -2\,
Sub:- Show cause notice on the corhplaint relating to illegal mining in viliage

Galauri, district Yamuna Nagar.

Reference your letter/representation dated 02.07.2021 and

08.07.2021 on the subject noted above.

2. Vide letters/ representations under reference, you (M/s Kawaljeet Singh
Batrz) have sought to revoke the order cf suspension of the mining operation
and also submitted that huge penalty in the form of price, royalty and fine has
been imposed on you without gi‘ving effective opportunity of hearing. Yeur
matter has been considered and it has been decided to afford you opportunity of

personal hearing by the Director General, Mines and Geology.

3. You are, therefore, advised to appear before Director General, Mines &
Geology, Haryana on 14 July, 2021 at 11:00 AM in his office Room N2. 1, DHL
Building, Plot No. 9, 2 Floor, | T Park, Sector-22, Panchkula to explain your

Q.
s,
Mining Engineer,

for Director General, Mines and Geology,
Haryana,

position in the said matter.

#F
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FIRSTINFORMATION REPORT
(Under Scetion 154 Cr.P.C,)

vyt {uar ford
(ura 154 2% ufkar wffor ® )

Distriet (AN YAMUNA NAGAR S, (W) SADHAURA Year (x): 2017°
FIRNo (g R ®) 0143 Date and Time of FIR (7.9.ft. 1 Rarrr oty ) 12/08/2017 2359 pys
SNA(EFE)  Ae (afafrom Sections (UTxi(d)) e
I INC 1860 148
N INC 1860 149
IPC 1860 kL)
: IPC 1860 Imn ‘
5 MINES AND MINERALS (REGULATION  21(4)(A) ot
OF DEVELOPMENT) ACT 1957 ¢
"I Occurrence of offence (3rvarty ¥ wewm): W
b Day (R Tuesday Date from (R ) 12/09/2017 Date To (R &%) 120972017
Time Period (F757 32fQ): Pahar 7 Time From (¥7AT #): 18:00 hrs Time To(¥AT a%): 18:30 hys
L] . ;
b Izformanion received at P.S, (U1 5% TIAaT S g¥): Date (R=7%): 12/09/2017 Time (FAT): 23.00 hrs
(€ Genersi Diany Reference (YFATRET HaW): Entry No, (¥faf%z #.): 018 Date and Time (e ot
. FRT): 12092017 23.15
hrs

Type of Informstion ({1 #1 9%1): Wrinen

Piace of Occurrence (TTATRw):

" 1. (a) Direction sed distance from PS.(wmm & g Ak Rwm: NORTH, 10 Km(s)

Beat No. (¥ #.): 28
(b} Address (S7): T grsyam,

(e} In case, outside the limit of this Poljce Station, then Name of P.S. (3 urey @A & T @ ou W A

N | . Certified Copy of docuine;
District (State) (Farmn (=m)): Under R.” ACt 2095

('.mnplainmulnromammfﬂm / queT): ’ \tl

- ' Dy. Supdt. 67 Palice H

)y Wame () vt fite cum State ey

(B Father's Nume (Rrame ATHY, WA for

Public Information Otfice;
(0 DaterVear of ik (wew faftr ) why: 1087 (4) Natlonalicy (qredvarany; INE&\MUNA A
te} UID No. (qaéhy &)

D Passport No, (wreart g

Date of dssue (3fr &7t oy Ty

_ Pluce of Lisue (ITH w7 )
® Deiaite (Rutlon Carg, Yoter 113 Carg, Passport, U

10 No., Driving License, PAN) (FFuT Rrecor (e w e e
e,y w R wwda, a i)

S Mo (WH) 1D Type (apunt oy o TER) D Nuw ber (earr W)

(hy Oreupation (e
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b
LLF.i mh‘;
L

L]
(M Address (Tam: _ | S—
S.No. (’gw) Adliteess Type (01 &7 %) .‘hdd_r“’ ‘m i ——— il %
\ Present Address T THRIATA, SADHAURA, YAMUNA NAGAR, HARYANA g~
b) Permanent Addrezs l'Iﬂ TEAATAET, SADHAURA, YAMUNA HAGAR, HARYANA iHDlA- 3

U1 Phane number (ZHTE /.): Mabile (g #.):
Details of known / suspected / unknown aceused with full partientirs (AT / ¥RV / sy afhgra &1 91 Rawn vk obny

Relatlve's Name (PVAETT | Present AddreessiTaRTT o)

S Na(FH)  Name (7T Aligs {39T77)
®1 A1) ‘

Restant for delsy In reporting by the complainant / Inforiant (RreTaeed / guaresh o fraré 28 2 o w02 & L s’

o= Particuisrs of properies of interest (VR wrufay w R,

S.No.(F.®) Propertty Category (HFYRT ‘Preperty Type (FFafag & 'Description IVuluelia Ref) (7S5
ivh) W R _ g
I OTHERS OTHER CONVEYANCE (50026 ¥ 41 370 omrersy ) ‘s;m E‘..
0. Totalvalue of property (In Ro-) (@#3fee &1 Td Hra(¥ ﬁ}) 50,028.00 et :
. i vl ;”"‘}‘}7\ f
v n R " i, 4 Y . e TG kY
quest Report /U.D. case No., if any (7w faid | gt |, ofr w8 {/ﬂ, : \-\? & 3
Yo FF) UIDB Number (g wor 4 ' "'x:‘a‘f(';:,::' ik -...l.?“"/
: o = g A o

= First Information contents (U3 {uaT Fry);

# 32 g
mm?:::r::mm:rmmgawmmmmm%mmm&mm '
Rt izt ﬂmmmquw&mmnmﬂm&awﬂh%rﬁ'm

fAra it ;
s ‘Iﬁ";gﬁmﬂzsm ASLHA mlnsemncmr-;m 174 @ ward il w70 HRgg e S
“‘o"’a’l"‘ Wﬂ-mﬁmmmhmmmmﬁw%m_ of F';Iice( ER)*
cum State

13. |- Actlon taken: Since the wbove Information reveals { . Office
o commission of offence(s) foned Publjc Information ICE.
(&1 7wt ; e swwa sy LT Y —— ..1“ mmm M“' ':":E“ AMU ?if-\ NA&_&H

(H i
Regisiered the case ang 1gok Up the investigation (Y9 &5 i 7 R wrw & R w1 o (am
. or

2 s
rected (Name of 1.0,) (31w aftarts w1 ATA): Samay Singh Raok (): SI (Sub-Inspecior)

2
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> (Ul‘ld!f Seqfnn 1 Q
oy

S Cf-P‘C')
o
(U 154 2% oy W?:E 1

District {fam): yAMUNA NAGAR

P.S. (tms: SADHAURA Year (rd): 2014
FIR No. (gR, - 0075

Date ang fime of FIR (T.HR. # R ity ) 0910572018 (7.4 "

SNo.(FX).  Acts (rfefrem _ Stctipas iurm_f)}

b wcis s en
N . T of offence (3TTTV ) wzwm):
' DayRen: Thursday |, © Datefrom (Rivr 30 081022018 Date To Rt . 080272015
Time Period (777 3aM): pypa, 1 Time From (85 ) 00:00 hrs - Time To 5oy T 00.00 py
®)  Information recelved ot P.S. (T 3% e wry th: Date (RA7%): 09/052018 Time (¥30): 16:30 by
€ Genersl Diary Reference (ot ) Entry No. (WRRX 7.): 015 Tl D:llnldﬂau‘mm
184 ) 090201 1\[.-24
_ S Y,
. Typees Inrormlionﬂram ¥ WE): Wrinen \\.. <Lsph L
Flace of l)=.=wrrmﬂ’m1‘w;r}: ‘ - '
L () Direction ang distance from p.s, (ayay 2 T 3% B NORTIL 1) Ky Ueat No. (¥ W) 115
(b) Address (gam); 3y,
() In case,

outslde the limiy of thhs Police Statlon, then Name of .5, (afy qry W @ Lo ag - ¥ "rA);

Distrlet (State) (Rray (irst);

Complalnant /g formant (freresres | HOATFT):
B Nume (mm;: m 3
h) Father'stin gty Name (Rerfy oy )

{e) DaterYear of Birth (37w fafy 1 aty: 1572 R LTI (rvdrmmy purua

et i No. (amg®) 4.
‘ :,F'g_ Passport g, (aragyé W)

Hoie of luue (3Tt wr 4y fran Flaceal Luns (R gepy S pune
Wy Devalls (Ratign Card, Vorer 1 Card Fanspore, Ui 5 ko Driviag issngg, p ) (Tramy freem (T wet oreees weh

R, i I s, & w1))

S No.(Ba) p Dpe(TTvm o1 g ) 1D Nasnher (rpaecy W,
“rh ' . LT
h) Occupattan [C‘W'FT'G}? \,é!lilled COFY o oo
under A7) Acl 2005

th Addiess (Tam); z

Ny. Supdt. of Police (HQ)
cum Slate |
Sublie I21aremation Oftics.s
! "l"-t:agr" t
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Speed Post/Reglstered

From
The Director Gener 1,
Mines & Geology, Haryana,
DHL Square, Plot No. 9. 2nd Floar, ;‘
I'T Park, Sector-22, Panchkula.

To
M/s Kawaljeet Singh Batra,
Prop. Sh, Kawaljeet Singh Batra S/o0 Sh. Malkhan Singh,
Batra Building, Aml ala Road Saharanpur,
Near Guru Nanak College, Saharanpur (UP).
Memo No. DMG/HY 'Cont/Galauri Block/YNR B-39/2016/1662.
Dated Panchkula, th: 17.05.2021 .

Subject: - Show cause notice on complaint relating to illegal mining in

- village Galauri, District Yamunanagar, '
N On the subject cited above.
& Whereas, you have been granted a min!hg contract of “Galauri

Block/YNR B-39' of district Yamun:i Nagar having total area of 24.00 hectares @ Rs.
02.015 crore per annum for a period of 08 yearsw.ef 25.05.2017. You executed
contract agreement with the Staie un 10.07.2017 2nd after obtaining environmental
clearance on 25.05.2017 as require:| under EIA Notification dated 14.09.2006 of the
MoEF& CC Golfrom the competent authority ieState Environment [mpact
Assessmenl Authority, Haryana and Consent to Establish and Consent to Operate

from the Haryana State Pollution Control Board, commenced mining operation w.e.f.

08.08.2017.
3. Whereas as per provisions of Rule 5 of the Haryana Minor Mineral
Concession, Stacking, Transportation of Minerals, and Prevention of !llegal Mining
Rules, 2012 (State Rules, 2012), no parson can undertake mining operation in respect

ol any mineral in any part of the State except under and in accordance with the

mineral concession.
P 4. Whereas as per provisions of Rule 56(8) cof the State Rules, 2012 read with
clause 8 of the part 11l of the contract agreement you were under obligation to erect
beundary plllars around the mining arex at his own experse and shall ar all timee
maintain and keep the same in good condition, Each of the boundary pillars were also

required to be numbered along with tue GPS readings duly marked thereon.



5 A8 per clause 20 1 W tvou were '3'1"'1;
ct eenlei.l j ;

J t ”] 'nl' 11’10 (,OnU ati ¢ gl } ] ‘ 1 -

. h L T I s [h!!’ ighi“?, .’TIJC.}!E.!C d[]ri :'h-’;l

i | y " 1‘iCt( | : [t viegt e . r"'.‘ 1-{] . .i['..-‘.-
tlid !ni:“)l “Ii”(i dia “ LHE Hme t ¥ +

; 'S
weigh or cais reighed thereen all the . s of eech
@1gh or catised to be weighed Jets, and shall at the close of euch

brought to bank, sold, exported and conve ted prod e saic] minor mincrals
s of the said minor Mmiicrals,
day cause the total weights, ascertained 'y such means o :ous tweniv four
Yri > 11, OVIOUS TWeNL/ 0l
ores, products, raised, sold, exported and converted during the

hours to be entered in the aforesaid book: of accourits.

, .d 20.10.2616], 35
6 Whereas terms of grant (conditior 1. 3(xxv) of the Lol dated 20 } |
| ironirienta

PET appreved Mining Plan and clause {1) »f Special conditions of the Environivi
Clearance dated 25.05.2017 granted by tl. : SEIAA, the ultimate pit limit is 09 meters

from the general ground level or 2 metres 1bove water table, which is less.

7. Whereas, on receipt of a complai : regarding iliegal mining being caviled ii.
village Galauri of District Yamunanagar ' 1e area was inspected by Sh. R.S.Th_akran
Mining Engineer, HQ along with Seni.+ Surveyor and AME, Yamunanagala:' on
09.03.2021. The team on inspection of ti: - mine held by you on contrazt and nearhy
area found that: -

(i) That no boundary piliars as | ir réquiréiert of the provisiens o" Rule ..

56(8) of|the State Rules, 207 read with clause 8 of the part Il of the
contract pgreement, were foun to be installed on the corner peints of the
contracted area. In the abseni of boundary pillars { as were not found
installed), the contracted are. was checked with the help of Differential
Global Pésitioning System (DG! 3). '

(ii) That the|inspecting team foun that though mining contract in your favor
had been granted only over n area of 24.00 hectares, but you have
undertaken mining over an a a of 28.50 hectares as per details given
below: l

a) 640 hectares area has been mined/excavatedwithin the
rontracted areabut u: to the depth of 10 metersas agaiﬁst the

sermissible depth of 04 neters;
b) 11.00hectares area | 5 been mined outside contracted area
which Is just adjoinin; to boundary of your contracted or'nearpy
area mined up to a di th of 10 to 12 Meter.Out of Said ‘area of
11,00hectares, an area 20 hectares was situated in revenue estate

of village Deradistrict nbala and remaining 9,80 hectares in the
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(i)

(iv)

(v)

A"'IC‘KUKE’;\ Phane * Q1. UX4 /1 1a0n

revenue cstate of Village Galauri Yamaunanagar. The team also
noted that the 11.00 hectarés area mined illegally and the
somepartof sald area was fully or partially filled up by using
stone/stone debris and ordinary earth, stated to be procured from
nearby hilly area dt‘ Himachal Pradesh. The source of procurement
of refilling material from legal source could not be explained by the
representative of your mine.

11.10 hectares area mined illegally outside the contracted area,
though not just adjolning to boundary of contracted area, having 04
different pits (03 in revenue estate of village Dera, district
Ambala and 01 pit in village Galaur() were noticed, One of the said
04 pits was also found fully reclaimed and plantation done just few
days back while other two pits were also found partially reclaimed.
The team noted that you being mining contractor of area had
reportedly never raised any objection qua illegal mining being
carried out near to yourmine boundary situated (03 different pits
illegally mined were noted within 125, 250 and 500 meters of

boundary of contract jclearly suggebts that said illegal mining pits
was undertaken by you.

That in the light of above it is clear that out

pf total area of 28.50 hectares,

you undertook mining only in 6.40 hectares within contracted area and in

the remaining area of 22.10 hectares outslde contracted area was

undertaken illegail'y,

The team noted that area after mining of BGS falling in the contract area as

well as encroached area was being filled up to the original level to

eradicatesigns of illegal mining. This becomes more evident because as per

your own mining plan, after mining of mi

pit/s was to he undertaken only to the ext

neral the refiling of the mined

gnt possible with the overlying

soil/ ordinary clay ( of about 1.5 meters) found over the mineral deposits.

The team estimatedthat 37,57,000 MT of

oulder Gravel and Sand from

the area of 22.10 hectares was illegally mingdup to an average depth of 10

meter, The estamites have been made leavl

soll/ ordinary earth of 1.5 meters layer and

ng the duerlying overburden of
with 2.00 as specific gravity.



» b.oundary pillars, installed

- | ti
8. hat i of above you have not erectec
That in view ey cted area under the

ntra
weigh bridge at pit head and undertook mining beyond, contr: ‘
as per details given above. You have alsc

garb of mining contract granted in your favor |
thin contracted area 1p ta 10

violated the terms of EC by undertaking miring even wi

meters as against maximum permissible depth of 9 meters.

g, In the light of above, it has been ordered by the Director General Mines and
Geology to suspend the mining operations with immediate effect in the contractad
area. You are further directed to show cause as to why your mining contract of
“Galauri Block/YNR B-39"in Village Galauriof district Yamuna Nagar be not
prematurely terminated with forfeiture of full amount of security on account
violations explained in forgoing paras along with other penal action for illegai mining
- In case no reply to Show Cause Notice within a period of 15 days is submitted,
further action for premature termination of mining contract with forfeiture of full

amcunt of security and other penal action wili be initiated without giving further
notice. , , W”}’

State Mining Engineer,
= RS At R for DirectoT General, Mines and Géology,

Haryana,

Endst. No. DMG/HY/Cont/Galauri Bloc_k;"YNR B-39/2016/ Dated:

A copy is forwarded to the Assistant Mining Engineer, Department of Mires
and Geology, Yamuna Nagar for information and necessary action. He is directed to
suspend the mining operations and dispatch of the mineral from the mine. He shall
also assess the inventory of stocks, if any and maintain proper record of the same and
shall also submit his report on expiry of the period of notice.

e e
State Mining Engineer,
for Director General, Mines and Geology,

Haryana
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Annexu re-R14

Director General, Mines and Geology,
Harvana, Panchloula

ORDER

Whereas M/s Kawaljeet Singh Batva, wae grasted o miming contrad ol
“Galaurt Bloock/YNR B-39 ol distiier Yomuna Nagar over an area of 2000 hectares
thraaeh oo auction after accepting their highest bid of Rs, 2,01,50,000 per annum fora
penod of 08 years woel, 25.05.2017. The bid was accepted and Lol was 155ued on
VA0 A per terms and condifions, the dnnual contract money was (6 increase by

ey expiry of every 03 years penod o rortract The contract was pranted subject
Pocsdien that s will be athowed Lo be andertalon alter obtaning knviconmentil
Livdrande (BC) as required under EIA Notfication dated 14.09.2006 of the MobEFRCC,
Dot the competent awthorty, Further the period of contract was ta commence from
the date of grant of EO by the competent authority or on expiry of the period of 12

manthe deom the date of 1Issuance of Lol

M/s Kawaljeet Singh Batra obtamed 20 mom the State Enviropment imjpuact
assessment Authonty, Haryana on a 25.05.2017 for annual production of 440,000 M1
Fhey obtained Coasent to Establish and Consent to Operate from the Haryana State
Pollution Control Board and commenced mimng operation wef 08.0:2.2017 The

At actar Hem also evecated aonteact spreenrent with the State on 1607 2017 an Form
MO appended toothe Harvanag Mingr Miaeral @ oncession, Stocking, Transportation of
Minerals. and Prevention of [Hegal Ming Rutes, 2012 (State Rules, 2012]. The period of

contract tn the present case commenced from 25052017,

3 As per provisioas of Rule 5 of the State Rules. 2012, no person can undertike
FHLRRE oD I Pespec) Gl any sanenal noany et of the State except andes gnd in
aceardance with the mmeral congession. As per provsiens of Rule 56{d} of e State
Rubes, 20012 read with clause 8 of the part HI of the contract agreement the contracton
=
was under obbpation o erect houndary pillars around the miming arez at iy own
expense and to at all tmes matan the same (h goed condition. Each of the baundac,
fral

rflars were also reqeiived to Beodumbered alone waith the 885 reasings Jady maried

Hrerenti

i As per clanse 20 part HE o1 the contract agreement, the contractor was under
ahibanon to provide a properly constracisd et otierent weghing machine angd 1

saegh threreon o0l the sard tmor ymeerads b tage 70 toeye beaielii e b Wik, suid
L LLEE i

exported and consoried prsdes Boand st the elose ot each day Caase U ot wetghts

porvertaimed By suchomeans o the sl e moeats ores,  products. rased saie]

N ol



Director General, Mines and Geology,
Haryana, Panchkula

; gHrs 1o "i' :‘”It‘l’f’[z m {
exported and converted during the provious twe ity four i

aloresaid books of accounts.

'
i

In terms of condition no. 3(xxv) of the Lol dated 20 10 2016 as per approv.
Mining Plan and clause [1] of Special conditions of the Envirgmmental Clesrance date

25.05.2017 granted by the SEIAA, the ulnmate pit linit was decided to be 09 meters

trom the General Ground Level or 2 metres above Water Table whichever is less

O On receipt of a complamt regmding ilegal mining beng carcied in villags

Galauri of District Yamunanagar, the area was got inspected by Sh RS Thakr.
Mining Engineer. HQ along with Senior Survevor and AME, Yamunanagar on 06.03 2021

The team on inspection of the nune tound that no boundary piliars were found to be

installed on the corner points of the canteacted area, I the ihsent ¢ of bovndary pillars

(as were not found installed), the contracted area was checked with the helgt!

Differential Global Positioning System (DGPS).

7 The inspecting team found that though mining contract in tavor M/s Kawaljeet

F

Singh Batra had been granted only over an area of 24.00 hectares, but they have

undertaken mming over an area of 28.50 hectaroes 1« per details given below.

a) 6.40 hectares area has been mined/excavated within the contracted area

but up to the depth of 10 meters as against the permissible depth of 09

meters;
h) 11.00 hectares ares has been mined outside contracted area which 1 just
adjoining to boundary of contracted or nearby area mined up to 1 depth of

10 to 12 Meter. Out of said area of 11.00hec tares, an area | 20 hectares was

situated i revenue estate of village Dera district Ambala and Femaining 9 40
hectares in the revenue estate of Village Galaurs Yamunanagar

¢} Another area 11.10 hectares area was found myned (lle gally outside the

contracted area which was adjoining 1o boundury of contracted area clearly

showing that said illegal mining pits wa unilertaken by M/ Kawaljeet

Singh Batra

8. From the inspection carvied out ar site and reported by the Committee of

Hepartment of Mines and Geology, 1t +
hectares, M/s Kawaljeet Singh Batra underton mining only in 6 40 A

5 22 Wi 1
contracied arga and mining in the remaining area of 22.10 NeMares: Syt

aiply clear thar o o BN area of 2850

contracted area was undertaken illegally. The csting o 37 52 000 MT of Rouider

' ) S L. ‘o 14 (R ke Nl gy 3 T
Gravel and Sand from the area of 2210 hectares was egally mined up to an AV
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Director General, Mines and Geology,
Haryana, Panchkula

depth ot 10 wmeter. (The sad estimates were made leaving the overdying ovecburden of

sanid srdtary varth of 1S meters lover gaed with 280 as specific aravity]

Morsaver i contravention o Rak SGEEY of the State Rules, 2012 read wath
clause B ol the part HE of the contriet dpreement, they netther erected the boundary
piiars, nor mstatled weigh bridge at pit head and andertook mining hevond contracted
ared under the gark ol miming contrecy granted and atso violated the termys of £6 bt
SRAeriaEmge NunIne cven wWithion contracted area iy o 10 meters a5 againsd mamrmuam

Taitiss e th o ¥ greters

gy
14

Based upon the hindmgs of the Committes, a show cause notice dated 17 05.202 1
was ssued asking the cantractor why penal action for premature termination of nuning
vontract with jorferture of full amount of security and other penal action should not b
taken against them. Meanwhile, the mimng operations were also ordered to he

suspended til further orders

il M/s Kawaljeet Singh Batra, vide reply dated 24.05.2021 countered the
sileganens about nou iastailation of weighbiridge and boundary pillars. The allegauon o
iiegal mining was also demed and they clatmed that they had informed the Mining
pepartment, Harvana about the itlegel suning in and around the areas through written
stied verbal medns, tine and again They zlso relied apon First Information Reports in
' Sadiaura which have been lodged by Department against the iilegal mining activities
s and around the srea and seizure of vehicles plying with illegal minerals. They snught
the re-inspection of arean the presence of their representative. The DGMG acceped the
reguest and ordered for recnspection of the ares wiieh was carned out on 285.05 2021
ty the sume team aloag with thew representative and fresh report was subnitted as per
which at the thime of inspection and re-inspection Sh. Sidak Batra, Sh. Twinkle Raggs
were @iso present as represestatives of the contractor firm At the time a! second
mspection. the Khasra Map prepared on the basts of first mspection carried sut on
D902.2021 was skoawn 0 the representarives which clearly miarked the aten in witich
smpmenls legally mined was carped ogt Having seen the same the representatives
syt veledd thiat they aught have gone bevond the boundary iine of the contracted are
sadvertently. The Wegh Bridge was found v have been smstalled ar a istame e of 460
gy awery from the comtractiad ares and was fupoional whagh weas othensise e
tuartianal CUring Lo sl imspection datea O9a 3 26010 The wergh brde s msalied
aut ol HBowdary of contracted area Broveng that volyejes canung from the reas outsido
Contracted aress aee alse Deng egulated  using  the same  machinery The

representatives of the contractor showed three houndary pillars marked as A, B and €.

r
'

abservent to have been tstatled recentiy) having proper specification but the boundary

)%



Director General, Mines and Geology,
- Haryana, Panchkula

B O E—— e
e 40 et 0

Ol L it g e T p R e i the iur '}l ;gncf (i N-M:"*V-.x_l\“
pillar D was not found installed which they claimed that th : VRETS wepy
allowing them to get instatied.

— wverifiod the dimensions of depth 0,0
12 The team surveyed the area and re-verified the ey

A — i tracte
where mining had taken place both within contie
i their presence of the representatives and toyng thie

d and outside contracteg

uf!_»,-!

{tound beyond boundary pillars)
R e e T T 6 1 3
there was no discrepancy 1 the previous ispet Fien repot

semtod Bhe FACY PHEE BNy o v
13 Initrally the reprosentabives of the forme aece pred th e Tal ey have i1 ing

the areas beyond contracted area but at g fater sLage they tred 10 Geny the same by
stating that only some part 2-3 acres) of the pits no. EP-2 marked in the map ma,
have got excavated illegally/ inadvertently. On the other side of the pit which )l
adjacent to their boundary they claimed that pit is an old one and has been creared
because of mining by some other persavs even before the commencement of nunis
operations of the present contract. But the Committee noted thar there were fresh signs
of mining and the claim of the representatives was rebutted as it was  found to be
wrongly made. In case of said pit and other pits which are little far away from boundary
line, the representatives refused to get associated with the Committee for 2 fresh surve,
on the pretext that they have not excavated the same. This was an attempt by the
representatives when they realized that the grea mined by them was on higher sule as

discovered during the survey and it could lead to penal action

14 Onreceipt of fresh report, the contractor was attorded an opportunity of hearing
on 23.06.2021 when Sh. Sidhak Batra and Sh. Prabhjeet Bagga appearcd before the
undersigned as authorized hy the contractor, Sh. RS Thakran M I was present on behal!

o Department.

15, At the time of hearing, they reiterated the submissions made carlier to clam

iilegal mining was not carried out by them, rather it was undertaken by some other

sans To support - claim, they g itted CEnioe wf - el o ;
persens To support their claim. they submitted copies of a number of FIRs filed in PS

C: qura fro 113 to 2021 wi the ’
Sadhaura from 2013 to 2021 which they obtamed y Reber BTT to claim: that officials were

sware o dllegal mimag i the area and they A P :
{4 B ¥ mbormed thar illegal mining to Departmet!

and other agencies namely Police,

16 Sh R.S. Thakran, ME present at the time ul hearing explained the background of

(he matter and also explained the apegs marked ap map as to how th teicle the
[ WORR DOW TR dreas outside

contracted area have been mined by them, The bundle of FiRs syt tted needed
2al PR submitted neede

weammation to evaluate thew claims o ) ‘0
exi legai Buning. Howeyvor having detaled

hearing, it was clear beyond doubt that ilegal ANINR was carvied out i1 the area by the
. = = L e Ares '

contractor in the area just near their contracted aren and defined hotnd Lumits, 10)f
: ary limits, L5
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Director General, Mines and Geology,
Haryana, Panchkula

ant possible that the areas which are at a little distance from the contracted area could

be muned by any other persons at such large scale without the consent and approval of

the contractor M /s Kawaljeet Singh Ratea

Phe documents submitied by the contractor were got examned by the office and

i
iy

was tound that 74 FIRs submitted by them at the time of hearing relate to cases
veported in Tehsil Sadhaura of Pistnet Yamunagagar lodged during 4 aeriod of 10
years from 11 2010 to 07042021 Most of the cases are pat related to illegal mimng i

the Galeuri or adpmnug area where degal maung was noted fo have heen gndertaken

by the contractors. Out of above-mentioned FIRs, only 17 FIRS refate to tHegal minmg in
village Galauri lodged over a period of more than 10 years. Interestingly out of the 17

; 08 FIRs are the one which were filed by the AME Yamunanagar on 25.02 2021 after his
mspection on 24.02.2021 It was noted that the area of illegal mining under these 08

v FIRs i« not the one for which action was imtiated against the contractor. It was also
noted that none of the FIRs was filed on the basis of any complaint / information of the
contractor / firm. The contractor also gave a few complaints dated 17.02.2017,
25.00.2017, 16.7.2018, and 5.12.2019 alleging illegal mining in the ares adicent to
that granted to the contractor. Bare perusal of the same indicated rthat the same are nor
having any detail ol any area or person. Une complaint dated 8.08.2020 was about
Jlegal mining in area of Village Dera of District Ambala. The other cases were ot FIRs
are of the cases where vehicles during roadside checking were not found to have valtd
bills and/ or vehicles after seizure not came forward to deposit the fine/ penalty to get

the vehicles released. In the light of above, 1t 15 crystal clear that the contractor firm
failed to justify their claims and they were attempting to create confusion i the ming of
the undersigned. The claim by the contractor that they have got FIR lodged aganst the
llegal mining on their own with the local Palice Station was found to be false and
attempt to misiead the undersigned that they have been trying to prevent dlegal mmmg
acar thelr contracted area, Rather it appears that they were m connivance with either
foe o who e dotng ilegal nuning on then bebest or pululging i mining outside thew
onfracted area, The facts rather prove that they operated in areas outside the

contructed area,

1 In the eases, where migang beyona contracted area was undertaken by any
contractor/ lease hoider i the State. the penaity anouil 15 assessed basedd cn Rovalty
i Price of the mineral tegally excavated plus  amaunt of fine equal to 500, of the
Security amount. The amount of price amd royalty 8 10 be recovered as per provistons of
the Section 21(5) of the Mines and Mineral{D&R) Act 1957 read with nrovisions of

Rule 104 of the State Rules, 2012 in the instapt case in addition ro mining bevons



Director General, Mines and Geology,
Haryana, Panchkula

— maneral illegally  frogy B

TE= . @ e
contracted area, the contractor has excavated L e,
N

i,
10 meters from genery)

conteacted areas by undertaking nunig up 1o Blouy,

dganst permssible .E¢=|q'}g o Y ety

& i case of mining beyond contractsd area, 1 wis 10U {that it is 4 B s

o
22.10 hectares out of which 11.20 hectares area [pits marked as EP 1 gp 2, ip
sod EP B in the report) s just adipinimg Lo the lease boundary. L aau be dey ‘
doubt that the said ‘-.Ll'q.'\-t has beemmapheehe contactor s Iy 0 vemang B e

i1.00 h(“if{.ll‘l},&;, 1Loas .\*‘iifg:{gggz Ve e O Lo LSEGn Eiral T

YE . ieies T ) : 4 i o s 2 i g §
Vi area Dt !_thg,{]} Hovannet be ruled out that any othes PECSGH ;f};ﬁ{g;g‘:_{“:._, it

tuge opecations will directly impact the aperations / business of the contracg 1]t
{ they

would not have allowed it 1o happen without a tacit understand Pits marked a5 fp

1 EP 5, and EP 6 in the report). In the case of niining which was done at 3 distance o
L50-500 meters away trom their boundary of contracted area it would be i 5;;;,:“_.,\1._
stice that a fresh detailed enquiry be conducted to establish whether the CONTractny
was involved in said illegal mining. In case it is proved that this area was also mineg b

the same contractor, they will be liable to pay penalty as per policy.

28 In the light of above said facts which have been bought out on the basit of as

enuiry, hekd visit of the officials of Miming Department and attended tormally by the

representatives of the mining contractur, ! am of the considered viewy that Mfs
Kawaljeet Singh Batra is liable to pay penalty (price and rovalty) for 18,70,000 MT of
Boulder Gravel and Sand / minor mineral excavated illepally from saiwd area of 11.20
hectares falling under areas adpacent o thew muung area/ bowndary but aitude
contracted area and also for extraction of L28,000 MT from bevend perpussible out of
6.40 hectares (pit / area marked as WP 1 in report] mined within contracted
areas. The royalty of mineral for boulder and Gravel is Rs 50 ag per State Rules, 2012 As
regards price to he considered as per the official records imposed in earlior cases baset

on average sale price of leaseholders it comes sur to be Rs. 56 pey MT

21.  Hence, | hereby order that the contractor is liable to pay amount of RS

b { el g . )
21,49.36,438 the amount as penalty as interim neasure subject to final decision on

arcount of lellowing

a) Royalty and price of Re 19,8220 ung raking the price @ Rs 56 per M1 and

royalty @ Rs. 50 per MT tor Hlegal excavation o 1%,70,000 M1 of Boulder

Gravel ad Sand from arey of L 20 hectares:
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Director General, Mines and Geology,
Harvana, Panchkula

Rovaloy and prce of B LAS 6B.000 kg the prue @ Ks 56 per MT nd

b)

rovalty @ Rs. 50 per MT far 1.2B.000 MT of mineral excavated from depth
beyond pernussible from the contracted area of 6.60 hectares

€} An amount of Rs, 31,468,438 equals to 50% of the security depostt as fine
torundertaking mining i vieslaton of the termes of grart.

22 Phe contrastor Birm is hereby dneitod to deposit above said amount wibout any

delav. 1t s turthey ordered that i case they deposit the amount and submit copy ol
proat ot deposit of the amount in the office of Assistant Mining Engineer. Yamunanagar
and this office, the suspension orders dated 17.05.2021 shall be deemed to have been

revoked and they may vesume théli 'mining operations However, above orders o

¥ sapect o fther enguiry and 2onos for any Wegat minmg fousd itn the other parts 4
mentiGned m paragraph 19 lorwaich separate enguiry s ardered to be conducted
a

nedfEavin, JAS
, Mirkes & Geology.
B0 june, 2021, Haryana

Mohag
Dated Panchkuia tlye - rector General

Endst. No. DMG/HY /Cont/Galauri Block/YNR B-39/2016/ 2402 Dated: 3¢ O& 203

A copy is forwarded to M/s Kawaljeet singh Batra, Prop. Sh. Kawaljeet

Shigh Batra §/0 Sh. Makhan Singh, Batra Building, Ambala Road Saharanpur,

sear Gura Nanake Collage, Salaranpur (UP)ior information and necessary
AT =5
: C

State Mining Engineer,

ror Director Geteral, Mites and Geology,

H;n’_\,-'.n'uﬁ
e Mo, DMG/HY /Cont/Galauri Black/YNR B-39/2016/ Dated:

A copy is forwarded to the Assistant Mining Engineer, Department of
Hinwes and Geology, Yamuna Nagar for information and necessary action.

ui
State Mining Engineer,
for Director General, Mines and Geology,
Haryana
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of hectares as against total area of 24 hectares pranted to them. The samg W

concluded as (4) 640 hoctares aren has heen mined/excavated within the contiag,
" " & _.
wea but up to the depth of 10 meters as against the permissible depth of 09 moty,.

(1) 1100 hectares (1.0 hectires in Villige Do aned 980 ha o Galauri] area has b,

r 4 vty ¥ ras
o ontside contrated diea which s st adplinng to houndary of contractag o

warky ey nened up te o depth of 10 to 12 Moter; and (c} Another ar#a 1144

thewigh was nat just adoinig .

ten aren watside the contiacted area which

been mined by M/s Kawiles

Py of contiac el ren bt was reporied to ave

Seagh Batra, i the light of fact that they carried out tilegal mining gutside cantracled
Ve i asses unehos tonl map witlnn contractied anea beyond peraisyitle depth

Bt DLMG vide show cause letterforders dated 17.05.2021 directed them 1
sspdas thenr position as to why the contract be not terminated and, in the meanting
directed that the mining operations be suspended. Under said notice they were paen
full detalls of illegally excavated 37,572,000 MT of Boulder Gravel and Sand which was
excavated idegally from the area of 22,10 hectares outside cortracted area by mining

Do tssibie dopth of @ meters within the contracted arga. They ware directerd

230,824 2.000/- tor rovalty, price and penalty for dlegaily mined mineral.

SETLH LR

Unan suimission of their response dated 24.05.2021 the DGMG sought frech repes
assuciating the representative of the applicant firm. The fresh report submittes after
gain visiting the site o 28.05.2021 along with representatives of the appeilant trm

fresh repott was consicered and they were given oppertunity of hearing by the

GG on 23.06.2021,

The DGMG having noted that as per report there were fresh signs of mining and

rafused to accept their submissions that the illegal mining was undertaken in the past
) pelorp the contrant was awarced to them However, the DGMG vide order gared

et 2621 airected e Lo pay penalty af 121,49,36,438/- (nrice ang rovalty and

Sand/minor minsal extavated

de ity line) Tor 18, 70,000MLE ol Bouider Gravel and §

legally trom said area of 11.20hectares falling under area adjacent to their mining

sealboundary but outade contracted area [area of 1.00 ha of the pit marked as EF

Fiv sarked as LR 2 men of 1 20 ha of the pit smarked as £P 3 and

Fed gbtings 3t |oedfd b
voal e mesetd s WEE N e oL andg Sse ler extpaction of L2450
\"? 1)

i ey peassible depth out of GdGhectares (pit/ares morked 25 ¥

cenont) mined within contracted areas i vinlation of the tarms of grant/ permissions

Dncanbimssion of the capy ol proof of deposil of the amount in the cftice of Asy stant
b b osippy, fasngpaiaia )t supseasion vrders dated 1205 201w et fd
s gigsenig B Dt Dot eevoied ad Hey were to by oliowed to resume e
Wt aperations Mo pser, e DGAG, dlo duedted that out of 2210 hectares sul of



1 P4 5 ¢ s o Ve 1 s ey "
b0 bisgig citeg ot a0 ha o the Pk miarked gy B 2 and area of G.85 ha

o eRed A3 EP A sud aeg ab 12 ha of pit marked as EP 5 and 5.20 ha areas of pit
maiked 48 BP & in the reportt stuated little away -ahout 150 to S00 meters away from
| sEntacted area boundary, a fresh detafied enquiry to establish as to whether
Rl e o snvclved iy sad Mlegal nining i sand parts alss. At the cast of
S eointod vat thas DG etk tepard te 11 20 bectares arga {oits matked
S UF 3 8 n e | et ey ust adjoiming ta the contract boundary,
L that aa doubt <o be rased QU said area was mincd by the contractor firm,
BrieTERr R PRy,
s oF DG dateg D061 1 allow resumption of ming was subiect to
e aeed also sublect 1o condition 1hat i Ease it is found that
T b as b whueh frssh enquiry would be conductad and in case it was found that
By ey Wete party to illapal mining, they will be Liable to pay penaity on the same. in
dew ot wame for illegat mining in part area penalty was imposed and for other part
ol s e ied
pzellant e insteud of depositing amount submitted fresh representations dated
WL amd SURAN te the DGMG stating that they are in process of tiling apses!
e gidens dates 3006 2021 and sought that in the meantime. sought to allow
amin s samence mining and restore generation of e-Rawanna
Tt earigs Bedd on 14.07,2021 they stated that they are willing 12 pay
WAL T e gwantaty of minaral as per submissions tiade during Bearning bur

gt et unuE crotest subjedt to outcome of their appeal to by filed belore

i apceiant Authority under Rule 109(2) of the State Rules, 2021

it fires on 1507.2021 (next date of hearing) also submitted wriiten
s ssnns St that 1ar the miming unddrtaken in the pits (markea as EP1. £22 ang
soing sran dren nf 300 hectares and abs mineral exravated from deoth of 1

dun st deuth hont gt of 630 hectares i contracted aress, they

oihen owen cabanosior that they may pay penalty for alleged illegaliy mined

P 0f BGS - Phay souplt e il & fiake He payimerts tor saom

iy Trieng b bttt it penalte i the g spacked AL ERE R having area
" SO | ! O Eh e Teoandacgl way also b tirt Bl enguapd
" il
wide by ddates L0 0ASMY refected the representation ton altowing

ettt 2t paling 0y Pyt of genalty, on the eraund that tmey
aiztd aiindd grne HROR 0 ot Wie cwders dated 0005021 passed
i gl ek et b, epass o ahaee wne an stavhis thelr favain, rather evan
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RWONEL, the appeilent i wals Gifowed Gy the DGRAG to rasume Mimng o

Hiers

thoy s immediotely deposit 150,00,000/- 19 he Austed 3

cordition thys Raing
Snt {]f [)Uﬂau-’if _:['I]|!f)§[|{|| wdg_ {]fdp{ daf{t(f _“ﬁ nlr,' 2{}21 -:T-”d d@‘i}ﬂ!’.f’f‘ er;:mr

inn JU,UU{]“' e mantls I.}.“-_- l.I.I!J

af

ol tvery coleadar month s peaalty T Wt

WSRO Lo dye IMOUNL 6F contract money gnd othar applicable dues tovearess comy,.

A that the contract fem soughl 1o allow pagmsnt of penalty amoun:

Bhata e ey G Hound that they are tihng appeal and weould 4t the ordey,
ket traws 4 Appeliant authority o the light of same DGMG 412 Grdepen
TR Case appRllant L fail W file appeal and get the vrders dated 3005 205

ST sty Wit B days of 230 order dated 1507 2021, the mutte: !

b e

< A Cl S v dflesn Wit e
~d

&)

§210 10 amuunt of payment of penalty armount m cetatmer
M fate 350,00,000/- par month being oliowed as interim measure by this orger

Sowetiyng figm dsposited first jpst

NI 2031 /16007 2021 4o also aajd toncutrent monthly mstalment of contracr OOy
HIHTEH miring operatigs. They depesitad other two manthly  nstalmeny of

5E,50.600 Wrards penalry on 19.08.2021 and 1604 2021 respuctively But after that
e THHeR 10 deposit the same s ordensd By the LGMG
Partiiver, the apgellay s i filee o Review Application under Rule 108 of the Stare &
0T 2 Bt ¢ DGMG for vovisw of his g

s,

art dated 3D e 2021 dnd 15072027 P varne
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et the Hewew Application vide orders dated 14.10.2021 on tecnpical

! Stk sabeolited thar aiea gractd to thea an mining eanfiacy s simaked

et we plus ed, The comartions that area agdieinimg 10 e
fome Ul the sast and the said pits were old and exiting pits s nothing
v b e confusion The details of FiRs and other references submitted by the

Trr e dully dealt in the orders dated 30.06.2021 of the DGMG. He pnted oyt

Brsle i swhich Uy reforred vo and alsy sisdurad thiving the consae ot hisai
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e from depth of 1 mete .,
sulsde their comtracted area and also mineral excavated Boyen,
_— ; n copliacled areas A per deparing,
perriaaible degsth frome gt & (A0 hectares i i HariE

46, 000 mine: als (BGS) from an e
rod and 1,28.000 MT was excavated by

1) hectares toral are: i
i R Team tha b, aof 4.00 hects FLATERM The pi

as EP1, EP2 and EP3 of the report, was eNLAVA
Jibie depth in

1 Rt

: 472 hectares area Howoey
Cadertaking mining over 01 meters heyond permiss 6 owWoyer

' i HabG claimed
e aopriast Hrm o then fotln dated 15.07 Jon aubmrth;rd befare | SMG claimed allegee
ove bt a1 Gl T af oS and unceted 16 pay i-‘“”"i']-‘i foar wairie thutgh
fs tont As put Chen owe subnissions peforn NGMG they sought that deriston on the

asmaity for the pit marked as [P 8 having area of 7.20 hectares (situated adjoining 1o their
any on the other side) for which penalty was imposed vide prders doted 30.06.202%. may
o pol enguired along with other pits ordered for fresh enquiry, He pointed out that in
ey e gave weitten sabmissions @ 1407 2021 He furthes stated that thioy
2017 ana duting the penus of

cod i ing alter getting all approvals from August,
ined out only 6 40-hectare arely

Pt vears [May, 2021 when mining was suspended) they m

satinn contracted area and actually under the garb of contract granted they undertook mining

¢ ontracten area The nening in any Q¢ culside then contiacted ared was <SeIng
de whon Ly duy Ofher entity wientity, the same would have direclly impacted their

_Hlance, it was not pousibie that they would have remained silent for sams

3 oAl vty
being nu iota of doubt the illegal mining

fa1 a8 area just adjoining to their cantracted areas
ot by them 5o, lar same nenslty was imposed to compound the mattet 10 thal

iicn were found to be at about 160 te 500 meters away from the
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g s e BEMG wlule attawing flesh enquity for same in po way taken as that enguiry
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Annexure3i8

GPS Map
—— amprn Lite |

, Dera, Haryana 133204, India

Longitude

30 71.19527

28 AM

T GEPEM
Comers Lit

Latitude
3048588

tocal 01:41:19 PM
GMT 08:11:19 AM 18 G







Unnamed Road, Hamidpur, Haryana 133204, India

Latitude Longitude

30.47687991° 77.19728064°

Unnamed Road, Hamidpur, Haryana 133204, India

Latitude ' Longitude

30.47570936° 77.1972906°

Unnamed Road, Hamidpur, Haryana 133204, India

Latitude Longitude

30.47424019° - - 17197431 2°




Unnamed Road, Hamidpur, Haryana 133204, India

Latitude
3047423891°

Local 12:32:31 PM
GMT 07:02:31 AM

Longitude

77.19856295°

Altitude 282.29 meters
Monday, 18-04-2022




Unnamed Road,

Latitude
30.47424967°
£

Local 12:4808 PM
GMT 07:10:08 AM

Hamidpur, Haryana 133204, India

Longitude
77.19530669°

Altitude 299.01 meters
Monday, 18-04-2022
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Unnamed Road, Dera, Haryana 133204, India

Latitude
30.48083481°

Local 11:51:13_AM
GMT 06:21:13 AM

Longitude
77.19533386°

Altitude 280.04 meters
Monday, 18-04-2022




Unnamed Road, Dera, Haryana 133204, India

Latitude Longitude
30.48078496° 77.19884871°

Local 11:38:58 AM : Altitude 278.32 meters
GMT 06:08:58 AM Monday, 18-04-2022
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Annexure-R9

f%&s s Regional Office, Yarm!na Nagar Region

{ o Yana State Pollution Control Board
%@i‘iﬁ?@ W'etlasilteN?- 131,Sector —17_, HUDA,Jagadhari, Yamuna Nagar
m§3£§¢ WWW.Nhspeb.gov.in E-Mail - hspcbroyr@gmail.com

Contact No, 01732-268137, 237840

-
o -
- e
R e

No. HSPCB/YR/2022/ 7/ .

To
M/s Kawaljeet Singh Batra,
Village Galauri, Sadhaura, Block 39,
District Yamuna Nagar

Sub:-

Show Cause Notice for Environmental Compensation for lllegal
4 extraction (mining) of Boulder/Gravel/Sand from an area of 6.4 Hectares

' of land within the contracted mining area (Mining Lease Area) for
mining beyond permissible limits of 9 meters depth.

Whereas OA no. 337 of 2021 titled as Shokeen Ali & Anr. Vs State of
Haryana &Ors. is pending before Hon'ble NGT, wherein allegations of illegal mining have
been leveled against your mining company by the complainant.

Whereas the Hon'ble NGT vide orders dated 22.12.2021 constituted the team
of CPCB, State PCB, SEIAA and District Magistrate Yamuna Nagar to furnish the factual
and action taken report in this matter.

Whereas your mining area and surrounding area was visited by the team
constituted by NGT on dated 28.01.2022 and 18.04.2022.

% Whereas previously on receipt of a complaint regarding illegal mining being

carried out in village Galauri of District Yamuna Nagar, the area was got inspected by the
Mines & Geology Department through Sh. R.S. Thakran, Mining Engineer, HQ along with
Senior Surveyor and AME, Yamuna Nagar on 08.03.2021. The team while inspection of the
your mining firm found that no boundary pillars were found installed on the corner paints of
the contracted area. In the absence of boundary pillars (as were not found installed) the
contracted area was checked with the help of Differential Global Positioning System
(DGPS). The inspecting team found that though mining contract was in favor of your
company M/s Kawaljeet Singh Batra anf granted mh.’ over an areaﬂof 24.00 hectares, but

{ (.{“: AR R AN
\” ) \lfx\ Y
| #h ,%’\\

| i \

Y



they have undertaken illegal mining over an area of 28.50 hectares as per details given

below:-

a) 6.40 hectares area has been mined/excavated within the contracted area

but up to the depth of 10 meters as against the permissible depth of 09 meters;

b) 11.00 hectares area has been mined outside contracted area which is just
adjoining to boundary of contracted or nearby area mined up  to a depth of 10 to
12 meter. Out of said area of 11.00 hectares, an area 1.20 hectares was situated in
revenue estate of village Dera District Ambala and remaining 9.80 hectares in the

revenue estate of village Galauri Yamuna Nagar.

c) Another area 11.10 hectares area was found mined illegally outside the

contracted area which was adjoining to boundary of contracted area clearly showing
that said illegal mining pits was undertaken by M/s Kawaljeet Singh Batra. ¥

Whereas Considering the above findings, the Mines & Geology Department
had issued the show caused notice dated 17.05.2021 (Annexure-R3) to your
company for illegal extraction (mining) of boulder/gravel/sand of 37,57000 MT.
This SCN replied by you on dated 24.05.2021 and refuted the allegation of illegal
mining and non installation of weigh bridge and boundary pillars and requested for
re-inspection which was considered by the Mines & Geology Department and a re-
inspection was carried out on dated 28.05.2021 and reported there was no
discrepancy in the previous inspection report carried out on dated 09.03.2021 Only
additional reporting during re-inspection on dated 28.05.2021 was that weigh?bridge
was found operational at a distance of 400 meter away from the contracted area and
of 04 boundary pillars required 03 were found installed. Thereafter, your

out

company was also afforded an opportunity of hearing on dated 23.06.2021 by the

Mines & Geology Department.
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Whereas the Mines & Geology Department concluded the enquiry vide orders
dated 30.06.2021 (Annexure-R4), wherein the conclusive remarks on illegal mining

reported were as per Para 19, 20 & 21 reproduced as under -

"19  In case of mining beyond contracted area, it was found that it is to an
extent of 22.10 hectares out of which 11.20 hectares area (pits marked as EP 1, EP
2, EP 3 and EP 8 in the report) is just adjoining to the lease boundary. It can be
decided beyond doubt that the said area has been mined by the contractor firm. In
the  remaining part of 11.00 hectares, it is difficult to arrive at a conclusion that the
firm was minifg illegally in the area but logically it cannot be ruled out that any

4 other person indulging in such . huge operations will directly impact the
operations/business of the contractor and they would not have allowed it to happen
without a tacit understanding (pits marked as EP 4, EP 5 EP 6 in the report). In the

case of mining which was done at a distance of 150-500 meters away from

their boundary of contracted area it would be in interest of justice that a fresh

detailed enquiry be conducted to establish whether the contractor was involved in

said illegal mining. In case it is proved that this area was also mined by the same

contractor, they will be liable to pay penalty a= per policy.

3 20 In the light of above said facts which have been bought out on the

basis of an enquiry, field visit of the officials of Mining ~ Department and attended

formally by the representatives of the mining contractor. | am of the considered view

that M/s Kawaljeet Singh Batra is liable to pay penalty (price and royalty) for

18,70,000 MT of Boulder Gravel and Sand/ minor mineral excavated illegally from

said area of 11.20 hectares falling under area adjacent to their mining area /

boundary but outside contracted area and also for extraction of 1,28,000 MT from

beyond permissible out of 6.40 hectares (pit/area marked as WP 1 in report) mined



ithi ntracted area. The royalty of mineral for boulder and gravel js Rs. 50 85 po,
within ¢o 2

State Rules, 2012. As regards price lo be considered as per the officiy ecorgs
widle Les, : . L

imposed in earfier cases based on average sale price of leaseholders jt comes oy,

be Rs 56 per MT

21, Hence, | herby order that the contractor is iiable to pay amount of Ry
21.49.36,438 the amount as penally as interim measure subject (o final decision g,

account of following. -

a)  Royalty and price of Rs. 19,82,20,000 taking irfhe price @ Rs sg

pre MT and royalty @ Rs. 50 per MT for illegal excavation of 18, § 000

MT of Boulder Gravel and Sand from area of 11.20 hectares;

b) Royaity and price of Rs. 1,35,68,000 taking the price @ Rs. 56 per
MT and royalty @ Rs. 50 per MT for 1,28,000 MT of mineral excavated from

depth beyond permissibie from the contracted area of 6.60 hectares.

c) An amount of Rs, 31,48,438 equals (o 50% of the Security deposit a3

fine for undertaking mining in violation of the terms of grant "

Whereas your mining firm had filed the appeal against the orders dated

30.06.2021 before the Appellate Authority-cum~Principar Secretary to Govt h@yana.

Mines & Geology Department and the Appellate Authority vide orders dated

24.02.2022 (Annexure-RS) Passed the orders ag Perpara 12 1 as under-

g Keeping in view of detajled facts of the case

and records made
available it js ordered that-

12.1  The enquiry being conducted by the Department for part area out of

alleged area illegally mineq to eslablish .r‘nvofvemenr of the appellant firm in illegal

332

e SR R



333

mining. the said enquiry shail be carried-out for the entire area for which action was

initiated against the appellant firm  Accordingly, the orders dated 30 06.2021 read
with orders dated

15.07 2021 and 14.10 2021 are modified to the extent that the

fresh enquiry be carried out for all of the mining area ilegally mined in and around

the contracted area of appellant firm as found mention in the inspection report

al The Enquiry shall be carried out by Sh. Ashutosh Rajan, HCS, Joint

Lirector Mines and Geology, Sh. Deepak Hooda, State Geologist — assisted

by Sh. Suresh Sharma, Sr. Surveyor
. |

b) The team shall also associate a technical person from HARSAC and
procure satellite images to examine as to whether mining pits (details along
with GPS coordinates are available) found to be near the contracted area

were existing even prior to commencement of mining or were created during

which period:

c) The Sateliite imageries in case are not available with HARSAC,
the same may be procured on payment basis without any delay from

department funds available under R & R Fund or any other fund,

d) The areas for which FIRSs have been filed as claimed by the appellant

firm be also got verified by the team to ascertain as to whether for $aid arsas
appeliant firm has been directed to pay penaity for illegai mining or said area

are other than that of the pits/areas for which notice was issued to them

) The team of officers shall also make an assessment as to whether the

area used for mining within contracted area is commensurate with the



reported production by the appellant firm and in case it is not shall give cjo,.

recommendation for enabiing DGMG to take action, if any.

) The team enquiring the matter shall also asses as (o whether mingy,,
sold during the period of operation and quantity of mineral produced giye,
any idea about alleged illegal mining. The team must complete its enqur,
within a period of two months and submit report to the DGMG with a copy to

undersigned.

gl The DGMG shall take fresh decision based on the same within 15
days of the receipt of the report by affording opportunity of hearing ."rir?ase

any decision adverse to the interest of appellant firm are to be taken

h) In case the illegally mined pits are found to have been created after
the mining contract was granted to the appeffant firm, they shall be imposed

penalty as per law.

i) The appellant firm shall deposit a lump sum amount of Rs. 5 Crore as
advance penalty which may be adjusted towards amount they may have to

pay after detailed enquiry report is submitted and decided by the DGMG . “

Whereas regarding extraction (Mining ) of boulder/gravel/sand to the Pent of

1.28 lac MT from 6.4 hectares of land within the mining lease of your mining company,
wherein the minerals extracted (mining) upto the depth of 10 meters beyond the permissible
limits of 9 meter as prescribed by Mines & Geology Department as well as Environmental
Clearance issue to the mining company, beyond doubt is the viclation carried out by the
mining company and as also responsible for violation carried out within the lease area

Whereas the Hon'ble NGT vide orders dated 26.02.2021 in OA No. 360/2015

titled as National Green Tribunal Bar Association V/s Virender Singh (State of Gujrat)
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apprcv.nred the report filed by the CPCB for calculating of ecological values of damages due
0 illegal mining.

Whereas considering the approach(report) approved by Hon'ble NGT for

calcutating the ecological values for damages due to illegal mining

. Net Present
value(NPV) i.e. total environmental compensation calculated as under :-

| lllegal Extraction of Boulder/Gravel/Sand upto 10 meters depth |

| : g |
| beyond permissible limit of 9 meter depth with in contracted
] lease area

f"Téﬁ—if "iéﬁéil e i_”"w{fféLac G e e L i
— |
Extraction (Z)

' Ton) |

“Market value of illegally | Zx(market value /MT) Y T

mined material (D) in Rs | =128000x106

l=13568000

| Severity ll Moderate

Risk Level l 2

Risk Factor ‘] 0.50 — .

Discount(r) 1| 7%

~ Annual Value of | =DxRF o

Foregone Ecoiogical | =13568000x0.5
Values?s) =6784000
' Wl value o

Presen § S e
Foregone  Ecological

Value@7%discount rate P szf- ( DxRF )

and over 5 years(Rs) } g=1 VAN

5
= 6784000
PV_ZFI( (1+D.7'}()

PV=27815739




Net Present Value(after
N netting out market value NPV=PV-D
of illegally mined =27815739-13568000

||. material) ie.  Total =1,42,47,739 (Rs)

Whereas the Environmental Compensation of Rs 1,42,47,739/- calculated

above is limited to only violation of illegal mining in the area of 6.4 Hectare within the

contracted lease area and environmental compensation for illega
ie. 2210 Hectare(outside mine contract area) to the extent of 3629000MT of illegal
enquiry of Mines and Geology Department as per their
Il be conveyed accordingly.

| mining in rest of the area

extraction of mineral if proved after
orders dated 24.02.2022, will be calculated separately and wi

Whereas you are hereby show caused
compensation of Rs 14247739/~ within 15 days, failing which recovery proceg@ing%zs per

to defosit environmental

law will be initiated against you.
7
..\'. - , /_/'
Regional Officer
Yamuna:Nagar

%‘(ﬂ 0




